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Monday, the 4th June, 1962/Jyaistha
14, 1884 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MRr. SPFAKER in the Chair)

ORAL ANSWERS TO QUESTIONS
Indo-Pan-African Air Service

+
( Shri S. C, Samanta;
J Shri Subodh Hansda:
3 Shri M. L. Dwivedi:
| Shri Raghunath Singh:

*1246.

Will the Minister of Transport and
Communications be pleased to state:

(a) whether Nigeria is szeking Air-
India International’s collaboration to
start an Indo-Pan-African Air Service;

(b) if so whether Nigeria wants

trained personnel from India;
(b) if so, how many; and

(d) whether Nigerian pilots wiil be
trained in India?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Mohiuddin): (a) vo (d). I lay a
statement on the Table of thc Sabha
giving the requisite informatioa.

STATEMENT

Nigeria Airways had sometime ago,
made a proposal to Air India for for-
mation of a pool between the two
Companies for operation of air ser-
vices between Lagos ani Bombay.
This proposal was not, however, pur-
sued by Air India due to certain Qiffi-
culties. Nigeria Airways officials re-
cently visited India to arrange de-

870(Ai) LS—1.
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putation of crews, when further dis-
cussions took place and results of the
traffic survey on the route are awaited.

At the request of Nigeria Airways,
Indian Airlines Corporation have loan-
ed the services of 10 Pilots, 1 Plann‘ng
Engineer, 1 Chief Inspector and 3
Aircraft Maintenance Engineers. In
addition, the services of a senior offi-
cer (the Engineering Manager) have
also been made available to Nigeria
Airways for appointment as their
General Manager.

Nigeria Airways also made enquir-
ies about the possibility of Indian
Airlines Corporation training some of
their Pilots in India. The details of
the scheme are, however, under
examination.

Shri S. C. Samanta: May I know
what are the difficulties that Govein-
ment faces for accepting the Nigetian
Airways’ proposal?

Shri Mohiuddin: In the first instance,
there was no survey of the air traffic
on this long route. The circular route
that was proposed was Lagos-Kano-
Cairo-Beirut-Bahrain- Karachi- Bom-
bay - Aden - Nairobi - Leopoldville-
Lagos. That was the circular route
that was suggested. Of course, it
may prove very usefu] later, but at
the present moment, there are difficul-
ties about the traffic potentialities.
Secondly, some airflelds along this
route may not be able to take the
Boeing 707.

Shri 8. C. Samanta: From the state-
ment I find that 10 pilots and some
other officials have been sent. May
I know the terms of service of these
personnel?

Shri Mohiuddin: They are reason-
able terms. They thave been sent
under an agreement between the
Indian Airlines and the Nigeria Air-
ways.
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Shri Subodh Hansda: From the
statement I find that the Nigerian Gov-
ernment have asked the Government
of India to train their pilots. In view
of the fact that we have & number of
trained pilots in our couuntry, may I
know whether in exchange of that, the
Nigerian Government wiil be re-
quested to appoint our pilots in :their
airways?

Shri Mohiuddin: If they ask for our
pilots, we will certainly g:ve them.
But at the present moment, they have
asked their citizens to he trained.

Shri D. C, Sharma: May 1 know
whether a traffic survey along the cir-
cular route which has been suggested
has been undertaken or there is any
possibility of the traffic survey being
undertaken?

Shri Mohiuddin: The Nigerian Air-
ways, we are informed, have under-
taken the survey.

Shri Harish Chandra Mathur: May
I know what is the composition of the
fleet of the Nigeria Airways and how
it fits in with our Boeing Service?
They have taken a loan of some pilots
from the Indian Airlines Corporation,
who have no experience of the Boeings.
It means that they have no Bocings.

Shri Mohiuddin: They have got
Dakotas and Friendshins. I am not
sure whether they have got Viscounts.

Shri Basumatari: May I know whe-
ther there is any private operator
operating any service to Nigeria from
India?

Shri Mohiuddin: I am not sure whe-
ther there is a private operator
.operating to Nigeria, but there is a
private operator who operates from
Bombay to some points in Africa.

Mr. Speaker: Next question.
Shri Harish Chandra Mathur,
question was entirely ditferent,

Mr. Speaker: But I have passed on
to the next question.

Shri Harish Chandra Mathur; 1
know you have passed on to another
question and you may not permit me
to put a question. But I appeal to

My
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you that there should be an answer
to my question.

Mr. Speaker: I thought there was
an answer.

Shri Harish Chandra Mathur: My
question was this. The Nigeria Air-
ways have got no Boeings and they
want collaboration with us. Air
India has nothing but Boeings. So,
how will that fit in with our service?
That was my question. He never ans-
wered that question, but he told us
they have got Dakotas, Friendships,
ete.

Mr. Speaker: He can get it cleared
by other methods.

Shri Harish Chandra Mathur: We
expect that you will help us in gelting
information from the Minister. That
is the purpose of our asking questions.

Mr. Speaker: When a question is
asked the Minister is expected to give
the answer as fully as hLe pocssibly
can. If that is not clear and it re-
quires further clarification or iy is not
complete, hon. Members have their
remedy. They can get it cleared in a
different manner. The hon. Member
knows, much more than any other
hon. Member, that it can be done. I
cannot extract more information from
the hon. Minister than what he has
got at the time he answers to supple-
mentaries. He said that he is not
sure whether they have got any
Boeings, but he said that they have
got Fokker Friendship and other
planes. How can he be asked to give
a deflnite reply when he is not sure
whether they have got any Boeings or
not?

C.H.S. Dispensaries

+1247,J Shri Subodh Hansda:
‘\ Shri S, C. Samanta:

Will the Minister of Health be
pleased to state:

(a) whether the doctors, Nurses
and staff of C.H.S. Dispensaries attend
to their duties according to the
scheduled time exhibited in C.HS.
Dispensaries;

(b) whether there is any staff to
check the regularity of attendance;
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(¢) whether there is any basis for
issuing valuable or special medicines
to the beneficiaries; and

(d) it so, the details thereof?

The Deputy Minister in the Ministzy
of Health (Dr. D. 8. Raja): (a) Yes.

(b) Yes.

(c) and (d). A comprehensive for-
mulary has been drawn up to re-
gulate the issue of medicines under
the CH.S. Scheme. The fcrmulary
preparations are divided into the
specialist and the genera)] lists. While
the latter can be prescritbed by the
dispensary doctors, the former are
issued on the prescription of the
specialists.

Shri Subodh Hansda: May 1 know
whether the Government have re-
ceived any complaints about discrimin-
ation in giving medicines to low paid
staff and high paid staff?

Dr. D. S. Raju: There ir no such
discrimination.

Shri Subodh Hansda: May I know
whether it has come 10 the notice of
the Government that there is always
irregular and short supply of medicines
in some of the C.H.S. dispensaries like
Vinaynagar and other places?

Dr. D. S. Raju;: There is occasionally
some short supply, but when it is
brought to the notice of the Govern-
ment it is made good.

Shri 8. C. Samanta: When a patient
is sent to the hospital through a
C.H.S. dispensary, may I know whe-
ther the valuable medicines and other
things are borne by Government?

Dr. D. S. Raju: Yes, Sir: the whole
treatment is borne by the Govern-
ment.

Shri Tyagi: Is any special allowance
given to those doctors who pay private
visits to patients when called during
off-times particularly during night?

Dr. D. 8. Raju: No compensation is
allowed.

Shri Bhagwat Jha Azad: May I
know whether it is not a fact that
even the ordinary medicines—leeve
aside the important and costly medi-
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cines—are always in short supply in
the C.H.S. dispensaries and cne has
got to wait for three days for the
indent to be made and medicines sup-
plied? May I know why it is so?

Dr. D. S. Raju: The information
given by the hon. Member is not cor-
rect.

Shri Bhagwat Jha Azad: It is cor-
rect.

Dr. D. S, Raju: There is no  such
delay. Patients need not have to weit
for three days for getting ordinary
medicines. As soon as a medicine is
prescribed it is given immediately
within a few hours. Oniy in the case
of special medicines which are costiv
and toxic it takes some time because
they have to be given by specialists.

Shri Shree Narayan Das: Arising out
of answer to part (c) of the questicn,
may I know what is the basis on
which decisions are taken to allocate
some medicines to be prescribed by
ordinary doctors and som:2 to be pre-
scribed by experts? Is it done on the
basis of price or utility?

Dr. D. S. Raju: Price is not the
criterion.  If the dispensary doclor
thinks that a case is serious and it
should be seen by a specialist, the
ialist will examine that casc and pre-
scribed the medicine.

of: fawfe fas: 3o ag afr &
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Dr. D. S. Raju: It is not true that
on Sundays he comes late. But some-
times he has to pay visits tc the pat-
ients at their residences and on such
occasions he is late,

Tractors for Cultivalion

*1248. Shri Bhagwat Jha Azad: Will
the Minister of Food and Agriculiure
be pleased to state:

(a) whether the use of tractors has
been on the increase or on the de-
crease in the country; and



8465 Oral Answers

(b) what incentives are being given
to the farmers to gradually switch
over to tractors?

The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram
Subhag Singh): (a) It is on the in-
crease. In 1956, the number of Trac-
tors in the country was about 21,000.
In 1961, it was 34,000.

(b) No deliberate effort is being
made by the Government of India
to make the farmers switch over to
the tracts. However, the following,
incentives are given to the farmers in
the interests of food production gen-
erally:—

(i) Agricultural tractors are ex-
empted from customs and ex-
cise duties.

(ii) In most of the State, agricul-
tural tractors uare exempted
from local taxes, viz., Sales
Tax, etc.

(iii) Some of the State Govern-
ments have been giving tac-
cavi loans to the farmers for
purchase of tractors and other
agricultural machinery. Some
have schemes for hiring out
tractors to ryots.

Shri Bhagwat Jha Azad: May I know
whether Government cxamineq the
reasons for the agricultural countries
not switching over to tractor culti-
vation so swiftly?

Dr. Ram Subhag Singh: It is so be-
cause they are used to the traditional
methods of farming. Also, tractors
are costly and not within the com-
petence of the ordinary farmers to
switch over to tractor farming so
easily.

Shri Bhagwat Jha Azad: Is it a
fact that most of the tractors that are
available in the country are in the
hospitals because of spare-parts not
being avajlable?

Dr. Ram Subhag Singh: As I suid,
the number of tractors in nse has in-
creased from 21,000 to 384,000 from
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1956 to 1961. May be some tractors
are out of use, but efforts will be
made to see that they are put to use.

Shri P. R. Chakraverti;: What is the
effect of the prolonged use of tractors
so far as the fertility of the soil is
concerned?

Dr. Ram Subhag Singh: It may be
that in certain areas tractor farming
might have made the soil less fertile,
but in majority of the areas tractors
are quite suitable.

o Mgz 718 © M qEAAT
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Shri P. R. Patel: If tractors are used
for agriculture, may I know whether
we can do away with bullocks so that
they can be used elsewhere?

Dr. Ram Subhag Singh: It is not so
easy to do away with bullocks because
there are only 34,000 tractors in the
country at present and the rnumber of
agricultural families is about six
crores. So, it would not be possible.

Shri P. R. Patel: My question has
not been answered. If we use tractors
for ploughing, I want to know whe-
ther bullocks would be nzcessary for
other agriculture services.

Dr. Ram Subhag Singh: As [ said
before, it is not easy to do away with
"locks. As the hon. Member might
be aware, we are short of bullocks to
the extent of one crores. So. there
is no question of doing away with
bullocks. Our effort will be 10 harness
both tractors and bullocks.

Shri Hem Barua: May I know whe-
ther it is a fact that Government was
impressed with the baby tractors that
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were exhibited in the U.S. Pavilion at
the National Agricultural Fair in Cal-
cutta last year and, if so, whether
Government have explored the possi-
bility of introducing baby tractors in
this country?

Dr. Ram Subhag Singh: Yes, we
have.

Shri Nath Pai: That “Yes” is rather
mysterious.

Mr. Speaker: They say they have
been impressed.

Dr, Ram Subhag Singh: Yes, we are
very much impressed.

Dr. B. N. Singh: Do Government
think that the tractor scheme will ever
succeed in India where the farms are
small holdings where tractors cannot
be economically used?

Dr. Ram Subhag Singh: There is a
programme for manufacturing small
tractors. Then, there is another as-
pect. By and by, there will be bigger
holdings when farmers will get com-
bind into co-operatives.

Shri M. K, Kumaran: May I know
whether the recommendation made by
the Conference on Improved Agricul-
tural Implements that th» Extension
Blocks should have their own work-
shops is being implemented?

Dr. Ram Subhag Singh: That pro-
gramme is being implemented. The
hon. Member might be interested to
know that very good workshops are
going to be established in each in-
tensive agricultural district.

Panchayati Raj in Andhra Pradesh

and Rajasthan

1249. Shri Harish Chandra Mathur:
Will the Minister of Community De-
velopment, Panchayati Raj and Co-
operation be pleased to state:

(a) whether Andhra Pradesh and
Rajasthan which were in the vanguard
in the matter of Panchayati Raj have
given second thoughts to the matter
in the light of their experience.
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(b) if so, the conclusions arrived at
by these States; and

(c) the programme, if any, drawn
up by those States, to advance and
to strengthen Panchayati Raj in-
stitutions in these States?

The Deputy Minister in the Ministry
of Community Development, Pan-
chayati Raj and Co-operation (Shri B.
S. Murthy): (a) No.

(b) and (c). Does not arise. It may,
however, be added that Panchayati
Raj is a new and dynamic programme
and both at the Centre and in the
States there is a continuous study and
thinking on the problems that are
thrown up with a view to overcome
difficultics and make Panchayati Raj
effective and efficient.

Shri Harish Chandra Mathur: To
what extent were Panchayati Raj ins-
titutions involved in party politics in
the last General Elections and what
lessons have been derived from that
or have Government shut their eyes
to that?

Shri B. S. Murthy: General Elec-
tions have just taken place It
requires a thorough study. If the hon.
Member has got any information, he
can pass it on to us.

Shri Harish Chandra Mathur: Much
better than I have the hon, Minister
of Community Development himself
has personal experience and informa-
tion on this.

Shri Tyagi: That was not a happy
experience,

Shri B. S. Murthy: May I say....

Mr. Speaker: That is a comparison
of opinions and who has the better
opinion.

Shri Harish Chandra Mathur: May
I know if the hon. Minister is aware
that very recently a Senior District
Officers’ Conference in which all the
Collectors and District Magistrates
were included was held in which
there was criticism of Panchaati Raj
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institutions in the context of elec-
tions. What were the ailments point-
ed out by them and what was the
cure suggested?

Shri B. S. Murthy: As a matter of
fact, periodical evaluation is being
done as far as the Panchayati Raj
institutions and their working are con-
cerned. The hon. House is aware
that some time back a study team of
the Congress Party in Parliament had
visited Andhra Pradesh and Rajas-
than, Later on, a study team of the
Association of Voluntary Agencies for
Rural Development also visited cer-
tain places. Still later on, the Praja
Socialist Party sent a team under the
Chairmanship of Shri Mukut Behari
Lal and it also has made a study.
Still further, the Planning Com-
mission......

Mr. Speaker: The hon. Member
has made a reference to a particular
conference of certain officers and has
asked what comments they have made.

Shri B. S. Murthy: They have sub-

An Hon. Member: Who?

Shri B. S. Murthy:. .. .their evalua-
tion reports and they are being Pro-
cessed. The question asked was whe-
ther Andhra and Rajasthan Govern-
ments have had second thoughts and I
said ‘No'.

Shri Harish Chandra Mathur: 1
referred to a Senior Officers’ Coen-
ference. This answer has got no re-
ference to that. Does the hon. Min's-
ter not know about that?

Mr. Speaker; The hon. Minister has
given the results of the study teams
that have gone there but not of that
particular conference of officers that
is being referred to by the hon. Mem-
ber.

Shri B. S. Murthy: That has not
come to our notice.

Shri Heda: May I know whether
Government have considered the var-
foug resolutions passed at a conference
of the Chairmen of Zila Parishads in
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Andhra Pradesh? Also, though for-
mal resolutions were not passed, the
problem wag discussed at the con-
ference of Collectors.

Shri B. S. Murthy: These resolu-
tions are now being processed by the
Andhra State Government. It is also
trying to find out where (here should
be any necessity for amending certain
of the provisions of the Andhra Pra-
desh Act. They are trying to get
legislation at a later stage to deal with
the implementation of comprehensive
training programme for officials and
non-officials. Further, they would like
to study certain of the defects that
they find as per the resolutions passed.
They are now studying them.

Shri D. C. Sharma: Is it not a fact
that Panchayati Raj has intensified
local groupism to the point uf bitier-
ness? May I know what the study
teams have said about this protlem
and how they want to eradicate it?

Shri B. S. Murthy: It is not a fact
that groupism has been made bitter
at the Panchayat level. As a matter
of fact. Panchayati Raj institutions
are trying as far as possible to be
out of party bickerings =nd party
bitterness.

Shrimati Renuka Ray: Is the Gov-
ernment aware that one of the major
defects that have arisen from the ex-
perience of Panchayati Raj in Andhra
Pradesh and Rajasthan is that there
are no adequate safeguards where
backward sections, like the Tribals or
Scheduled Castes or......

Mr, Speaker: She is making a long
statement. She should ask a question
direct.

Shri Renuka Ray: Where backward
sectiong of the community are con-
cerned. no adequate safeguards are
practically applied¢ in Panchayati Raj
and their exploitation is getting worse
instead of getting better.

Shri B. S. Murthy: As far as back-
ward classes, like, the Scheduled
Castes and Scheduled Tribes, including



8471 Oral Answers

women, there is a........ (Interrup-
tion). [+

Shri D. C. Sharma: Sir, I take strong
exception to the hon, Minister calling
women backward classes. He should
not say so even in a joke.

Mr. Speaker: Order, order. He has
only given categories of specially pri-
vileged persons!

=t fadmax waw@ o wWT qEE
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qUET Fuq IEAEAIL A @3 Far ?

Shri B. S. Murthy: This question
has already been asked and I  said
that it is not possible for the Govern-
ment to pass rules regarding the non-
participation of political parties in the
elections to the village panchayats.

Mr. Speaker: We are going away
from the scope of the question.

Shri Jashvant Mehta: May I know
whether Government has considered
the problem of party politics and has
given any directive to bring about
direct elections instead of indirect
elections so far as the elections to
these gram panchayats are concerned?

Mr. Speaker: Order, order. Next
question.

Complaints from Foreign Tourists

*1251. Shri Surendra Pal Singh: Will
the Minister of Transport and Com-
munications be pleased to stote:

(a) whether recently there have
been complaints from some foreign
tourists regarding the bad quality of
food in this country, and about the
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dishonestly and inefficiency of the
guides; and

(b) if so, what steps are heing taken
to remove the causes of such com-
plaints?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) vnd (b). No
specific complaints have been received
recently about the dishonesty and in-
efficiency of the approved Guides. As
regards the quality of food in this
country, a few complaints have been
received recently and these have been
taken up with the establishments con-
cerned for taking remedial steps.

Shri Surendra Pal Singh; Does the
Tourist Department of the Government
of India make any systematic efforts
to elicit the opinions and views of
tourists as to whether they have en-
joyed their stay in this country or
not?

Shri Raj Bahadur: That is done oc-
casionally, because we also encourage
parties of tourist journalists and other
specialised experts on thig subject and
we try to ascertain what they feel
about the various facilities. We do
not claim that we have reached a very
satisfactory stage, but we are trying
to improve, and we are improving.
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Shri Vidya Charan Shukla: Is it
not a fact that complaints of this
nature about food have been received
since the tourist traffic in India assum-
ed any great proportions, and such
complaints have been received for the
last ten years? May I know what
efforts have been made by the Gov-

ernmeplMp to date to correct or
remove #hese complaints?

Shri Baj Bahadur: As I meniioned
just now, specific complaints from
certain persons, tourist and other
bodies, have been received recently.
I have indicated in my reply in Hindi
that certain complaints \ser2 received
from the Australian Travel Agents
about IAC food which were referred
to the IAC management. Then, the
Imperial Hote] and the Embassy Hotel
at Agra were on the approved list of
hotel establishments. That approval
has been withdrawn. Similar action
is under consideration in regard to
the Grand Hotel in Delhi. And then
there was a complaint against the
catering contractor of the Janpath
who is in charge of the food arrange-
ments at Hotel Janpath. That com-
plaint has been brought to the notice
of the management of the Janpath.
Another complaint was in respect of
Royal Hotel and that has been taken
up with the hotel concerned.

Shri Tyagi: No redress?

Shri Raj Bahadur: We try to follow
it up.

Shri Ansar Harvani: Is there any
proposal to have any legislation to
control the travel agencies who pro-
vide the guides, etc. to the tourists?

Shri Raj Bahadur: This would be a
completely different question.

Shri Sham Lal Saraf: May 1 know
it the Government ig aware of the
complaints that have come, and are
coming from time to time, against the
Tourist Centre at Jammu where tour-
ists notxﬂlﬂy do not get good food
but in 3 numbet of cases they do not
even get proper service when they
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stay there? May I know what steps
Government are taking to ensure that
good food and proper services are
made available to the tourists?

Shri Raj Bahadur: I take this in-
formation and will try {o bring it to
the notice of the State authorities.

Dr. B. N. Singh: In view of the fact
that continuous complaints are coming
in about the quality of food, does the
Government think that State hotels
should be put up in all tourist centres
of India?

Shri Raj Bahadur: May 1 just re-
mind the hon. Member that so far
as the tourist department of tha Minis-
try of Transport is concerned we, in
fact, are not in charge of the food ar-
rangements in these hotels etc.? We
only try to get the complaints which
come to us looked into and arrange
remedial steps to be taken. So
far as the taking up of the hotel
Industry in  Government is con-
cerned, our policy is to leave
it to the private sector as far as we
can. Where there is a gap and where
things are unsatisfactory, we come in
as we have done in Delhi in the case
of Ashoka Hotel and Janpath Hotel.

Mudhera Temple

*1252. Shri P. R. Patel: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether large number of tour-
ists, Indian as wel] as foreigners, visit
Mudhera Temple (Gujarat State);

(b) whether it is a fact that tourists
expericnce difficulties as there 1s no
cement concrete or tar soad between
Mehsana and Mudhera; and

(c) whether Government propose to
construct the road?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Statistics re-
garding the number of tourists visiting
Mudhera Temple are not maintained.
According to the information received
from the Gujarat Government, a
fairly large number of Indian tourists
visit the temple. Some foreign tour-
ists interested in archaeology presum-
ably also visit it
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(b) Yes, Sir.

(c) A grant-in-aid of Rs. 1,27,050 has
been approved from the Central Road
Fund (Ordinary) Reserve to meet 50
per cent. of the cost of improving a
part of the road according to Soil
Stabilised Specifications.

Shri P. R. Patel: May 1 know when
the work of constructing the road
will be started and when it will be
finished?

Shri Raj Bahadur:; The exact time
by which it will be finished cannot be
given. But, aproval has :ecently been
given and the amount also ':as been
sanctioned.

=t g fag © weRl F A W
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Shri U. M, Trivedi: Will the hon.
Minister be pleased to state if any
pamphlet describing the antiquity and
historical importance of the Mudhera
temple has been published by the Gov-
ernment.

Shri Raj Bahadur: Yes, Sir. We have
in the Tourist guide book pertaining
the State of Maharashtra {Bombay)
described the whole beatutiful archi-
tecture and the engineering design
of this temple. It is so designed
that the first rays of the rising sun
at the time of the equinoxes go through
the pillared porch into the sabha
mandap of the shrine and fall on the
idol of Surya which is however, not
there at present,

Commonwealth Institute of Biological
Control

*1253. Shri P. C. Borooah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the U.S. Agriculture
Department has sanctioned a grant of
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$95,388 to the Bangalore Station of the
Commonwealth Institute of Biological
Control for a survey and study of the
kinds of insects attacking the witch-
weed; and

(b) what progress has already been
made in the study?

The Parliamentary Secretary to the
Minister of Food (Shri Shinde): (a)
The U.S. Department of Agriculture
has sanctioned a sum of Rs. 4,54,050
for this scheme. The amount wil] be
paid from PL-480 funds carmarked for
U.S. Government use in India.

(b) The study will commence only
from August 1, 1962 which is the
agreed operative date for the sanction.

Shri P. C. Borooah: May I know
what is the total foreign exchange
component of the scheme and whe-
ther the U. S. A. Agriculture De-
partment grant is sufficient for the
purpose?

Shri Shinde: No. Foreign exchange
is not involved in this. As far as
the scheme goes, the amount sanc-
tioned is quite sufficient for the
scheme,

Shri P. C. Borooah: In what form
will this grant be received, whether
in dollars or in kind? May I know
whether any foreign technicians will
be coming?

Shri Shinde: This amount will be
provided from the P. L. 480 Funds
that would be at the disposal of the
U.S.A,, Government. Some amount
out of P.L. 480 Funds are
reserved for U. S. A. Government
use in India. Out of those funds,
this amount has to be released.

Shri Inder J. Malhotra: May I
know whether, in addition to the
financial assistance, technical per.
sonnel are also loaned by the U.S.A.

Shri Shinde: No. As far as the
present scheme is concerned, no
foreign technicians are to be utilis-
ed in it.

Licentiate Course in Medicine

*1254. Shri Maheswar Naik: Will
the Minister of Health be pleased to
state:
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(a) whether any final decision has
been reached in respect of the pro-
posal to revive the former Licentiate
Course in Medicine;

(b) if not, at what stage the pro-
posal is lying at present;

(c) what is the total annual out.
put of the medical graduates in the
<ountry now as against the require-
ments of the country; and

(d) how long it is likely to take to
meet our requirements in full?

The Deputy Minister in the Minis-
1ry of Health (Dr. D. S. Raja): (a)
to (d). A statement is laid on
the Table of the House. [See Appen-
«dix III, annexure No. 76].

Shri Maheswar Naik: From the
statement I find that the total re-
Yuirements of doctors at the end of
‘the Third Five Year Plan estimated
to be 96,000 and the annual output
of doctors is near about 3387. May I
know how Government are propos-
ing to make up the great lee-way in
this regard?

Dr. D. S. Raju: Actually, the posi-
‘tion is this. There is a relative
shortage. There is over-concentration
-of doctors in the cities and the urban
areas. At the moment, there is one
-doctor for every 2,000 people in the
urbanp areas, whereas in the rural
areas, the proportion is very much
less. Under the proposal to expand
medical colleges, we are going to ex-
pand about 18 medical colleges during
the Third Five Year Plan, and that
might enable us to meet some of the
shortage. However, it will take about
another two plans more to meet the
requirements. But, temporarily, some
arrangements are being made. In-
centives are being afforded to some of
these practitioners to go into the rural
areas by way of increase in their pay-
scales, the grant of some rural allow-
ance and some other facilties.

Some Hon. Members: We are not
able to hear the hon. Deputy Minis-
ter. He may move nearer the mike.
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Mr, Speaker: The hon. Deputy Mi-
nister may also raise his voice a little.

Dr. D. 8. Raju: To meet the shortage
of doctors in the rural areas, it is pro-
posed to give certain allowances to
the doctors who may be induced to go
to the rural areas, as, for example, the
increase in their pay-scales, and giv-
ing them facilities for travel and edu-
cation of their children. Besides, the
rural service will also count for their
accelerated promotion. We are also
trying to get some of these old retir-
ed practitioners to go into the villages.
These are some of the recommenda-
tions which might help to increase
the number of doctors in the rural
areas by inducing them to go into the
rural areas.

Shri Maheswar Naik: From the
statement I find that the Licentiates
Association and the Medical Council
of India have put up a strong opposi-
tion to the revival of the licentiate
course. May I know whether Govern-
ment are aware of the existence of
short-term integrated courses for doc-
tors in some States, and if so, whether
that is at all going to be revived now,
if not the licentiate course?

Dr. D. S, Raju: This question was
discussed in the Central Council of
Health in the year 1960. Even there
the opinion was divided. They could
not come to a definite conclusion. So,
it was left to the State Governments
to decide for themselves.  Actually,
no other State has agreed to this pro-
posal, but Mysore went ahead with
the formation of two schools at Shi-
moga and Bijapur, but after that, they
have regretted the event because
there such a strong opposition from
the country from different levels; the
Indian Medical Association was against
it; the All India Licentiates’ Associa-
tion was against it; the Indian Medi-
cal Council also was against it. That
is why they have stopped the further
development of those schools.

Shri Bhagwat Jha Azad: Is it not a
fact that in spite of the inducements
given to the doctors to go to the rural
areas, the proportion of doctors to the
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population falls much short of what
is envisaged in the Third Plan, and if
80, may I know what the reply of the
hon. Minister ig to this question?

Dr. D. S. Raju: Actually, Bengal
has taken the load. They have no
shortage of doctors in rural areas in
Bengal, and they have done very well
there.

Shri D. C. Sharma: To meet the
shortage of teachers, we are having
emergency short-term courses, May 1
know whether the Health Ministry is
thinking of similar emergency short-
term courses to meet the shortage of
doctors in the country?

Dr. D. S. Raju: That, again, is a
matter which has to be discussed.
That is not generally approved. Even
short-term courses for teachers is not
generally approved. They have got
regular and specified rules and regu-
lations. Is my hon. friend referring
to post-graduate courses?

Mr. Speaker: Now, Shri Harish
Chandra Mathur.

Shri D. C. Sharma: 1 wag referring
to short-term courses for doctors.

Shri Harish Chandra Mathur: From
the statement it is obvious, as also
from the answers of the hon Deputy
Minister, that the acute shortage, of
doctors willcontinue for another fifteen
or twenty years, and that the rural
areag are very ill-served. When doc-
tors are recruited not for rural areas
or for urban aras separately but they
are meant for a common service, what
is the reason for Government not
being able to send the doctors to the
rural areas, except that it be the weak-
ness of Government?

Dr. D. S. Raju: Actually, there are
the primary health centres which are
being established all over the country.
Even for them, there is a shortage of
doctors, because the output itself is
short.

Mr, Speaker: He wanted to know
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whether there was anything preclud-
ing Government from sending doctors
who are recruited to rural areas when
they are recruited for a common ser-
vice.

Dr. D, S. Raju. The actual number
is short. There is a short supply of
doctors.

Shri Basumatari: May I know the
total number of doctors required to
meet the requirements of all the areas
in the country?

An Hon. Member: It is in the state-
ment,

Mr. Speaker: Is it contained in the
statement?

Dr. D. S, Raju: Yes.

Shri P. K. Deo: From the statement
we find that we require 96,000 doctors
by the end of the Third Plan, and our
annual output is only 3,387. May I
know if Government. are considering
establishing many more medical col-
leges than actually envisaged in the
Third Plan?

Mr. Speaker: This has been asked
many times before and answered also.

Shri P. K. Deo: No. How many
extra medical colleges are going to be
put up?

Mr. Speaker: Shri Nath Pai.

Shri Nath Pai: May I seek your
guidance in trying to reconcile the
statement made by the hon. Minister
and the statement of his predecessor,
Shri Karmarkar, made in the House
ag early as December, that the country
is being confronted with a surfeit of
doctors? Then the then Speaker, Shri
M. A. Ayyangar, had to intervene to
tell his own experience about the
shortage. Today we are being told that
there is a shortage whereas only three
months ago it was stated that there is
a surfeit. May we know what is the
true picture with regard to the supply
of doctors what is the country?

Dr. D. §. Raju: I have answered
the question that there is a relative
shortage,
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Shri Nath Pai: He cannot escape
with the word ‘relative’ from what
Shri Karmarkar said in the House.

Mr. Speaker: If the hon. Member
finds some contradiction, he can get
it cleared by writing to the hon. Mi-
nister and getting clarification.

Shri Nath Pai: I want to be assured
that there is an improvement.

Mr., Speaker: It cannot be expected
just now that the Minister should say
that he has given the right answer.

Shri Nath Pai: Is there continuity of
policy or not?

Mr. Speaker: Certainly.

Dr. L. M. Singhvi: Is it proposed
to set up institutions of medical edu-
cation in rural setting in order to per-
suade graduates from those institu-
tions to go to villages more easily
than those who study in urban medi-
cal institutions?

Dr. D. S. Raju: At present, there is
no such proposal.

Shri Tyagi: Is it a fact that only
ill-experienced and less qualified doc-
tors are deputed to serve in rural
areas while the best doctors are kept
in urban areas?

Dr. D. S. Raju: I do not think it is
correct.

Dr. M. S. Aney: There are certain
licentiate schools which students join.
After they pass from there, they seek
admission in medical colleges. But
they are not allowed. Are Govern-
ment aware of this?

Dr. D. S. Raju: There were certain
rules and regulations governing the
admission of these licentiates to medi-
cal colleges.

Shii Sham Lal Saraf: In view of the
fact that MBBS doctors have to have
a six yvear course—five years in col-
lege and one year internship—what
steps are Government taking to encou-
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rage and support the licentiate course,
ag hasg been suggested by my hon.
friend? Unless that is done, I want to
know how Government proposes to
meet the deficit in the country.

Dr. D. S. Raju: If we can succeed in
inducing doctors to go from urban to
rural areas, part of the problem will
be solved.

Shri Sham Lal Saraf: It cannot be
solved because there is shortage....

Mr. Speaker: Order, order. He is
arguing.

Shri Warior: May I know whether
Government are considering the pos.
sibility of having more LIM colleges
instead of having this six-year course
in medical colleges?

Mr. Speaker: That has been asked
already.

Dr. D. S, Raju: It is not considered
now.

Shri Umanath: Is it a fact that the
WHO has offered new assistance for
training more medical personnel; if
so, what are the details of the offer
and Government's reaction thereto?

Dr. D. S. Raju: I want notice for
that.
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Shri Vidya Charan Shukla: Since
when has this matter been under the
consideration of the Government?

Shri Mohiuddin: There are a large
number of aerodromes, over hundred
or two hundred, which are always
under consideration. It is rather diffi-
cult to say since when this has been
under consideration.

Mr. Speaker: How long has this
particular aerodrome been under con-
sideration?

Shri Mohiuddin: The service now
during the season goes to Panna, and
this non-scheduled service has been
in operation by the IAC for the last
three years. The distance between
Panna and Khajuraho is about 35 to
40 miles. It was proposed during
the last year or two that an aerodrome
'should be constructed near Khajuraho
town, and that has been under con-
sideration. We have asked the Madhya
Pradesh Government to give us the
selected piece of land free of cost for
construction of the aerodrome,
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Shri Mohiuddin: It is expected that
the aerodrome will cost about Rs. 12
to Rs. 14 lakhs, and the money has
been provided for it.
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Shri Mohiuddin: We are expecting
the reply from them very soon.

Shri U. M. Trivedi: When was that
letter sent?

Shri Mohiuddin: I have not got the
date. If the hon. Member wants to
know, I can find out. Of course, I do
not carry the date of the correspon.
dence.

Traffic in Delhi

*1257. Shri Shiv Charan Gupta: Will
the Minister of Health be pleased to
state:

(a) whether the Town Planning Or-
ganisation in Delhi anq Delhi Admi-
nistration carried out a survey regard-
ing traffic conditions in Delhi;

(b) if so, whether recommendations
for easing traffic conngestion and to
check traffic hazards in Delhi have
been made; and

(c) which of the recommendations
and other steps, if any, are likely to
be implemented in 1962-63 and
also during the remaining period
of the Third Five Year Plan?

The Deputy Minister in the Ministry
of Health (Dr. D, S. Raju) (a) The
Town Planning Organisation conduct-
ed a survey in 1957 regarding the ori.
gin and destination of vehicular traffic
entering and leaving Delhi.

(b) The recommendations are con-
tained in the draft Master Plan for
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Delhi which is under the considera-
tion of the Government.

(¢) The various recommendations
made in the Master Plan will start
being implemented by the Agencies
concerned as soon as it is aproved by
the Government.

Shri Shiv Charan Gupta: Is it a fact
that the Government of India mooted
a proposal to abolish cycle rickshaws
seven years back? What is the pro-
gress of that proposal?

Dr. D. S. Raju: Does it arise out of
this question?

Mr. Speaker: It would not. Any
other question that he wants to put?

Shri Shiv Charan Gupta: I have put
one question, and I have not under-
stood the answer.

Mr. Speaker: He said that was not
relevant, and 1 agree with it. He
might table a separate question.

Shri Shiv Charan Gupta: The other
question is: is it a fact that slow-
moving traffic, including tramways,
are greatly responsible for traffic
hazards, and is there any phased pro-
gramme to replace them?

Dr. D. S. Raju: All these recom-
mendations are embodied in the Delhi
Master Plan itself.

Shri Shiv Charan Gupta: I have not
heard the answer.

Mr. Speaker: He says all these re-
commendations are contained in the
Master Plan itself.

Shri Shiv Charan Gupta: The in-
terim General Master Plan in which
the recommendations were made wag
presented as early as 1956, and now
it is six years. The Master Plan has
come only now. Has Government not
considered these proposals during the
last six years?

Dr. D. 8. Raju: As soon as the Gov-
ernment got the interim plan, it was
considered essential that a Master
Plan should be prepared and the
whole question should be gone into

JUNE 4, 1962

Oral Answers 8486

thoroughly. So, it is under the con-
sideration of the Government now.

Shri P. K. Deo: To ensure free flow
of traffic,c may I know if the Traffic
Manager of the Delhi Transport
Undertaking has drawn up a scheme
to provide underground railways and
overground railways also?

Dr. D. S. Raju: That is also under
consideration in the Master Plan when
finances permit.

Shri Sham Lal Saraf: May I know
whether  Government contemplate
restricting the traffic hours, more
particularly during night?

Dr. D. S. Raju: That is one of the
minor recommendations which is also
embodied in that.

Shri Maheswar Naik: What is the
number of schemes submitted to the
Government of India; and how many
of them have been taken into con-
sideration and how many have been
put into the cold storage?

Dr. D. S. Raju: That is all in the
Master Plan put before the public in
the month of July 1960. The hon.
Member might have seen it; it is a
big document.

Power Generation

+
Dr. L. M. Singhvi:
*1258. { Shri P, C. Borooah:
| Shri Bishanchander Seth:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is now considered
inevitable that there will be a con-
siderable shortfall in the Third Plan
Power generation target, because of
delays in the supply of power equip-
ment by the Soviet Union;

(b) if so, what is the likely short-
fall;

(c) what particular projects are
likely to be affected on this account;
and
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(d) what steps are being taken to
avoid or minimise the shortfall?

The Minister of State in the Minis-
try of Irrigation and Power (SBri
Alagesan): (a) While it is likely that
there will be a shortfall, negotiations
are still taking place with the sup-
pliers with a view to advancing the
dates of supply of the equipment.

(b) This will depend on the result
of the negotiations. According to pre-
sent indications the delivery of 2 to
3 units of 50 MW each, out of a total
of 19 units, may spill over to the
first year of the Fourth Plan.

(c) Singrau!i (Obra) in Uttar Pra-
desh and Pat:ratu in Bihar.

(d) Every effort is being made, in
consultation with the suppliers, to see
if the delivery of the entire equip-
ment can be expedited.

Dr. L. M. Singhvi: What causes led
to the delay in the supply of this
equipment; and what facts are res-
ponsible for the delay in the finalisa-
tion of the negotiations?

Shri Alagesan: This has been agreed
to and certain dates for supply etc.
had been fixed. They had to come
here and sign agreements for the
preparation of the project reports etc.
The thing is still under negotiation
with the Russian suppliers. It is only
for a few units we expect that they
may go over to the Fourth Plan, the
first year of that Plan,

Dr. L. M, Singhvi: How can we
expect to receive this equipment even
before the finalisation of negotiations?
How could we planned that we would
receive this equipment when the nego-
tiations had not yet been finalised?

Shri Alagesan: The Russians kLave
promised to supply this equipment
under the rouble credit and USSR
Trade ‘'agreement. After they have
broadly agreed to it, these details are
worked out.

Shri P. C. Borooah: May I know
what particular type of equipment or
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plant has not been supplied by USSR
for which discussion arose with the
suppliers? May I know whether this-
equipment is not available anywhere-
else? '

Shri Alagesan: We are trying to get
from other sources for other projects.
Since the purchase of this equipment
requires foreign exchange, we have to-
find out the various sources of foreign
credit.

Shri Vidya Charan Shukla: May I
know if any factor other than the
untimely supply of this equipment is-
involved in the fear that there would
be a shortfall in power generation in
the Third Five Year Plan? If so,
what is the other factor—like coal
production or any other matter?

Shri Alagesan: It is purely the-
supply from the Russian suppliers.
There is no other factor involved.

Dr. K. L. Rao: »iay I know whe-
ther, in order to minimise the short-
fall, Government is taking steps to
advance the dates of completion of"
some of the projects, wherever it is
possible, so that we have the benefits.
earlier—like the projects of Yamuna,
Ranapratap Sagar, Sheravati and
Pamba?

Mr. Speaker: The hon. Member is-
making  suggestions. If the hon.
Minister can answer he may.

Shri Alagesan: We would consi-
der the suggestion.

Shri Hem Barua: May I know whe-
ther it is a fact that the procure-
ment of this unit is linked up with the-
Soviet Loan and Trade Agreement?
If so, is it a fact that because of
these Trade Agreement and Soviet
Loan, these programmes are not
working satistactorily? Is it one of”
the reasons for the delay in delivery?

Shri Alagesan: Yes, Sir. I said this
arises out of the credit—the rouble-
credit that we have got from the-
USSR and the Trade Agreement.
These things flow from the Agree—
merit. '
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Shri Hem Barua: There is another
very important part. I just wanted
to know whether these Trade Agree-
ments and Soviet Loan Agreements
are not working creditably or satisfac~
torily; and that is one of the reasons
for the delay involved in delivery.

Shri Alagesan: No.

Shri Warior: If there is delay in
obtaining this equipment from Soviet
Union, what stops the Government
from switching over to hydel plants?

Shri Alagesan: These are all ther-
mal plants.

Shri Bhagwat Jha Azad: I want to
know whether any assessment has
been made by the Government as to
what would be the result in case
these negotiations fail to bring the
date of delivery as fixed up?

Mr. Speaker: He has answered it;
they are exploring other avenues also.

Shri Bhagwat Jha Azad: 1 did not
ask that question. Have the Govern-
ment assessed as to what would be
the effect in case these negotiations
«do not prove as successful as we want
them?

Shri Alagesan: The main answer
relates to that. The delivery of these
two or three 50 MW units may spill
over to the first year of the Fourth
Plan.

Shri Maheswar Naik: May I know
‘whether the original agreement did
not stipulate any time limit for the
supply? It was linked up with our
"Third Plan. Why was there no time
limit stipulated in the agreement for
the supply of the machinery?

Shri Alagesan: It was expected
that the delivery would be completed
by the end of the Third Plan and we
now expect it may spill over to the
first year of the Fourth Plan. But
every effort is made. The matter is
still under negotiations. The Russian
‘BEconomic Counsellor has also flown
to Moscow for this purpose. So, we
expect that things may be expedited.
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Allotment of Wagons to Small Scale
Salt Merchants

*1259. Shri Yajnik: Will the Minis-
ter of Railways be pleased to state:

(a) whether the Railway Ministry
accords different priorities to the same
commodity.salt-produced by Hindus-
tan Salt Co., other big producers and
the small scale salt merchants produc-
ing salt without licence in areas not
exceeding 10 acres;

(b) the number of wagons allotted
to the small scale salt merchants at
the different stations on the Viram-
gam-Kharagoda line during the last
six months;

(c) whether small scale salt mer-
chants have not been given any
wagons during lhe last few months
to move their big stocks of salt pro-
duced during the present fair season;
and

(d) whether more wagons will be
made available to the small scale
merchants during the next few months
to save their salt from destruction
before the onset of the monsoon
season?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) to (d). A statement is
laid on the Table of the House.

STATEMENT

(a) Salt programmed by the Salt
Commissioner and approved by the
Railway Board and known as Zonal
Salt moves under higher priority
than non.programmed or non-zonal
salt. Subject to this regulation, there
is no distinction between small scale
manufacturers and large scale manu-
facturers; the latter do not enjoy any
higher priority for rail movements
than the former. Within the demands
placed for movement of non-program-
med salt, priority is determined on
the basis of date of registration, that
is on the principle of first come, first
served,

(b) Separate statistics of loading of
salt in respect of small scale and

large scale manufacturers are not
maintained. Loading figures are
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available only for Zonal and non-
Zonal salt. During the period from
1st December 1961, to 20th May 1962,
6268 wagons of zonal salt and 1522
wagons of non-zonal salt were loaded
from Kharaghoda sources on the
Viramgam_Kharaghoda line.

(c) Does not arise in view of reply
to part (b).

(d) After meeting requirements of
Zonal salt which moves under a
higher priority, every endeavour is
made to move the non-Zonal salt
within the available wagon resources
before the on-set of the monsoon.

Shri Yajnik: In view of the fact
that the Salt Commissioner happens
to be the Chairman of the Salt Works
Corporation, is it a fact that the salt
produced by the Hindustan Salt Works
gets always a much higher priority
as programmed salt than the other
kinds of salt that are produced by
other small-scale and big manufac-
turers?

Shri S. V. Ramaswamy: Allotments
of daily quotas to the various parties
is not with us. It is with the Salt
Commissioner. If the hon. Member
finds that there is any disparity or
discrimination he will have to take it
up with the Ministry of Commerce
and Industry.

Shri Yajnik: May I know if there
is any proportion fixed between pro-
grammed salt and non-programmed
salt? For instance, is it that if two
wagons of programmed salt are allow.
ed to be moved, one wagon of non-
programmed salt will be allowed to
be moved? Unless there is any por-
portion fixed between programmed
and non-programmed salt, apparently
all the salt produced by the Hindus-
tan Works would be moved while all
the other salt that is non programmed
would not be moved at all and there
would be great misery and unemploy-
ment among the people engaged in
producing that salt?

Shri 8. V., Ramaswamy: There is no
ratio fixed between zonal and non-
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zonal salt. For the zonal salt the
allocation of so many wagons per day
is made to the parties concerned.
Whatever remains will be movedq out
of the commodity quota allowed for
the particular railway. In addition to
this quota some wagons when avail.
able will be allowed for the move-
ment of non zonal salt.

Shri Harish Chandra Mathur: In
this statement we find that separate
statistics of loading of salt in respect
of small scale and large scale manu-
facturers are nct maintained. May I
know whether Government have
taken steps to see that small manu-
facturers do not suffer and also whe-
ther they would give any preference
to them?

Shri S. V. Ramaswamy: This repre-
sentation should be made to the Com.
merce and Industry Ministry under
whom the Salt Commissioner works.

Shri Heda: Apart from the quota of
wagons supplied so far, how does the
execution of the quota with regard to
with the
quota for the private manufacturers,
big and small?

Shri S. V. Ramaswamy: As I sub-
mitted earlier, the allotment of quotas
tc the various parties is not with us.
He has allowed more to the Hindustan
Salts than to the others. We are
not aware why he does it or how he
does it.

Truck Collision with 422 Dn.
Chakradharpur_Gomoh
Passenger Train

*1260. Shri P. R. Chakraverti: Will
the Minister of Railways be pleased
to state:

(a) whether there had been a col-
lision between a truck and the 22
Down Chakradharpur-Gomoh  pas-
senger train at the unmanned level
crossing on the 20th May, 1962;

(b) whether one persen was killed
at the spot and some others seriously
injured;
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(c) what steps have been taken to
hold enquiry anqd to arrange for
medical treatment; and

(d) whether exr-gratia reliet has
been sanctioned for the family of the
person who died and also for the
injured persons?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) No, Sir. But an accident
of this description took place on
19.5-1962.

(b) No person was killed on the
spot. Three persons were injured, of
whom one was grievously injured and
later died on his way to hospital.

(c) An Assistant Officers Joint
Enquiry has been held. First aid
was rendered by the train guard. Two
of the injured were taken to Gomoh
Railway Hospital while the third got
himself admitted in the Civil Hospi-
tal, Dhanbad,

(d) No, Sir.

Shri P. R. Chakraverti: In view of
the spate of tragic occurrences, do
the Government propose to do away
with unmanned level crossings and,
if so, by what time?

Shri Shahnawaz Khan: Government
has no intention of doing away with
unmanned level crossings.

Shri P. R. Chakraverti: Is it not a
fact that the enquiry committees that
follow as a matter of course each
tragic accident lead to certain specific
reasons relating to the accident and,
if so, may I know whether the Gov-
ernment examine those findings and
take steps?

Shri Shahnawaz Khan: Yes, Sir.
We pursue the report of every enquiry
committee that is appointed and we
try and do away or eliminate any
causes that are pointed out.

Shri Mohammad Tahir: May I know
the reason why the Government does
not want to man all the level cross-
ings?
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Shri Shahnawaz Khan: The number
is too large.
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Family Planning

*1261. Shri Hem Barua: Will the
Minister of Health be pleased to state:

(a) whether there is any Govern-
ment machinery to measure the
extent of popularity of the Family
Planning Programme in the rural
areas, specifically;

(b) if so, whether it is a fact that
the people in the rural areas are
averse to these programmes; and

(c) if so, what specific measures
Government have adopted to give
family planning a greater fillip?

The Deputy Minister in the Minis.
try of Health (Dr. D. S, Raju): (a)
Yes, Sir.

(b) No, Sir.
(c) Dogs not arise.

Shri Hem Barua: May I know whe-
ther it is a fact that the fleld studies
conducted on family planning especial-
ly in Delhi and Lucknow have reveal-
ed that 28 per cent of the people
receive the contraceptives and only
14 per cent use them regularly? If
so, may I know whether the Govern-
ment propose to introduce the oral
pills recently invented in the United
Kingdom as a contraceptive, or pro-
pose to follow the suggestion offered



8495 Oral Answers

by Dr. Chandrasekhar, the suggestion
being the surgical sterilisation of man?

Dr. D. S. Raju: Oral pills are not
supposed to be very satisfactory;
they are not giving very good results.
The next thing is, vasectomy; that is
a voluntary affair; that is left to the
people, It is not a compulsory mea-
sure.

Shri Hem Barua: In view of the
fact that family planning programmes
are not very popular with our people,
may I know whether Government
have organised any campaign to bring
to the notice of the people the impli.
cations of increasing population in
this country and the necessity to
rehabilitate their psychology so as to
accept contraceptives or the program-
mes of family planning?

Dr. D. S. Raju: I do not agree with
the statement of the hon. Member.
The family planning programme is
getting very popular. For instance, I
can mentjon that recently in a camp
conducted at Satara, about 1,400
vasectomy operations have been con-
ducted in a short period of about one
week. This could not have been
done if the programme was not very
popular.

Shri Nath Pai: May we know which
State has made the maximum record
in popularising family planning and
where the best results have been
achieved?

Shri Tyagi: Last time it was
announced that every doctor shall be
given training about this operation
which has been mentioned, and that
this operation will be available to
anybody free of any cost. Is that
practice still in vogue?

_ Dr. D. 8. Raju: Yes, Sir. It is still
in vogue.
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Shri D. C. Sharma: Is it not a fact
that some State Governments are pro-
viding incentives to those persons who
undergo operations and may I know
whether the Central Government is
going to do the same?

Dr. D. S, Raju: Yes, Sir; the Cent-
ral Government is giving cent per
cent assistance for these vasectomy
operations and contraceptives are
available freely.

Shri Basumatari: May I know whe-
their it is a fact that family planning
is confined only to urban areas and
it is not extended to villages? If so,
may I know what steps have been
taken to extend it to rural areas?

Dr. D. S. Raju: It is not a fact that
family planning is confined to urban
areas only. Out of 4200 family plan-
ning centres which have heen estab-
lished, 1000 are in urban areas and
3000 are in rural areas.

Shri Hem Barua: May I know whether
it is a fact that Government are trying
to popularise the rhythm method and
if so, whether the Government’s at.
tention has been drawn to a state-
ment in the British House of Com-
mons by a lady member to the effect
that the rhythm method is a cruelty,
since it puts a check on a man’s natu-
ral impulse?

Dr. D. S. Raju: From that point of
view, all these measures are a check
on natural impulses.

Shri Heda: May I know whether
the Government’s attention has been
drawn to the two facts, viz., so far as
the supply of contraceptives is con.
cerned, particularly in the rural areas
it is inadequate and secondly, the
quality is not so good?

Dr. D. S. Raju: It will be inade-
quate till we manufacture them in
India. The quality also is not very
good.
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Shri Khadilkar: May I know whe-
ther the Government’s attention has
been drawn to an oral contraceptive
which is being used on a wide-scale
in Britain and whether Government
have tried that in India?

Dr. D, S. Raju: So far as contracep-
tives are concerned, I think rubber
Sheaths are very popular in England.

Mr. Khadilkar: I was referring to
the oral contraceptive.

Mr. Speaker: Question Hour is
over.
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Misuse of Decimal Coinage by Railway
Booking Clerks

e1oxs S Shri Jedhe:
1255. 3 Shri P. L. Barupal:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that for the
Railway tickets costing fraction of
five nP., full 5 nPs. are being paid by
the passengers as the window book-
ing clerks do not possess small coins
of one or two nPs. and thus charge
more than what is printed on tickets;

(b) if so, whether Government are
considering to do away with fraction
of 5 nP. in fixing fares (as is in res-
pect of fares of Delhi Transport Un-
dertaking); and

(c) if the reply to part (b) above
be in the negative, the reasons there-
for?

The Deputy Minister in the Minis-
try of Rallways (Shri Shah Nawagz
Khan): (a) A few such complaints
have been received.

(b) and (c). From 1st July, 1962,
passenger fares will be notified in
units of 5 nPs except in a few cases
of third class fares for short distances
where the fare has not been rounded
off to 5 nPs to avoid a steep increase.

Speed of Coastal Ships

*1262. Shri Warlor: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether it is a fact that the
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maximum speed of coastal ships is
only eleven knots in India;

(b) whether the new ships proposed
to be purchased are also of the same
speed; and

(c) if so, whether Government have
taken any steps to direct the shipping
concerns to purchase ships of higher
speed rate?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a). No.
Sir. The speed of our coastal ships
ranges from 7 knots to 17 knots.

(b) and (c). It is for the Shipping
Companies to decide the speed of the
vessels to be acquired, having regard
to the nature of the trade, economics
of operation, facilities at the ports to
be touched, etc. However, by ex-
perience it has been found that ships
with an average speed of 9 to 10
knots serve adequately the needs of
the Indian Coastl Trade.

Deepening of Ganges for Navigation

*1263. Shri Vishram Prasad: Will
the Minister of Transport and Com.
munications be pleased to state:

(a) whether Government have any
proposal to deepen the river Ganges
from West Bengal to Allahabad city
for the purposes of navigation; and

(b) if so, when Government propose
to take the work in hand?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) No,
Sir.,

(b) Does not arise.

Western Kosl Canal

*1264. J Shri Priya Gupta:
\ Shri Jogendra Jha:

Will the Minister of Irrigation and
Power to pleased to state:

(a) whether it is a fact that the
Western Kosi Canal had been inaugu-
rated;

(b) whether it is also a fact that
tenders were invited for the execu-
tion of this canal;

(c) whether it is also a fact that
due to agitation in Nepal the work of
execution of this canal has been de-
layed; and

(d) if so, the steps Government
propose to take to expedite the work?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) to (¢). Yes, Sir.

(d) The local people in Nepal terri.
tory have demanded that the present
alignment of the canal be pushed fur-
ther north in order that a larger area
may be commanded. The Kosi Project
authorities are making every effort to
settle the matter in consultation with
the authorities concerned of His
Majesty’s Government of Nepal.

Manufacture of Steel Converter

*1265. Shri Bhagwat Jha Azad: Will
the Minister of Railways be pleased
to state:

(a) whether a new type of steel
converter has been manufactured en-
tirely in an Ajmer Workship; and

(b) whether its working has proved
satisfactory?

The Deputy Minister in the Minis_
try of Railways (Shri S. V. Ramas-
wamy): (a) A steel converted was
manufactured by Ajmer Workshops in
the year 1913 for use in the Steel
Foundry in the Carriage Wogon
Workshop at Ajmer. An additional
converter of a similar type incorporat-
ing certain improvements has recent-
ly been manufactured entirely at
Ajmer Workshops and brought into
commission early this year.

(b) The new converter is working
satisfactorily.

Hybrid Maize Seed

*1266. Shri Surendra Pal Singh:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether any effort has been
made by any Government agency to
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evolve some cheap and simplified met-
hod of producing Hybrid Maize Seed,
which the farmers can easily learn,
and carry out the entire process on
their own farms;

(b) if so, what steps have been
taken to popularize this method
amongst the farmers; and

(c) if the seed cannot be produced
at the farm level, what steps are be.
ing taken by Government to remove
its acute shortage, and to make it
easily available and at a reasonably
low price?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) The known
standard method of producing hybrid
maize is being used in large compact
blocks by setting up cooperatives of
farmers. Production on fields of iso-
lated farmers is not possible because
of the cross fertilized nature of maize.

(b) The following steps are being
taken to help the seed producers:—

(i) Expert knowledge and litera-
ture from IL.C.AR. and the
Rockefeller Foundation, which
is collaborating in the maize
programme, is being provided
to the farmers entering this
business.

(ii) The foundation seed produced
directly under the aegis of the
I.C.AR. is being supplied to
the farmers for the production
of the double cross hybrid.

(¢) The Government of India has
decided to set up National Seeds Cor-
poration which will produce hybrid
maize seed to cover 25% of the total
maize acreage during the Third Plan
period.

International Telex Service

*1267, Shri P. C. Borooah: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether an International Telex
Service between India and Israel has
recently been launched; and

(b) if so, the cost thereof?
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The Minister of Transport and Com.
munications (Shri Jagjivan Ram):
(a) Yes, from the 14th May, 1962.

(b) No extra expenditure has been
incurred, as the Service has been pro-
vided by extending the existing direct
Telex Link with London to Israel.

Safdarjang Hospital, New Delhi

*1268. Shri Shiv Charan Gupta: Will
the Minister of Health be pleased to
state:

(a) the average number of patients
per day being treated on the physio-
therapy unit of the Safdarjang Hospi-
tal, New Delhi, during January, Feb-
ruary, March and April, 1962;

(b) whether the number of patients
is on the increase;

(¢c) the number of persons on the
staff of the physiotherapy unit;

(d) whether Government consider
the number of persons on the staff
adequate to deal with the number of
patients; and

(e) if not, what steps Government
propose to take to meet the increasing
demands in the unit?

The Minister of Health (Dr. Sushila
Nayar): (a) January, 1962—83; Feb-
ruary, 1962—113; March, 1962—123 and
April, 1962—147.

(b) Yes.
(c) Three.

(d) and (e). The question of in-
creasing the number of persons on the
staff is under consideration.

Export of Milch Cattle

*1269. Shri Yajnik: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) the number of milch cattle
(cows and buffaloes) that were ex-
ported from India during the last
three years; and

(b) the steps taken by Government
to restrict the export of these valuable
milch cattle?
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The Deputy Minister in the Minis-
try of Food (Shri'A. M. Thomas): (a)
During the three years June 1959—
May 1962, 672 head of milch cattle
(61 cows and 511 heifers) and 54 buf-
foloes (50 cows and 4 heifers), were
exported from India. 53 calves were
also exported during this period.

(b) A statement is placed on the
Table of the House.

STATEMENT

1. The export of cattle to foreign
countries has been allowed on a very
restricted scale for breeding or agri-
cultural purposes a.lone. The exports
have been allowed partly as a gesture
of goodwill to other countries and
partly because remunerative prices
paid by the foreign buyers give an in-
centive to the breeders.

2. The export of Sahiwal, Tharpar-
kar and Red Sindhi breeds of cattle
which were lost to the country after
partition has not been allowed since
November 1960 except in very special
circumstances.

3. The President, Central Council of
Gosamvardhana has recently recom-
mended that the export of Ongole,
Gir, Kankrej and Hariana breeds of
cattle should likewise be restricted.
The recommendation is under consi-
deration of Government.

Tuber Crop Research Station in
Kerala

. S Shri P, C. Borooah:

1270 4 Shri M. K. Kumaran:
Will the Minister of Food and Agri.

culture be pleased to state:

(a) whether Government have sig-
nified their approval to the scheme for
the establishment of a full fledged
central tuber crop research station in
Kerala;

(b) if so, the cost of the scheme;

(c) the place selected for the loca-
tion of the Institute; and

(d) what are the broad outlines of
the Scheme?

The Minister of State in the Minis.
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). A
comprehensive scheme for intensifi-
cation of research on tuber crops has
been included in the Third Five-Year
Plan at a total cost of Rs. 25 lakhs.
It envisages setting up of one Central
Station in Kerala (Trivandrum) with
five Regional Substations in the States
of (i) Bihar, (ii) Punjab, (iii) U.P,
(iv) Mysore and (v) Orissa. The Gov-
ernment have not yet signified their
approval to the Scheme.

(¢) The site selected for the location
of the Central Tuber Crops Research
Station is at Sreekaryam in Cheruvik-
kal Village of Trivandrum District.

(d) To tackle all aspects of impro-
vement of tapioca and other tuber
crops (such as sweet patato, colocasia,
alocasia, discorea etc.) including
breeding of improved varieties, find-
ing out the best agronomic practices
and methods of controlling pests and
diseases. It will also produce nucleus
stock of improved varieties for further
multiplication in the respective States.

Casual Labour Employed on Northern
Raflway

2413. Shri Karni Singhji: Will the
Minister of Rallways be pleased to
state:

(a) whether there is a permanent
system of keeping Casual Labour even
for jobs required to be fillled by way
of regular employment;

(b) if so, whether the following de-
tails in this behalf will be laid on the
Table;

(i) the number of Casual Work-
ers employed in each of the
Divisions of the Northern
Railway with their break-up
figures District-wise during
1961-62;
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(ii) the nature of jobs generally
assigned to the casual labour;

(iii) whether any one of the jobs
specified for the employment
of Casual Labour can be con-
verted into permanent job,

(iv) the number of persons in
casual employment who are
agsigned of permanent nature
and their District-wise break-
up; and

(v) the number of persons in
casual employment who are
continuously on their respec-
tive jobs and whose employ-
ments are subject to quarterly
break for a day or so, and
their District-wise break-up?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) No.

(b) Question does not arise.
Periyar Dam in Kerala

2314. Shri M. K. Kumaran: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Central Government
have received any report from the
Kerala Government regarding the
dangerous condition of the 67-year old
Periyar Dam in Kerala; and

(b) if so, the action taken thereon?

The Minister of State in the Ministry
of Irrigation and Power (Shri
Alagesan): (a) No.

(b) Does not arise.

Tapioca Production

2415. Shri M. K, Kumaran: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
production of tapioca hag declined
considerably in recent years;

(b) it so, to what extent; and
(c) the reasons therfor?

The Deputy Minister of Food (Shri
A. M. Thomas): (a) No. On the other
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hand the production of Tapioca has
increased. A statement showing pro-
duction of tapioca from 1956-57 to
1960-61 is laid on the Table of the
House. [See Appendix III, annexure
No. 76].

(b) and (c). Do not arise.

Travel facilities in the South

2416. Shri M. K, Kumaran: Will the
Minister of Railways be pleased to
state:

(a) whether Government have re-
ceived a memorandum from the Kcra-
leeya Kendra Sanghatana  Greater
Bombay, requesting for improvements
in train travel facilities for going to
the South, in particular to Kerala;

(b) if so, their main demands, and

(c) whether any action has been
taken thereon?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) to (c). A memorandum from the
Keraleeya Kendra Sanghatana Bom-
bay, has ben received in which the
following main demands have been
made:—

(i) To run weekly Janata Express
trains betwen Bombay and
Cochin with special bogies tor
Mangalore.

(ii) Provision of sleeping berths
for third class passengers in
Janata, Holiday Specials, Ex-
press and Mail.

(iii) To arrange facilities for re-
servation of tickets from all
stations where Express trains
halt between Victoria Ter-
minus and Poona, Cochin
Harbour Terminus and Olava-
kkot and Mangalore and Cali-
cut.

(iv) To remove all hardships ex-
perienced by passengers tra-
velling by the vacation <¢pe-
cials, specially in the matter
of food, fan and lighting ar-
rangements and avoidance of
delays.
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(v) Nomination of Malayalee or-
ganisations on the Regional
Railway Users’ Consultative
Committees.

These demands have been examined
and the position explained to the Hon.
General Secretary, Keraleeya Kendra
Sanghatana, Bombay in a letter
addressed to him on 30-5-1962.

Passenger amenities on Rupar-Nangal
Dam Section

2417, Shri Daljtt Singh: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that there is
a pact up to 1968 between the Punjab
Government and Central Government
for spending half and half amount for
providing passenger amenities on
Rupar-Nangal Dam Section of North-
ern Railway;

(b) whether it is also a fact that
Bhakra Dam is about to be completed
and the Punjab Government do "ot
want to spend any money on this sec-
tion for providing passenger ameni-
ties; and

(c) if so, what steps Government
propose to take to provide passenger
amenities on this section?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) The Rupar-Nangal section of the
Northern Railway has been construc-
ted and is being operated on the basis
of an agreement providing for sharing
of costs but not on the basis of shar-
ing of cost half and half. Cost of pro-
viding passenger amenities is shared
as per terms of the same agreement.

(b) Yes.

(e¢) The matter is under examina-
tion.

Orissa Demand for Fertilizer
2418. Shri Ulaka: Will the Minister
of Food and Agriculture be pleased
to state:

(a) the annual demand of Orissa
Government for supply of fertilisers

during 1959-60, 1960-61 and 1961-62;

(b) the quantity allotted and sup-
plied for the aforesaid period;

(c) the demand for 1962-63; and

(d) whether this demand can be
met from the fertiliser plant at Rour-
kela which is scheduled to go into
production during the current year?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) to (d). A state-
ment is laid on the Table of the
House. [See Appendix III, annexure
No. 77].
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New Technique of Road Construction

) ( Shri Lalit Sen:
~ 2422. { Shrimati Savitri Nigam:
| Shri Rameshwar Tantia:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that the Na-
tional Building Research Laboratory
and the Indian Road Research Insti-
tute have developed a new technique
of road construction which is consi-
derably cheaper than present techni-
ques and methods;

(b) if so, the steps taken by Gov-
ernment to implement this technique
and the details thereof;

(c) whether Government propose to
employ the new technique and if so,
the effffect, if any, of the same on the
employment of labour for road cons-
truction; and

(d) whether it is a fact that the new
technique can be of special advantage
in the construction of roads in the
hills?

The Minister of Shipping in the Min-
istry of Transport and Communica-
tions (Shri Raj Bahadur): (a) to (d).
A statement is laid on the Table of the
House.

STATEMENT

New experimental specifications for
road construction are being suggested
by the various Road Research Insti-
tutes in the country from time to time.
It is expected that economies will re-
sult from their application. It is, how-
even, not possible to assess at this
stage the economies or other advan-
tages of the wvarious experimental
specifications. Steps are being taken
to try out the new specifications in
the fleld as indicated below.
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2. A Central Assessment Commiltee
has been formed to assess the eligibi-
lity of new techniques for trial and to
determine where they should be tried.
The State Governments have been
requested to adopt these techniques
where technically and economically
feasible. They have also been re-
quested to earmark 1 per cent of their
Third Plan road allocations for trials
of experimental specifications. A sum
of Rs. 75 lakhs has been set apart by
the Central Government as a Risk
Fund to cover the losses or extra ex-
penditure on trials. Grants-in-aid
equal to 50 per cent of the initial cost
of some new techniques have beer
offered to some State Governments.

Transmission Losses in Imdia

2423. Shri K. C. Pant: Will the Min-
ister of Irrigation and Power be pleas-
ed to state how the rates of trans-
mission losses in India compare with
the rates of (i) U.S.A, (ii) USSR,
(iii) West Germany, (iv) Japan and
(v) France?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
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Central aid to Orissa

2424. Shri Ulaka: Will the Minister
of Food and Agriculture be pleased
to state:

(a) the amount of grant given by
the Central Government to the Gov-
ernment of Orissa for development
of Fishery and for carrying out pro-
gramme of Animal Husbandry and
Milk Supply in Orissa, during the
Second Five Year Plan period;

(b) the amount of money actually
spent on each scheme, year-wise; and

(c) the amount allotted during
Third Five Year Plan period for the
above schemes?

The Deputy Minister in the Ministry
of Food (Shri A. M. Thomas): (a) An
amount of Rs. 50.7 lakhs was given as

Alagesan): The percentages of trans- grant to the Orissa Government for
mission losses in India and the Anima] Husbandry, Dairying and
foreign countries referred to, are Fisheries Programmes during the
given below: Second Five Year Plan.
%
India 3.6
U.S.A. -8 (b) The expenditure incurred by the
%zts-%erman ‘;:4 State Government on these program-
Japan Y ,2,; mes during individual years was as
France 10°0 under:—
Head of Development 1956-57 1957-58 1958-59 1959-60 1960-61 Total
(1956—61)
1. Animal Husbondry. 11 32 32 33 A
- , L4t 155
2, Dai & Milk 1 1 3 1 j’
Supply.
3. Fisheries. 11 14 21 18 13 77
Total : 23 47 56 52 54 232
(c) The outlays approved under the Third Five Year Plan of Orissa are
shown below:
(Rs. Lakhs)
1. Apimal Husbandry 228
2. irying & Milk Supply 4
€. Fisheries 190
Total : 462
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Sugarcane Cultivation in Orissa

2425. Shri Ulaka: Will the Minister
of Food and Agriculture be pleased to
state:

(a) whether the Central Govern-
ment have given any financial help to
Orissa for the development of sugar-
cane cultivation in the State during
the period from 1959 to March, 1962;
and

(b) if so, the amount of assistance
given during the aforesaid period
year-wise?

The Deputy Minister in the Ministry

of Food (Shri A. M. Thomas): (a)
Yes, Sir.

(b) The amount of assistance given
to the State Government for their
sugar cane development scheme from
1959 to March, 62 is as follows:—

Rs.

Year in lakhs
1959-60 . 0-28
1960-61 . . 0-23

1961-62 . 0.21 (estimated)

Regional Poultry Farm, Orissa
2426. Shri Ulaka: Will the Minister
of Food and Agriculture be pleased to
state:
(a) the number of eggs produced in
the Regional Poultry Farm in Orissa
during the year 1961-62;

(b) whether the production of eggs
in the poultry farm has shown any de-
cline in comparison to the total pro-
duction of eggs in 1960-61;

(c) if so, the reason therefor;

(d) the number of birds distributed
by the said farm during 1961-62; and
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(e) how this distribution compares
with that of 1960-61?

The Deputy Minister in the Ministry
of Food (Shri A, M. Thomas): (a)
and (b). The Regional Poultry Farm,
Bhubaneswar  (Orissa) produced
88,853 eggs in 1961-62 against 52,551
eggs produced in 1960-61. There was,
thus, no decline in egg production.

(¢) Does not arise.

(d) and (e). The farm distributed
9,089 birds in 1961-62 against 14,226
distributed in 1960-61. The decline
was due to less demands from the
neighbouring States.

Forest Development Programmes in
Orissa

2427. Shri  Ulaka: Will the Min-
ister of Food and Agriculture be
pleased to state:

(a) the financial assistance given
by Central Government to Govern-
ment  of Orissa for Forest
Development Programmes in Orissa
during the Second Five Year plan
period;

(b) the details of amount spent
under each scheme; and

(c) the amount allotted for the
purpose during the Third Five Year
Plan period?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) The Cen-
tral financial assistance provided to
Orissa Government for forest deve-
lopment programme during Second
Five Year Plan period is as under:

(in lakhs of Rs.)

Grant
Year Loans —_— Total

1956-57 . 2-380 0°455 2-835
1957-58 4°040 0717 4757
1958-59 6-760 8-380 15°140
1959-60 5°520 9:730 15:250
1960-61 6-120 6-310 12:430

24820 25:592 50-412
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The figures for 1958-59, 1959-60
and 1960-681 include amounts provid-
ed for Forests and Soil Conservation.
In accordance with the revised finan-
cial procedure introduced from 1958-
59, payment sanctions are issued in
a lump sum for Forests and Soil
Conservation combined.

(b) Information is being collected
and will be placed on the Table of
the Sabha when received.

(c) Rs. 160 lakhs inclusive of the
State share.

Primary Health Centres in Orissa

2428. Shri Ulaka: Will the Minister
of Health be pleased to state:

(a) the number of primary health
centres proposed to be opened in
Orissa during the Third Five Year
Plan period;

(b) the amount allotted for the
purpose; and

(c) the financial assistance given
by the Central Government to Orissa
during the Second Five Year Plan
period?

The Minister of Health (Dr.
Sushila Nayar): (a) 196.

(b) Rs. 103 lakhs.

(¢) Under the scheme for the es-
tablishment of Primary Health Cen-
tres during the Second Five Year
Plan in Stage I Blocks each Primary
Health Centre was getting Central
subsidy towards non-recurring ex-
penditure upto a ceiling of Rs. 67,500
made up of Rs. 60,000 or 75 per cent
of the actual expenditure, whichever
was less, on buildings (both for the
Centre and residential quarters for
the staff including suitable accommo-
dation for a family planning clinic)
and upto Rs. 7,500 for equipment,
furniture, bedding and clothing. To-
wards recurring expenditure, the
Central Government were paying
Rs, 2,000 per annum for each Centre
towards drugs and upto Rs. 6,500 per
annum towards expenditure on staff,

the balance being met by the State
Governments concerned. The Cen-
tral assistance was being apportion-
ed between the Ministry of Health
and the Ministry of Community
Development and Cooperation and
the share of the Ministry of Health
was limited to Rs. 52,500 or 21|32 of
the actual expenditure (whichever
was less) on buildings.

Grants-in-aia amounting to
Rs. 1,78,000 were sanctioned to the
Government of Orissa towards the
Health Ministry’s share of the ex-
penditure on the establishment and
maintenance of Primary Health
Centres opened in N. E. S. Blocks
during the Second Five Year Plan
upto the 31st March 1958, and with
effect from the 1st April, 1958 the
grants-in-aid representing the share
of the Ministry of Health are being
released direct by the Accountant
General, Orissa. The Central assis-
tance for these Primary Health Cen-
tres to be provided by the Ministry
of Community Development and Co-
operation was drawn from the Block
Budgets through Quarterly Expen-
diture Statements.

Upto the end of March, 1961 the
UNICEF releasedq 46 sets of Pri-
mary Health Centre equipment, 85
sets of sub-centre equipment, 46 sets
of drugs and diet supplements and 32
vehicles for the Primary Health Cen-
tres opened in Orissa during the
Second Five Year Plan period.

8. C. B. Medical College, Cuttack

2429, Shri Ulaka: Will the Minister
of Health be pleased to state:

(a) the financial assistance given
by the Central Govemnment to S.C.B.
Medical College, Cuttack (Orissa)
for starting Diploma Course in
Pharmacy during the year 1961-62;
and

(b) the capacity of the college in
?

The Minister of Health (Dr.
Sushila Nayar): (a) and (b). The
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information is being collected and
will be laid on the Table of the
House.

Malaria and Filaria Cases in Orissa

2430, Shri Llaka: Will the Minister
of Health be pleased to state:

(a) the number of Malaria and
Filaria cases treated in various hos-
pitals and dispensaries in Orissa
during the years from 1860 to 1962;

(b) the number of persons cured
and the number of persons who died
during the aforesaid period; and

(c) the action taken or proposed
to be taken by Government to check
the disease especially in rural areas
in Orissa?

The Minister of Health (Dr.
Sushila Nayar): (a) and (b). The
required information is being collect-
ed from the Government of Orissa
and will be laid on the Table of the
Sabha as soon as available.

(c) Action taken or proposed to be
taken by Government to check the
disease especially in rural areas in
Orissa.

(i) Steps to check Malaria

The National Malaria Control Pro-
gramme which was launched in 1953
and the National Malaria FEradica-
tion Programme launched in 1958-39
are expected to eradicate Malaria
from the country. So far as Orissa
is concerned, it may be stated that
the proportional case rate of malaria,
ie. percentage of malaria cases to
all diseases, which was 14'4 per cent
in 1953-54 has been reduced to 42
per cent in 1960-61.

(ii) Steps to check Filaria

Under the National Filaria Control
Programme, 4 survey units and 5
control units were allotted to Orissa.
Mass therapy has been administered
to 5,29,270 persons. However, since
maks therapy and insecticidal mea-
sures have mot proved effective, only
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anti-larval measures are now being
enforced in urban areas.

Filaria control in rural areas is
still a matter for research. A Com-
mittee, which had been appointed by
the Indian Council of Medical Re-
search to evaluate the progress of
National Filaria Control Programme,
have recommended the establish-
ment of two research-cum-training
centres in Orissa with a view to
cvolving a sound methodology for
the control of filaria in rural areas.
These centres, in addition to carry-
ing out research on reorganisation
and methodology of rura) filariasis,
controlling a population of about
20,000 each, will also train different
categories of ancillary personnel in
the State. The investigation areas
will serve as the training field in
the programme. The State Govern-
ment have been requested to estab-
lish such centres and they have been
informed that the Government of
India would bear expenditure on
these centres to the extent of 50
per cent.

Leprosy, T.B. and Yaws in Orissa

2431. Shri Ulaka: Will the Minister
for Health be pleased to state:

(a) the number of persons who
suffered from Leprosy, T.B. and
Yaws in Orissa during the period
from 1960 to 1962;

(b) the number of such persons
who died so far during the afore-
said period; and

(¢) the financial aid given or pro-
posed to be given by Central Gov-
ernment to control Leprosy. T.B. and
Yaws in Orissa?

The Deputy Minister in the Minis-
try of Health (Dr, D, S. Raju): (a)
and (b). The requisite information is
being collected and will be laid on
the Table of the Sabha in due course.

(c) According to the procedure
for release of Central assistance for
Centrally aided Health Schemes
grants are given lumpsum to the
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Btate Governments and not for indi-
vidual Schemes. Grants-in-aid to
the extent of Rs. 54'81 lakhs and
Rs. 58:59 lakhs (excluding assistance
in kind for Malaria and Filaria amo-
unting to Rs. 4057 lakhs in 1960-81
and Rs. 34'73 lakhs in 1961-62) were
sanctioned to the Government of
Orissa during 1960-61 and 1961-82
respectively for all Centrally aided
Schemes which include Leprosy Con-
trol Scheme and T.B. No, provision
has been made during the Third
Five Year Plan of the Union Health
Ministry for the control of Yaws.
Grants amounting to Rs. 1,200 and
Rs. 44,400 were sanctioned to volun-
tary institutions in Orissa during
1960-61 and 1961-62 respectively for
the control of Leprosy.
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Postal Delivery Services in Villages

2434, Shri Shree Narayan Das:
Will the Minister of Transport and
Communications be pleased to state:

(a) the number of villages in the

country where weekly or over a
week postal deliver services still

continue;

(b) whether efforts are heing mgc!e
to reduce this number to the mini-
mum in the near future; and

(c) if so, the details thereof?
The Minister of Transport and

Communications (Shri Jagjivan
Ram): (a) 80,098.
(b) and (¢) Yes. By opening

more post offices, entertaining addi-
tional delivery staff, increasing the
allowance of the delivery staff and
by replacing runners’ lines by more
expeditious means of transport like
motor vehicles, cycle carriers, etc.
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Agricultural Education and Research

2437. Shri Subodh Hansda: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the report of the Second
Joint Indo-American Team on Agricul-
tural Education and Research has been
considered by Government;

(b) if so, whether al] the recom-
mendations have been accepted by
Government?
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The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). The re-
port of the Second Joint Indo-American
Team on Agricultural Education and
Research is under consideration of the
Government.

Erosion by Khowai River

2438. Shri Dasaratha Deb: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether there is a contiuous
erosion by Khowai River at Durgana-
gar, Khowai. Tripura, due 15 consiruc-
tion of bunds by East Pakistan Gov-
ernment on River Khowai; and

(b) if so, what steps have been taken
to stop that erosion?

The Minister of State in the Ministry
of Irrigation and Pewer (Shri
Alagesan): (a) and (b). The Tripura
Administration hace reporied that
there is np crosion of a ;ienecral nature
at Durganagar in Tripura, although
some land of certain individuals has
been affected. There is some erosion
at Khowai which has been checked by
undertaking suitable measures. As
for the effect of construction of spurs
by the Pakistan authorities on the
opposite side of Khowai town, the
Administration have stated that {tris
is met by maintaining and strengthen-
ing the existing embankment and
spurs in Khowai. A comprehensive
scheme for the protection of Khowai
has also been prepared. The Local
Administration is keeping a constant
watch on the effect of the construction
of spurs by Pakistan and adequate
steps will be taken to protect the town
as and when necessary.

Roads in Andhra Pradesh

2439. Shri Venkatasubbaiah: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) the allotment made to Andhra
Pradesh in the Third Five Year Plan

870 (Ai) LSD—s3.

for construction of roads under the
Village Road Development Co-opera-
tive Scheme; and

(b) what amount has so far been
utilised by the State Government
under this Scheme?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) No
allotment has been made to Andhra
Pradesh for the construction of new
roads under the Village Road De-
velopment Co-operative Scheme dur-
ing the Third Five Year Plan, as a
decision has not been taken as to
whether the Scheme should be con-
tinued or not during the current Plan.

(b) The amount utilised by the State
Government so far on the road works
sanctioned in the First and Seccnd
Five Year Plan periods, under the
Village Road Development Co-opeta-
tive Scheme is Rs. 25°19 lakhs.

Passenger trains from Macherla to
Nagarjunasagar

2440. Shri Yallamanda Reddy: Will
the Minister of Railways be pleased
to state:

(a) whether there is any proposal 10
extend passenger trains from Macherla
to Nagarjunasagar Dam in Andhra
Pradesh;

(b) if so, when; and
(¢) if not, the reasons therefor?

The Deputy Minister in the Ministry
of Railways (Shri S. V, Ramaswamy):
(a) to (c). The feasibility of and justi-
fication for the extension of passenger
trains from Macherla to Nagarjunasa-
gar Dam site and back is under ex-
amination and such action as is war-
ranted by the examination will be
taken in the matter.

P. & T. Employees

2441, Shri Subodh Hansda: Wil] the
Minister of Transport and Communi-
cations be pleased to state:

(a) wHether any recognition was
given to the services of low paid
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employees of Posts and Telegraphs
Department who did not itake pait in
the general strike of 1960 and se:rved
the Government with loyalty;

(b) if so, the nature of recognition
given to them; and

(c) the number of employees who
have been given recognition?

The Minister of Transport and Com-
munications (Shri Jagjivan Ram}: (a)
Yes, Sir.

(b) (i) Letters of appreciation were
issued to deserving officials.

(ii) A suitable entry was made in
the Character Rolls.

(iii) In the first departmental pro-
motion examination held after the
strike, a bonus of 5 per ccnt, marks
was given.

(iv) Monetary rewards were given
to deserving officials who had re-
mained at their posts during the period
of the strike in circumstances of risk
to their personal safety.

(¢) The information is being col-
lected and will be laid on the iable of
the Sabha.
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Out Agency at Kusinagar

2443. Shri Bishwanath Roy: Will the
Minister of Railways be pleased to
state:

(a) whether Government propose to
start new out-agencies of the different
railway lines for transport of various.
commodities;

(b) if so, whether some places of
importance near the North Eastern
Railway also would have the same
facility; and

(¢) whether Government propose to
establish an out-agency of the North:
Eastern Railway at Kusinagar, (Kasia),
District Deoria (U.P.)?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) Yes. The Government aim at
opening as many out agencies as
possible, provided there is traffic justi-
fication and suitable contractor is
available.

(b) Yes.

(c) The question of opening an out
agency is being examined.

Hopper Barges for Calcuita Port

2444, Shri Raghunath Singh: Wilk
the Minister of Tramsport and Com-
munications be pleased to state:

(a) whether it is a fact that Cal-
cutta Port Trust has placed orders
with a Scottish ship building firm for
two hopper barges; and

(b) if so, the details thereof?

The Minister of State in the Ministry
of Transport and Commnnications
(Shri Raj Bahadur): (a) Yes, Sir.

(b) After inviting tenders on a
global basis, the Calcutta Port Com-
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missioners placed an order in April
1962, with M/s Simons Lobnitz Ltd.,
a Scottish firm, whose offer was the
lowest, for the construction of two
diesel-propelled hopper barges of
1400-ton  hopper capacity, costing
£712,450, inclusive of the cost of
spares and incidental expenses.

Delhi Milk Supply Scheme

2445, J Shri Surend:a Pal Singh:
\ Shri Prakash Vir Shastri:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government are aware
that due to collection of milk by the
Delhi Milk Scheme from the surround-
ing rural area of Delhi, the rural pop-
ulation there is being deprived  of
milk, butter and ghee etc. for their
daily diet, and that deficiency is al-
ready adversely affecting their health;

(b) if so, whether Government have
any scheme to set up their own dairy
farms to meet the demand of ithe Delhi
Milk Scheme; and

(c) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Food (Shri A. M. Thomas): (a)
No. The collection of milk by the
Delhi Milk Scheme from th~ producers
of milk in the rural areas surrounding
Delhi at an assured price nas given
them an incentive for the production
of more milk.

(b) and (c). Do not arise.

Sugar Mill in West Bengal

2446. Shri Subodh Hamsda: Will the
Minister of Food and Agriculture be
Pleased to state:

(a) whether there is any proposal
to set up another sugar mill in West
Bengal;

(b !f 80, whether this mill is to be
set up in public or private sector;

(c) if in public sector, the amount to
be invested by Government; and

(d) whether this will be financed by
the State Government or by Central
Government?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
No licence has been granted for setting
up anothcer sugar mill in West Bengal.

(b) to (d). Do not arise.

Home Treatment for T.B. Patients in
Delhi

2447. Shri Bhagwat Jha Azad: Will
the Minister of Health be pleased to
state:

(a) whether the Delhi Municipal
Corporation proposes to start a “Home
treatment scheme” for the benefit of
T.B. patients; and

(b) how far, the proposed scheme
will help the patients who do not get
chances of hospitalisation due to puau-
city of beds?

The Minister of Health (Dr. Sushilla
Nayar): (a) The Delhi Municipal
Corporation already have a  “Home
treatment” scheme for the benefit of
T.B. patients. There is also a proposal
to intensify the scheme further.

(b) The Home treatment scheme is
expected to go a long way in reducing
the demand as well as the necessity
for hospitalisation.

Import and Transport of Food grains

2448. Shri P. R. Chakraverti: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the amount of foodgrains im-
ported under PL-480 during 1961 and
the first three months of 1962;

(b) the number of Indian ships used
for importing foodgrains and the
quantity of such imports;

(c) the railway wagons used for
movement of foodgrains within the
country; and

(d) whether Government have de-

vised any scheme to use alternative
transport, other than railway wagons,
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and thereby release railway wagons for
the movement of coal and other es-
sential materials, for the use of in-
dustries?

The Deputy Minister in the Ministry
of Food (Shri A. M. Thomas;: (a)
29,39,312 Metric tons.

(b) 47 Indian ships ‘vere used for
importing 3,01,947 Metric tons.

(¢) About 2 lakh wagons (in terms
of BG wagons) during the year 1961
and the first three months of 1962.

(d) To the extent ~ecessary alter-
natives modcs of transport are utilised.

A.LL Engincer Jailed in Nairobi

2449. Shri A. S. Saigal: Will the
Minister of Transport and Communi-
cations be pleased to refer toc the re-
ply given to Starred Question No. 666
on the 11th May, 1962 and slate:

(a) whether customs authoritizs have
raided the family house of the en-
gineer of the Air India International in
Bombay also;

(b) whether Government ¢f Nairobi
have been asked to hand him over to
the Indian Government; and

(c) what action Government have
taken or propose to take to  punish
such a smuggler?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Mohiuddin): (a) to (c). As the
investigations are stiil proceeding, it
will not be in the public interest to
disclose any details at this stage.

Agartala Municipality

2450, Shri Biren Dutta: Will the
Minister of Health be pleascd to
state:

(a) whether Agartala Municipality
has any scheme to develop drainage,

latrine and road system in the Dhales-
war-Pratalgar area;

(b) if so, what will be the estimated
cost of tha scheme; and

(c) how long it will take to be
completed?
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The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) There is a general
scheme for the whole of Agartala
Municipal area including Dhaleswar
costing Rs. 30'42 lakhs. The cost of
the Road Scheme of Dhaleswar-
Pratalgar has been estimated at
Rs. 1'42 lakhs. Dug well sanitary lat-
rines are being gradually introduced
in both areas.

drainage

(¢) The development of roads is
expected to be completed by March,
1963, and drainage by March, 1964.

Sale of Land to Non-Tribals in Tripura

2451. Shri Dasaratha Dedb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) how many petitions have bcen
received for obtaining Government’s
permission for the sale of linds be-
longing to tribals to non-tribals after
enforcement of the Tripura Land
Revenue and Land Reforms Act, 1960
in Tripura;

(b) the number of cases in which
permission was granted; and

(c¢) the reasons for granting per-
mission?

The Deputy Minister in the Ministry
of Food (Shri A, M. Thomas): (a) to
(¢). The required information is being
collected and will be placed on  the
Table of the Sabha as zoon as avail-
able.

Power Production in Tripura

2452. Shri Biren Dutta: Will the
Minister of Irrigation and Power be
pleased to state:

(a) how many rivers of Tripura have
been investigated for producing
power;

(b) the findings of those investi-
gations;

(¢) whether the “Dambarro Hydro-
electric Project” has been given up;
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(d) the amount spent 2a these in-
vestigations; and

(e) whether any of the hydro-elec-
tric projects will be taken up by
Government?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan-: (a) Four rivers viz., the
Gumti, the Khowai, the Manu and the
Deo, and nine small streams have
been investigated for this purpose.

(b) A hydro-electric project on the
Guhti river appears to be feasible.
The schemes on the Khowai and the
Deo rivers were not found feasible
because of economic and technical con-
siderations. The project report for
the scheme on the Manu river is under
examination of the Central Water and
Power Commission. The preliminary

1884 (SAKA) Written Answers 8532

reports on investigation of the nine
small streams are also being studied.

(d) AboutRs. 53 lakhs.
(c) No.

(e) No final decision has been taken
8o far.

Motor Vehicle Charges

2453, Shri Biren Dutta: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the motor vehicle charges per
mile in Tripura; and

(b) whether these are proposed to
be reduced very soon?

The Minister of State in the Minis-
try of Transport and Communications:
(Shri Raj Bahadur): (a) The infor-
mation required is given below:

Stage carriages

Rates of fare

(#) On hill roads

(#1) In plain areas 0;1 black-topped roads '

(#it) On metalled roads
(iv) On Kutcha roads .

7 N. P, per mile per passcnger.
5 N.P. per mile pcr passenger
6 N.P. per mile pcr passenger

10 N. P. per mile per passenger

Motor cabs

The fare rate is 0.62 N.P. per mile
on all roads.

Public carriers
Freight rate—
From the 1st October to the 3l1st
May — 3 N.P. per maund per mile.

From the 1st June to the 30th
September — 5 N.P. per maund per
mile,

(b) The question of reducing the
bus fares is under the consideration

of the State Transport Authority,
Tripura.
Pay Scale of Telephone Revenue

Officers

2454. Shri N. Sreekantan Nair:
Will the Minister of Transport and
Communications be pleased to state:

telephone
General

(a) whether there are
revenue officers under the

Managers of the Telephone Districts
of Madras, Calcutta, Bombay and
Delhi, as well as under the respective
Post Masters General; and

(b) if so, whether their pay scales
vary?

The Minister of Transport and Com-
munications (Shri Jagivan Ram): (a)
Yes.

(b) No.

Raipur Jagdalpur National Highway
2455. Shri Birendra Bahadur Singh:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that the
Raipur-Jagdalpur National Highway
is lying in a dilapidated condition; and

(b) if so, what efforts are being
made to improve its general condi-
tion?

The Minister of Shipping in the

Ministry of Transport and Communli-
cations (Shri Raj Bahadur): (a) and
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(b) About 66 miles of this stretch of
the National Highway are in good
condition. The portion in Dandakar-
anya Area is not to the National High-
way standards. Improvement works
costing about Rs. 77'00 lakhs have
been sanctioned. It is expected that
the Madhya Pradesh Public Works
Department will take over this por=-
tion of the National Highway shortly
and execute the improvement works
expeditiously.

M.G. Line connecting Delhi with
Bangalore

2456, Shri Birendra Bahadur Singh:
Will the Minister of Railways be
pleased to state:

(a) whether Government have any
proposal for creating a metre gauge
line connecting Delhi with Bangalore
by joining missing links;

(b) it so, the details thereof; and

(¢) whether this is likely to materi-
alise during the next five years?

The Deputy Minister in the Minis-
try of Rallways (Shri S. V. Rama-
swamy): (a) No, Sir. Delhi and
Bangalore are already connected by a
metre gauge line.

(b) and (c), Do not arise,
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Idukky Project

£ shri A. K. Gopalan:
2458. { Shri Umanath:

Will the minister of Irrigation and
Power be pleased to state:

(a) whether there is a threat of
eviction in Idukky project area;

(b) whether any scheme for rehabi-
litation of those to be evicted has
been drawn; and

(c) if so, the details thereof?

The Minister of State in the Mim-
istry of Irrigation and Power (Shri
Alagesan): (a) to (c). Construction
work on the Idikky Hydro-Electric
Project has not so far been taken up.
The Government of Kerala will draw
up the details of the scheme for re-
habilitation of those who may have
to be evicted.

Private Forest Land in Kerala

J Shri A. K. Gopalan:
\ Shri Umanath:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether 2, Government
have sent any scheme It taking over
private forest land; ¢
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(b) if so, the details thereof; and

(c) whether these lands are needad
for distribution to those who will be
uprooted as a result of acquisition of
land for projects?

The Minister of State in the Min-
istry of Food and Agriculture (Dr.
Ram Subhag Singh): (a) and (b).
The Government of Kerala have a
scheme for the acquistion of private
forests in the State. It is the intention
of State Government to bring all pri-
vate forests under the ownership and
control of the State in order to secure
the preservation, utilisation, main-
tenance and development of forest
wealth; for prevention of soil erosion
and for development, control and pro-
tection of catchment areas of rivers
and streams. A provision of Rs. 100
lakhs has been made for this purpose
in the State’s Third Five Year Plan.
A draft Bill to provide for the acqui-
sition of private forests has been
drawn up by the State Government. It
is still under their consideration.

(c) No, Sir. The object is as stated
against (a) and (b) above.

Dismissal of Convicted Railway Em-
ployees

2460. Shri Yajnik: Will the Minister
of Railways be pleased to state:

(a) whether it is customary for his
Ministry to dismiss from service those
who have been convicted of any
crime in a Court of Law and those
who, though not convicted, have as
approvers admitted their participation
in the crime;

(b) it so, the number of persons
who have been exempted from this
rule, as a special case; and

(c) the reasons for such exemp -
tions?

The Deputy Minister in the Min-
istry of Rallways (Shri 8, V.
Ramaswamy): (a) No. Each case is
deakt with mm its merits.

(b) and (c). Do not arise in view
of reply to part a) above.

Members of Legislatures’ Voting
Rights in the Samitis and Zila
Parishads

2461, Shri Eswara Reddy: Will the
Minister of Community Development,
Panchayati Raj and Cooperation be
pleased to state:

(a) whether any comments have
been recived from State Governments
rgarding the suggestion made by him
that members of legislature should
not have voting rights in the Sami-
ties and Zila Parishads;

(b) if so, the States which have
submitted the comments; and

(¢) whether a statement containing
the comments will be laid on the
Table?

The Deputy Minister in the Ministry
of Community Development, Pancha-
yati Raj and Cooperation (Shri B, 8.
Murthy): (a) to (c). A statement
giving the position of M.Ps.|MLAs|
MLCs, in Panchayat Samitis and
Zila Parishads in the different States
indicating whether they have voting
power or not is laid on the Table of
the House. [See Appendix III annexure
No. 79].

The suggestion that MPs,MLA.|
MLCs. should not have the right to
vote in Panchayat Samitis and Zila
Parishads is engaging the attention of
the State Governments concerned.
The final decision will rest with the
appropriate State Legislatures,

Uniforms to Ploughmen of Indlan
Agricultural Research Institute

2462, Shrl Nambiar: Will the Min-
ister of Food amd Agriculture be
pleased to state:

(a) whether it is a fact that it has
been decided to supply umiforms to
ploughmen and certain other cate-
gories of staff of the Indian Agricul-
tural Research Institute;

(b) if o0, whether they have been
supplied with summer uniforms; snd
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(c) if not, the names of the Divi=
sions where summer uniforms have
mnot been supplied so far and the re-
reasons therefor?

The Deputy Minister in the Minis-
try of Food (Shri A, M, Thomas):

(a) Yes, Uniforms are being sup-
plied to thirtyfour categories of Class
IV staff at the Indian Agricultural
Research Institute such as Jamadar;,
Peons, Ploughmen, Malis, Watchmen,

Kamdars, Blacksmiths, Carpanters
ete.
(b) and (c). Supply of summer

Uniforms has already been started in
all Divisions except the Entemology
Division, In that Division the Uni-
forms have been sent for -titching and
their receipt is awaited. In other
Divisions nearly two-thirds of the staff
have been supplied and the rest will
be supplied on receipt of the Uni-
forms which have been ordered.

Latur-Miraj Section on Central
Railway

2463, Shri Tulsidas Jadhav: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that on the
Latur-Miraj Section of the Central
Railway:

(i) there are not sufficicnt en-
gines to run passenger
trains;

(ii) there are not sufficient en-
gines to run the goods trains;

(iii) engines of night trains on
many occasions run without
head-lights;

(iv) there are not sufficient num-
ber of coaches of either class
to meet the demands of the
travelling public and pas-
sengers invariably travel on
the roofs of carriages;

(v) faps are not provided in either
class of carriages; and

(b) if so, the steps Government
‘propose to take to remove these short-
comings?
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The Deputy Minister in the Minis-
try of Railways (Shri 8. V. Rama-
swamy): (a) (i), (ifi) & (iv) No.

(a) (v) Yes.

(b). The old coaches which cannot
be equipped with fans for technical
reasons wil] gradually be replaced by
new ones duly equipped with fans.

Mango Production

2464, Shri Vishram Prasad: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the total production of Mangoes
in the couniry during 1960-61 and
1961-62;

(b) the total loss due to destruction
by climate or otherwise during the
above period;

(c) the total quantity exported and
the foreign exchange earned during
the past three years; and

(d) the steps Government had taken
to preserve these mangoes during the
off season?

The Minister of State in the Ministry
of Food and Agriculiure (Dr. Ram
Subhag Singh): (a) The production
figures for 1960-61 and 1961-62 are
not available. The production of
manocs in th? country was estimated
at 5,059 thousand Metric tons for 1958
when the All-India Marketing Survey
of Mangoes was undertaken by the
Directorate of Marketing and Inspec-
etion.

(b) The annual loss is estimated
about 16—20 per cent of the produc-
tion.

(c¢) The total quantity exported
during the years 1959—82 - and their
value is as under:

Quantity Value
Year exported Rs.
Tons
1959-60 1,187 11,53,000
1960-61 2,064 16,35,000
1961-62 1,912 17,18,000

(Upto Feb. ’62).
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(d) Certain experiments were con-
ducted by the Indian Council >t
Agricultural Research for the pre-
servation and storage of mangoes and
other fruit by use of hormones and
chemicals and it was found that the
the use of these substances did not
preserve the fruit long enough to ex-
tend their use into the off season
period. Further investigations are,
however, being contemplated to be
undertaken at some of the Regional
centres of fruit research dealing with
mangoes.

With the surplus fruit, mango pre-
serves, mango chutney and mango
pickles and other mango products are
manufactured in sufficiently large
quantities.

Railway Workshops

2465. Shri Rameshwar Tantia: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that huge
quantity of scrap, turnings and borings
are lying unused at different Railway
workshops; and

(b) if so, the reasons of the accu-
mulation?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) No.

(b) Question does not arise.

Note; The accumulation as on 31st
March 1962 has been taken into ac-
count.

Swine Fever in U.P.

2466. Shri Raghunath Singh: Will
the Minister of Food and Agriculture
be pleased to state whether it is a
fact that swine fever is raging in U.P.
Districts which is proving fatal to
pigs on large scale?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): Yes. Swine fever
which was hitherto unknown to be
existent in this country has broken out
in some districts of Uttar Pradesh. It

is a highly fatal virus disease. Neces-
sary steps are being taken by the
Animal Husbandry Department, U.P.
to combat the disease in the State.
Arrangements are being made to im-
port Crystal Violet Swine Fever
Vaccine from Weybridge Laboratories
(England). The Indian Veterinary
Research Institute, Mukteswar and
the State Veterinary Disease Investi-
gation Officer are also taking steps to
produce the vaccine locally. 'The
disease has so far been reported from
the districts of Saharanpur, Lucknow,
Rampur, Meerut, Aligarh, Mathura,
Agra, and Nainital. In the first two
districts 8 outbreaks were noticed in
which 176 pigs were affected out of
which 136 died. Figures from other
districts are not yet available.

Irrigation and Projects in Kerala

2467. Shri M. K. Kumaram: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the irrigation and Hydro-Elec-
tric Power Projects proposed to be
taken in hand in Kerala during the
year 1962-63; and

(b) whether necessary sanction to
undertake the works has been grant-
ed?

The Minister of State in the Min-
istry of Irrigation and Power (Shri
Alagesan): (a) The {following irri-
gation and power projects are
proposed to be taken in hand in
Kerala during 1962-63:

Irrigation Projects

1. Kallada.
2. Pamba.
3. Kanjirapuzha.
4. Chiturpuzha.

5. Kuttiyadi.

The State Government also propose
to take up the Valapatanam scheme,
after it has been included in the Third
Plan with approval of the Planning
Commission.
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Power Projects
1. Iddikki.
2. Kuttiyadi.

(b) None of the above schemes has
so far been approved by the Planning
Commission. The reports on the first
three irrigation projects have been
examined by the Central Water and
Power Commission and a reply to the
comments of the Central Water and
Power Commission on these schemes
is awaited. The project reports in
respect of the remaining three are
yet to be received from the State
Government. The report on the
Idikki power project is being pre-
pared by the Central Water and
Power Commission and that on the
Kuttiyadi power project is under
their examination.

Chandrapur Village

2468. Shri Dasaratha Deb: Will the
Minister of Community Development,
Panchayati Raj and Cooperation be
pleased to state:

(a) whether any representation
from the people of Chandrapur Vil-
lage, Dharmanagar ‘in Tripura has
been received raising objection to the
naming of the Panchayat -constitu-
ency; and

(b) if so, the reaction of the Gov-
ernment thereto?

The Deputy Minister of Community
Development, Panchayati Raj and
Cooperation (Shri B. S. Murthy): (a)
and (b): A representation was re-
ceived by the Tripura administration
from a section of the people residing
in Chandrapur area of Dharamanagar
village (Revenue Mouza) for estab-
lishing a separate Gaon Sabha for
them. Under Section 3 of the Uttar
Pradesh Panchayati Raj Act, 1§47, as
extended to Tripura, a Gaon Sabha
is to be established for every village
(revenue Mouza) or group of villages
{revenue Mouzas). A portion of
Dharamanagar Mouza comprising only
Chandrapur area could not therefore
‘be taken out for the creation of a
separate Gaon Sabha. Accordingly
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the final statutory notification has
been published.

Kosi Canal -

2469. Shri K. N. Tewary: Will the
Minister of Irrigation anq Power be
pleased to state:

(a) whether it is a fact that his Min-
istry was approached by Bihar Gov-
ernment for the release of foreign ex-
change for the purchase of genarators
for construction of Kosi Canal struc-
tures;

(b) if so, the result thereof;

(c) whether it is also a fact that
the construction of the bridge over
the head regulators of the Kosi Bar-
rage is held up for want of drawings
and design from Central Water and
Power Commission, and the same have
not been sent to Bihar Government in
spite of constant reminders; and

(d) if so, the reasons therefor?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Yes.

(b) Foreign exchange to the extent
of Rs. 6,66,450|- has already been re-
leased.

(e¢) No.

(d) does not arise,
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S.Cs. and S.Ts. on Southern Rallway

2478. Shri Elayaperumal: Will the
Minister of Railways be pleased to
state:

(a) the number of applications re-
ceived in the Headquarters office of
the Southern Railway for fllling up
class I, I, IIT and IV posts reserved
for Scheduled Castes and Scheduled
Tribes between January 1960 to Jan-
uary 1962;

(b) the number of persons called
for interview and the number of per-
sons selected; and

(c) the number of persons appoint-
ed and the number of those kept on
panel?
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The Deputy Minister in the Ministry
of Railways (Shri 8. V. Ramaswamy):
(a) to (¢). No recruitment is made by
Southern Railway Headquarters office
for Class I and II posts. Hence mno
applications were received by them.
As regards class III and IV posts the
information is as under:—
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Development of Horticulture in
Madras

2474. Shri Elayaperumal: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the grants given to the Madras
Government during the Second Five

Year Plan period for the development

Class 111 Class IV of horticulture (year-wise); and

S.C. S.T. S.C. S.T.

(b) the names of the schemes for
which the grants were given?

The Minister of State in the Min-
istry of Food and Agriculture (Dr.
Ram Subhag Singh): (a) The provi-
sion in the Second Five Year Plan

No. of applica-

tions received 319 14 142
No. called for

interview . 140 9 29
No. selected . 40 4 10

No. appointed 23 2 5 for the development of horticulture in
No. kept on Madras State year-wise was as
panel 2 .. .. .. under:—
Year Grant Loa Total
Rs, Rs. Rs.

1956-57 . . . ..

1957-58 . 41,000 ¥ 1,00,000 1,47,000

1958-50 . 62,000 2,10,000 2,72,0c0

1959-60 . 73,000 2,00,000 2,73,000

1960-61 . 66,000 2,00,000 2,66,000

ToTaL 2,42,000 710,000

9,52,c00

(b) Scheme for the development of fruit production,

Drinking Water Facilities on Bharmar
Railway Station

2476. Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that there
is an acute shortage of drinking water
for passengers at the Bharmar Railway
Station Kangra Valley section, espe-
cially at the time of weekly “Nag
Melas” (Shivasthan), during July-
August every year;

(b) if so, the steps that are being
taken to provide this essential ame-
nity at that station;

(c) wheii:er the proposal for con-
struction of a tube-well has been given
up; and ©

(d) 1f 50, the reasons therefor?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) No, Sir. Adequate quantity of
water is supplied through travelling
water tanks,

(b) Does not arise.
(c) Yes.

(d) Attempts to obtain local source
of supply from open well and hand
operated shallow tube well have not
been successful due to lack of water
bearing strata.

Tidal Power Generation

Shri P, K. Deo:
. { Shri Y. N. Singha:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any efforts has been
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made to generate power by turbine
which will work on tide; and

(b) whether it is proposed to depute
scientists to U.S.S.R. to study the
building up of a tidal power station?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) No.

(b) No such poposal is under con-
sideration at present.

A.H. Medical College Kottayam
(Kerala)

/ Shri A, K. Gopalan:
\. Shri Umanath:

Will the Minister of
pleased to state:

(a) whether # is a fact that the
A H. Medical college of Sachivotha-
mapuram of Kottayam (Kerala State)
has been securing grants from the
Central Government;

2478,

Health be

(b) if so, how much grant was given
in 1959-60 and 1960-61;

(c) whether any grant was given
for research in 1960-61 and 1961-62;
and

(d) if so, the progress of research
during these two years with details
thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes. /

(b) and (c). A sum of Rs. 2,20,000
was given during 1959-60 and
Rs. 2,50,000 during 1961-62 for estab-
lishing a  Homoeopathic = Medical
College and Rs. 30,000)- in March,
1962 for conducting research.

(d) It is too early to expcct any
definite results.

Development of Agriculture in
Himachal Pradesh

2479, Shri Maheswar Natk: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether an agreement between
Governments of India and West

Germany has been entered into for
development of Agriculture in Hima-
chal Pradesh; and

(b) if so, the terms of the agree-
ment?

The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) A copy of the Agreement is
laid on the Table [Placed in Library.
See No, LT-169/62].

Himmatnagar-Udaipur Line

2480. Shri Man Singh Patel: Will
the Minister of Railways be pleased
to state:

(a) the progress of Himmatnagar-
Udaipur Line of Western Railway
which was under construction;

(b) how much amount has been
spent against the provision made in
1961-62;

(c) what amount is provided for the
same in the current year; and

(d) when this work is expected to
be completed?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) The over-al] progress upto end of
April, 1962, is 22 p.c.

(b) The whole of the amount viz.,
Rs. 2,09,42,000|- provided in the Bud-
get for the year 1961-62 was spent.

(¢) Rs. 3,50,00,000|-.

(d) The line is expected to be open-
ed to traffic by 31st March, 1064,

Double Track from Mehsana to
Palanpur

2481. Shri Man Singh Patel: Will
the Minister of Rallways be pleased
to state:

(a) whether a survey work for the
double track from Mehsana to Palan-
pur on Western Railway has been com.
pleted; and

(b) if so, the result thereof?
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The Deputy Minister in the Ministry
of Railways (Shri 8. V. Ramaswamy):
(a) The field work for partial doubl-
ing for a length of 11'5 miles on the
Mehsana-Palanpur section has been
completed, and the report is under
compilation.

(b) This will be known after the
compilation of the report has been
completed.
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(%) ® qivaw W& dazr W93 (a) whether it is proposed to in-
- U qX OF TTET FT * troduce double line from Poona Station
N SRR o Hadapsar station on the  Central
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(b) if so, how far this doubling of
line will be extended; and

(c) the time schedule for this work
with the estimated cost thereof?

The Deputy Minister in the Ministry
of Railways (Shri S. V, Ramaswamy):
(a) Not for the present.

(b) and (c). Do not arise.

Additional Shuttle from Poona
Dhond

2486. Shri Jedhe: Will the Minister
of Railways be pleased to state:

(a) whether Government propose to
introduce additional shuttle running
from Poona station to Dhond junction
due to over-crowding of passengers on
this line;

(b) if so, the details thereof; and

(c) if not, the reasons therefur?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) No, Sir.

(b) Does not arise.

(c) There is no justification for the
introduction of an additional train only
between Poona and Dhond. How-
ever, there are proposals for the
introduction of some long distance
trains which will also serve the
Poona-Dhond section. The introduc-
tion of these trains is subject to avail-
ability of line capacity, power, and
rolling stock.

Tungabhadra Project

Shri R. G. Dubey;
us1. {Bhﬁ S. B. Patil:

Will the Minister of Irrigation and
Power be pleased to state:

(a) when the construction of
Tungabhadra Project was completed
and what was the cost involved;

(b) the area to be covered end the
actual area brought under irrigation
so far; and

(c) what measures Government pro-
pose to take to expedite fuller use of
the irrigation potentials so that the
large amount invested will give some
return?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) The Tungabhadra Pro-
ject has several components, some
of which have been completed. The
main dam was completed in  June,
1958. The 127 mile long Left
Bank Canal hag also been completed
but the work on the distributaries is
in progress and will be completed in
1963. The 217 mile long Low Level
Canal on the right side was completed
in March, 1957, and the work on the
distributaries will be completed in
1963. The work on the 122 mile long
High Level Canal is in progress and is
expected to be completed during the
year 1964-65

The Tungabhadra Project including
the 1st Stage of the High Level Canal
is estimated to cost Rs. 74'11 crores.

(b) An area of 1,20,000 acres in
Andhra Pradesh and 2,30,000 acres in
Mysore State i.e. 3'5 lakh acres in all
has been brought under irrigation on
this project up to the end of March,
1962 out of a total are to be benefitted.
of 269,725 acres in Andhra Pradesh
and 7,40,594 acres in Mysore State i.e.
10°10 lakh acres in all.

(c) The Governments of Andhra
Pradesh and Mysore have been asked
to construct water courses for blocks
up to 100 acres at Government cost.
In the case of the fleld channels,
which are normally excavated by the
beneficiaries, it has been suggested that
in the event of default, these should
also be constructed through the Gov-
ernment agencies and cost recovered
from the beneficiaries. Development
Committees consisting of rvepresen-
tatives from various Departments con-
cerned (Irrigation, Agriculture, Re-
venue, Community Development or-
ganisation and Co-operatives etc.) are
being set up by the State Govern-
ments to see that co-ordinated efforts
are put in and proper planning is done
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simultaneously by each  Department
with the planning of construction op-
eration by the Irrigation Department
The Government of India is sending a
team to the various projects to review
their progress and this team will also
study the aspect of timely utilisation
of irrigation potentials created by these
projects.

Ghataprabha Left Bank Canal in
Mysore State

{ Shri R. G. Dubey:
88, "\ Shri 8. B. Patil:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the area under command of
Ghataprabha  Left Bank Canal in
Mysore State and the actual area
brought undcr irrigation;

(b) what is the tolal area that can
be brought under irrigation k20ming
in view the progress of the canal
work;

(c) what is actual area brought

under irrigation; and

(d) in case, the capacity is not fully
utilised, what are the causes for ihe
same?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagcsan): (a) to (d)., The informat-
ion is being collected from the State
Government and will be placed on the
Table of the House as soon as it is
available.

Linking of Garo Hills by
Line

2489. Shri R. Barua: Will the Minis-
ter of Railways be plcased to state:

Railway

(a) whether Government intend to
link up Garo Hills by Railway; and

(b) # so, when Government pro-
Ppose to execute the programme for
‘constr\ucting railway on this voute?

The Deputy Minister in the Ministry
of Rallways (Shri 8. V. Ramwamy):
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(a) and (b), The proposed line is not
included in Railway’s programme for
construction of new lines during the
Third Five Year Plan. There is no
prospect of construction of this line
during the plan period.

Jorhat and Jorhat Town Stations

2490. Shri R. Barua: Will the Minis-
ted of Railways be pleased to state:

(a) whether it is proposed to re-
model Jorhat and Jorhat Town
Stations into one station; and

(b) if so, why there is delay in
executing the proposal?

The Paputy Minister in the Ministry

of Raiiways (Shri S. V. Ramaswamy):
(a) No, Sir.

(b) Does not arise.

Ukai Project

2491. Shri Man Singh Patcl: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the final stage of Ukai Irrigation
Scheme of Gujarat;

(b) what amount is provided for this
scheme in the Third Five Year Plan;

(¢) when Government expect to
finalise this scheme;

(d) the total amount likely to be
incurred;

(e) the total area of irrigation to be
covered; and

(f) the total K.W. power likely to
be gcnerated?

The Minister of State in the Minis-
try of Irrigation and Power (Fhri
Alagesan): (a) A Control Board in
charge of the Project has recently
been established. Preliminary works
and investigations are in progress.

(b) Rs. 6 crores.

(c) By the end of the Fourth Five
Year Plan.

(d) Rs. 5821 crores.

(e) 3-92 lakh acres.
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(f) 1,30,000 KW. @ 60 per cent.
load factor.

Regional Coconut Research Station

2492. Shri A. V. Raghavan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there is any proposal to
set up a regiona] coconut research
station in the Union Territory of Lac-
cadive, Amindivi and Minicoy Is-
ands;

(b) the total acreage of land under
coconut crop in these Islands; and

(c) whether there is also proposal
to start an elite seed garden on the
Islands for coconut breeding?

The Minister of State in the Minis-
try of Food and Agriculture (Dr, Ram
Subhag Singh): (a) Yes.

(b) 6,000 acres.

(c) At the F.A.O. Conference on
coconut held in Trivandrum during
November-December, 1961 it was
suggested that the possibility of start-
ing an elite seed farm in the Laccadive
Islands may be explored. Accordingly
the Secretary, Indian Central Coconut
Committee in his recent tour of the
Islands investigated the possibilities
regarding the above suggestion. He
has reported that there is no vacant
land for starting the Elite Seed garden
in the Islands.

Grants to YM.C.As. and Y.W.C.As.

2493. Shri A. V. Raghavan: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether there is any proposal to
grant subsidies to the Y.M.C.As. and
Y.W.ClAs. of Kerala for providing
western style facilities to middle class
tourists; and

(b) if so, the centres chosen for this
purpose?

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): (a) and (b).
Government have under consideration
a proposal to grant subsidies to the
Y.M.C.As. ang Y.W.C.As,, for provid-
ing Western style accommodation
facilities of a standard suitable for
middle income group tourists. No
decision has, however, been reached
as yet and the centres where such
subsidies should be given have not
been finally selected.
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(a) zafe avar feey  Fav
fare & sRfor afgse @5 7 £ 2,
72f T faga F IR, FEAE A
fameor o3 widqr sgdqme A
T fagt @ g e e
(ar53z) fafafes [National Electric
Supply and Trading Corporation
(Private) Ltd] # ITRIE ] | T

# =T 1 1w A 7 e 3amw
T O Fi AT A AT E

(7) z& aug #E A ardE AE
FI75 AT FHAT 1

aen (feeeht) W wferdt § Froret

¥ey. st wnw fag fegwh ¢
w7 faard Wik faga @oft g @@=
Y FUT w4t

(F) T ag a9 3 fF a=m &
feestt amx famr & amfvs fag=o
& qfi7 A3 ¥ 9g9 Ay Afugfaa
&= afafq, a7 g a7 TF W
faseft &1 ga7w av

(&) Far agaw & fF fma qro
Fewl ¥ fawdr ger o 78 §; W

() afz g, &t 3@ & F T
§?

faard o faga s § T
qar (st mamA) ¢ (F) Sfrai

(=) m=r (7). @I 70 wwd
fawsly #1 Fremmm zemar /& o,
afes d99 Jana  Pfge o
ue dfenr smitas (Igde) fafwes
7 9-8-98%0 ¥ faselr 3T A= FW
fean #aifs sEgd wfu-gfaa &= afafq
AT F Y I FA A HAG T
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fafee = fawel @izt w1 &
agde fewr wrag  AE §X
fear o fagmma & f& aoEHE
fom ¥ elr faorely wam S9Fw &1
geaiafa #X faar wig | |fF Feet
3 warea & g (vem ) afew
FT oY oy fivmr ¢ ag O @1 08
fF ag as@mE 7 F | g
™ 7E> 1 wiww gw Ag e
% & | ;fY & T & fod, fom
T gt & &9 § o T 5o ATAA
2 fug @ &

e ® wiw w1 feom

¥LE. ot wRa fag fagmi ¢
1 qfegn @qr @@ WA 4g
TAE T FI HG (F

(7) (¢) mfwammre & fGe=r
M () T § faeoht aF w@w
AT AR T T oF AT R

(@) a%em ¥ fag Sfrem 1= B1
RFN A FFTO AT, fRiw &7 &
5 fF misamae sax R | § W%
aden fawedt #; WX

(7) T & F www @A & g
Fq1 Fratardr F3F 1 fae g ?

afTEg T T T w5 I AT
W) o (F) (1) wrm Efew
FTA FT Tew (R To Fo |

(R) &7 faqe & amrg THEw
FT & faT €o 7o Go |

(@) feeelt o< mftamar & &=
@ THFR F giaww s w7 & oag
g for It gER ST AT 3TER
FF @g EABE faem awar & AT
Gt el 1 g SHABH =TI A
frerd 2 ArEEEar T8 @Av | AT
N g wfww § AR S ww  FEl
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Y =Tl g faamEr gz g gl
¥ AR 9T G0 Fo §o e formm
ST |

(7) T\ &% § EAFE W GoAF
T30 7Y e ¥ Frraifea fear w17 810

Sleeping Accommodation in Janata

Express

2497. Shri Yajnik: Will the Minister
of Railways be pleased to state:

(a) whether Government generally
provided three-tier collapsible berths
to give sleeping accommodation to
passengers travelling 300 twiles or
above on all the railways;

(b) whether this facility has been
provided in the Janata Express and
the other Mails that carry rassengers
from Ahmedabad or Viramgam to
Bombay, which is at a distance of more
than 300 miles; and

(c) if not whether Government
propose to provide such sleeping facili-
ties to these passengers?

The Deputy Minister in the Ministry
of Railways (Shri S, V. Ramaswamy):
(a) No.

(b) and (c). Do not arise.

Bogus Railway Tickets

2498. Shri Yajnik: Will the Minister
of Railways be pleased to state:

(a) whether bogus railway tickets
have been found in large numbers
with passengers in the country;

(b) the total number of tickets
found during the last year und the
total amount of fine collected on that
account;

(c) whether some of those tickets
were sold by the booking offices of
the railways themselves; and

(d) the measures Government have
taken to prevent the sale of bogus
tickets from the Railway booking
offices and elsewhere?

The Deputy Minister in the Ministry
of Railways (Shri 8. V. Ramaswamy):

(a) and (b). Only one case of bogus
blank paper ticket was deteced over
the Eastern Railway during the last
year. The case is under Police investi-
gation.

(c¢) No.

(d) Does not arise in vespect of
booking offices. Frequent announce-
ments are made over the loud-
speakers, where provided, requesting
passengers noi to purchase tickets
from any other place except the
Railway Booking Counters. Besides,
Special Inspectors under the head-
quarters also move incognito and em-
ploy sources under them to unearth
any illegal activities of undesirable
elements.

Irrigation Schemes in Mysore State

2499. Shri S. B. Patil: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether any intensive survey
has been made regarding the major
and medium irrigation projects in
Mysore State;

(b) if so, whether a statement to-
gether with benefits and approximate
estimates of the above-said projects
will be laid on the Table; and

(c) the amount spent on such pro-
jects in First and Second Five Year
Plan periods and provision therefor
in the Third Five Year Plan?

The Minister of State in the Minls-
try of Irrigation and Power (Shri
Alagesan): (a) and (b). The Central
Government does not undertake any
surveys of medium and major irrigat-
jon schemes unless requested by a
State Government. The State Govern-
ments themselves undertake surveys
and investigations of all major and
medium irrigation projects taken vp
by them for execution.

However, a list of the 1st, the 2nd
and the 3rd Plan projects showing
their costs, bénefits anq provision for
the 3rd Plan is laid on the Table. [See
Appendix III, annexure No. 80A].
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(c) Rs. 68 crores were spent on
major and medium irrigation projects
in the 1st and the 2nd Plan pericds.
A sum of Rs. 40'45 crores has been
provided for the 3rd Plan period.

Survey regarding Minor Irrigation
Projects in Mysore

2500. Shri 8. B. Patll: Wil} the
Minister of Food and Agriculture be
pleased to state:

(a) whether any intensive survey
has been undertaken regarding the
minor irrigation projects in Mysore
State;

(b) if so, whether a statement to-
gether with benefits and appreximate
estimates of above-said nrojects will
be laid on the Table; and

(c) the amount spent on such pro-
jects in First and Second Five Year
Plan periods and provision therefcr in
the Third Five Year Plan?

The Deputy Minister in the Ministry
of Food (Shri A, M. Thomas): (a) to
(c). The required information is being
collected from the Government of
Mysore and will be laid on the Table
of the Sabha as soon as raceived.

Power Plant at Singrauli in U.P.

2501. Shri K. C. Pant: Will the Min-
ister of Irrigation and Power be pleas-
ed to state:

(a) whether there was proposal to
set up a thermal power plant consist-
ing of five units of 50,000 kw each at
Singrauli in U.P. in the Third Plan
period;

(b) whether the Soviet Union had
undertaken to provide equipment for
this plant;

(¢) whether the project is expected
to be completed within the Third
Plan period;

(d) if so, when; and
(e) if'not, the reasons therefor?

The Minister of State in the Minis-
try of 'Irrigation and Power (Shri
Alagesan): (a) Yes. '
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(b) Yes.

(c) and (d). The project is not likely
to be fully completed during the Third
Plan period. It is likely to be com-
pleted by 1967.

(e) Every effort is being made in
consultation with the suppliers, to
expedite the delivery of the plant.

Western Jamuna Canal Scheme

2502. Shri Gajraj Singh Rao: Will
the Minister of Irrigation ang Power
be pleased to state:

(a) whether Western Jamuna Canal
feeder scheme was finalized about two
years back;

(b) what steps have been taken to
implement and complete the scheme
at the earliest;

(¢) whether for Wadhera point line
channel was to be constructed, with
Rs. 40 lakhs contribution by Punjab
and Rajasthan Governments and Rs.
18 lakhs by the Central Government,

(d) if so, whether the Rajasthan
and the Central Governments have
contributed their share or provided for
this in the budget;

(e) if not, the reasons therefor; and

(f) whether it is a fact that other
two wings of this scheme have been
declared technically unsound?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) The scheme has not
yet been finalised.

(b) The question of implementation
will arise only after the scheme has
been approved by the Planning Com-
mission.

(¢) to (e). No information is avail-
able.

(f) The scheme is still under exa-
mination in the Central Water and
Power Commission.
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Floods in Najafgarh Area

2503. Shri Gajraj Singh Rao: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether any phased programme
was approved for draining flood water
from Najafgarh area;

(b) how much of this programme
has been implemented;

(¢) if not, the reasons for non-im-
plementation;

(d) what areas in Gurgaon District,
Rohtak District and Delhi were flooded
in the last rainy season in this area;

(e) how much was the total loss to
people in this area and how much was
spent on relief by Central Govern-
ment in the last year;

(f) the steps Government have taken
to avoid recurrence of floods in this
area, during next rainy season; and

(g) whether in case of floods, non-
implementation of phased programme
would be responsible for losses to the
people and to Government and what
that amount is likely to be?

The Minister of State in the Minis-
try of Irrigation and Pcwer (Shri
Alagesan): (a) to (g). The requisite
information is being collected and will
be laid on the Table of the House as
soon as possible.

Power Supply in Bihar

2504. Shri P. C. Borooah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether a Polish firm has agreed
to supply two power generating plants
to the Bihar Electricity Board;

(b) if so, on what terms; and

(c) to what extent the power avail-
able for Bihar will fall short of re-
quirements at the end of the Third
Plan period, after commissioning of
these plants and other additions to
Bihar's power supply as envisaged
under the present schemes?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Yes.

(b) The generating plants would be
supplied under the Indo-Polish Credit
Agreement.

(c) About 21 MW, which will be in
the North Bihar region.

Delhi Milk Supply Scheme

2505. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether complaints regarding
money transactions at the depots of
the Delhi Milk Supply Scheme are
increasing;

(b) whether it is a fact that small
change is scarce, persons surrender-
ing the cards are not refunded the
money expeditiously, renewal of cards
takes lot of time and persons cannot
draw their quota of milk during that
period;

(c) what happens to the milk which
is paid for but not delivered; and

(d) the steps proposed to be taken
in the matter?

The Deputy Minister in the Minis-
try of Food (Shri A. M. Thomas): (a)
to (d). The Hon. Member is presum-
ably referring to refunds due from
the Delhi Milk Scheme to consumers
for non-drawal of supplies. Com-
plaints about delay in payment or
non-payment of such dues are no
doubt being received and on investiga-
tions, it has been found that in most
of the cases, the consumer has not
followed the prescribed procedure for
obtaining refunds. Small change has
never been in short supply.

As regards renewal of cards milk
card holders are required to register
their cards for renewal in advance
between the 2nd and the 9th of each
month and cards are renewed from
the third to the 10th for supply of
milk from the 13th of the month to
the 12th of the following month.
Hence the question of inability to draw
milk during the period of renewal does
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not arise. Milk remaining unsold at
the end of the day is brought back to
the Central Dairy where it is used for
manufacturing milk products.

Delhi Water Supply

2506. Shri D. C. Sharma: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that Punjab
Government have agreed to release
200 cusecs of water in the Jamuna
river from the Munak escape to keep
up Delhi’s drinking water supply; and

(b) if so, the terms thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The Government
of Punjab have agreed to release res-
tricted water supplies to Delhi for
drinking purposes during the summer
months as an interim arrangement,
from the Western Yamuna Canal as
in previous years, i.e. as soon as the
discharge in the Yamuna falls below
200 cusecs, the Punjab authorities are
requested by the Corporation to re-
lease water through Munak or Indri
Escape. This arrangement will hold
good till the completion of the Western
Yamuna Canal Feeder Project. For
this, payment of water rate of Rs.
220 nP per 6,000 cft. will be made
by the Municipal Corporation of Delhi
to the Government of Punjab.

Spurious Drugs

2507. Shri A. V. Raghavan: Will the
Minister of Health be pleased to state:

(a) whether she is aware of the
large scale manufacture and sale of
misbranded and spurious drugs in the
country;

(b) whether she will consider the
desirability of tracing the offending
product to the ultimate source; and

(c) whether there is any proposal
before Government to amend the
Drugs Act?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The Government
is not aware of any large-scale manu-
facture and sale of misbranded and
spurious drugs in the country. Cases
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of manufacture of spurious drugs are,
however, brought to the notice of
Government from time to time and
action against the parties engaged in
such activities is taken by the State
Drug Control authorities under the
provisions of the Drugs Act. In cases
where the manufacture of spurious
drugs is reported to be carried out in
a State other than the State in which
the drug is sold, the Drug Control
authority in the State in which the
drug is believed to be manufactured
is apprised of the facts and advised
to take necessary action.

(c) The Drugs Act, contains provi-
sions for counteracting the activities
of drug-fakers and those engaged in
the manufacture of misbranded drugs.
In view of these provisions, no fur-
ther amendment to the Drugs Act is
proposed to be made for counteracting
the illegal activities. A bill for bring-
ing cosmetics within the purview of
the Drugs Act has been passed by the
Rajya Sabha and will be placed at
the appropriate time before the Lok
Sabha for consideration.

Food Testing Laboratory in Delhi

2508. Shri E. Madhusudan Rao: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that a labo-
ratory for testing the food stuffs is
being set up in the Capital;

(b) if so, the details thereof; and

(c¢) whether Government have taken
any concrete steps to check the food
adulteration in the country?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) In the Third Five Year Plan a
provision of Rs. 6.00 lakhs has been
made for the establishment of a State
Health Laboratory in Delhi. The Gov-
ernment have made available to the
Delhi Municipal Corporation a plot
measuring 2.39 acres at the junction
of Rajpur Road and Alipur Road for
the construction of the laboratory.

An estimate amounting to Rs
3,84,700 has been prepared for the
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construction of a three storeyed labo-
ratory building.

(¢) Yes. Rules have been made by
the Central Government and the State
Governments under sections 23 and 24
of the Prevention of Food Adultera-
tion Act, 1954, and necessary action
is taken for the implementation of the
provisions of the Act and the Rules
made thereunder.

Public Health Laboratories have
been established in the various States
with Central assistance during the
Second Five Year Plan. One of the
functions of these laboratories is the
examination of food samples drawn
under the Prevention of Food Adul-
teration Act, 1954.

Steps have also been taken to pro-
duce publicity material viz. a ilm on
prevention of food adulteration and a
pamphlet for the health education of
the masses.

It has been the constant endeavour
of the Government to prevent the
adulteration of food stuffs. In this
connection, a Sub-Committee set up
by the Planning Commission has made
some recommendations for amending
the Prevention of Food Adulteration
Act, 1954. These recommendations of
the Sub-Committee are under exa-
mination.
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Class II Officers in Railways

2510. Shri Ram Sewak: Will the
Minister of Railways be pleased to
state:

(a) the number of class II officers
in the Indian Railways and the num-
ber of Scheduled Castes among them;
and

(b) what steps Government are
taking to fill the quota of twelve and
a half per cent?

The Deputy Minister in the Minis-
try of Rallways (Shri 8. V. Rama-
swamy): (a)

Total number Scheduled Castes
1687 27

(b) The quota is 124% of vacancies
which arose after 4.1.37. This works
out to 164 whereas only 27 could be
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actually promoted because of inade-
quate number of experienced Sche-
duled Caste employees within the
field of selection. While the quota can
be completed only when the Scheduled
Castes employees gain adequate ex-
perience, certain steps such as hold-
ing of special selection boards are
taken to expedite the process. Sche-
duled Castes candidates are judged by
selection boards in a sympathetic man-
ner and those who do not come fully
upto the mark are given additional
training to bring them up to the stan-
dard of others.

12.02 hrs.
PAPERS LAID ON THE TABLE

AupIT REPORT AND APPROPRIATION
ACCOUNTS

The Minister of Finance (Shri
Morarji Desai): I beg to lay on the
Table a copy each of the following
papers: —

(i) Audit Report (Civil), 1962 under
article 151(1) of the Constitution.
[Placed in Library. See No. LT-167/
62].

(ii) Appropriation Accounts (Civil);
1960-61. [Placed in Library. See No.
LT-168/62].

12.02} hrs.

STATEMENT RE: DISTURBANCES
IN EAST PAKISTAN AND SUB-
SEQUENT MIGRATIONS

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
Mr, Speaker, Sir, the House will re-
call that on 12th May I had spoken, at
some length on the unfortunate, dis-
turbances in Malda, in April, in which
fourteen people lost their lives, nine
on Holi day this was in March—and
five more between 16th and 20th April.
There was no trouble whatsoever in
Murshidabad district. The grossly ex-
aggerated reports in Pakistan news-
papers and some very objectionable
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statements by high ranking officials
in Pakistan, it will be recalled, then
led to the very serious disturbances in
Dacca, Rajshahi and in several other
districts in East Pakistan. We had
protested about all this to Pakistan
and pressed the Government of Pakis-
tan to take active and immediate
steps for the restoration of law and
order, the restoration of confidence
among the minorities and rehabilita-
tion of those who had suffered in these
riots in East Pakistan.

The Government of Pakistan has
now replied to our note of protest of
12th May, The Pakistan reply sug-
gests that communal riots never start
in Pakistan and whenever there are
communal incidents in that country,
they take place only as a reaction to
the communal troubles in India. The
Pakistan reply however, admits that
the trouble in East Pakistan was
serious. They have said nothing about
the particular incidents in Darsa and
other places, to which we had drawn
their attention; but they have given a
detailed account of the steps taken to
restore confidence in the disturbed
areas. The House will permit me to
read out a part of the Pakistan Gov-
ernment’s reply:

“The latest reports from the
district of Rajshahi, as indeed from
some other areas, where tension
was high owing to the atrocities
committed on Muslim; across the
border, show that the situation is
now completely normal throughout
East Pakistan and has been so for
nearly four weeks. As a matter of
fact, troops as well as strrong con-
tingents of the East Pakistan
Rifles that were posted to the affec-
ted areas, are being withdrawn
gradually at present. As many as
1908 arrest; have been made in
the areas where the disturbances
took place. Police investigation is
being vigorously pursued in order
to deal effectively with those res-
ponsible for the unfortunate dis-
turbances. Already a large
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number of persons have been
charge-sheeted and further charge-
sheets are being filed every day.
The local authorities and the
Muslims of the affected areas are
recon:tructing the dwellings of
the members of the minority com-
munity which were burnt or
otherwise damaged. In Rajshani
district, 90 per cent of such dwel-
lings have reconstructed and
more than 50 per cent of the looted
properties has also been restored
to the respective owners. Instances
have not been lacking where
Muslims in many places, at great
personal risk, provided protection
to the Hindu reighbours in dis-
tress.”

It is clear from all this that there
wag very seriosu trouble in East
Pakistan. They had to use troops and
also strong contingents of
East Pakistan Rifles to control
the situation. We feared at one
time, with ample legitimacy, that
there would be substantial migration
of the minority community from East
Pakistan into India. In the first three
weeks of May our Rajshahi office (As-
sistant High Commission) had inter-
viewed over 4,000 intending migrants
Subsequent reports show that these
people had been persuaded, not by us
but by Pakistan authorities, to go back
to their villages. Our latest reports
from Dacca show that, so far, less than
2,000 requests for migration have been
received by our Deputy High Com-
misioner.  (Migration Certificates are
issued only by our Deputy High Com-
mision at Dacca). He has authority to
render them such assistance as may be
necessary. But I want the House to
understand in all this that there has
been no substantial migration from
east to west, Our enquiries reveal that
about 200 persons belonging to the
minority community in Pakistan had
come across immediately after the first
disturbances in Rajashahi district.
Thereafter in May, a little over 600
persons have arrived in West Bengal,
about 400 of whom hold Migration
Certificates issued to them before the
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Subsequent Migrations
disturbances. The statistics of travel-
ling between East Pakistan and West
Bengal actually show that there is
reasonable normalcy in the traffic. In.
the month of April for instance,
11,664 Hindus had come to West Ben-
gal and 13,015 had left West Bengal
for Pakistan. 14,776 Muslimg had come
into West Bengal in April
and 14,264 (i.e. some 500 less)
went from West Bengal to East Pakis-
tan, despite the grossly exaggerated
report in the Pakistan Press of the
massacres in Malda and the migration
of refugees. I do not have with me
the full figures for the month of May,
but in the first half of May the Hindu
arrivals are not high, being 6,464
(which twice over, would be 12 928),
though the departure of Hindus is
less—2,676 for half the month. The
Muslim figures for the first half of
May are even more significant. 6,487
Muslims have left West Bengal for
East Pakistan in the first half of May;
but no less than 5,435 Muslims have
come to West Bengal from East Pakis-
tan in the same fortnight. It is per-
fectly obvious that if Pakistan newss-
paper reports had any truth in them,
over 5,000 Muslims would not be cros-
sing over—as they always do—from
East Pakistan into India in the fort-
night immediately following the so-
called murders in Malda and Murshi-
dabad.

Shri Hem Barua (Gauhati): Sir,
may I seek a clarification?

Mr. Speaker: Yes.

Shri Hem Barua: May I know whe-
ther it is a fact that our High Com-
mssion in East Pakistan deliberately
slowed down the proces; of offering
facilities to those members of the
minority community in Pakistan who
wanted to migrate to this country, on
the plea that there were no officials
working there to cope with this pro-
blem? On the offier hand Sir, my
information is that Government did it
deliberately with a view to check
migration as Government feared that
this might be an inducement to sther
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[Shri Hem Berua]

:member; of the minority community
in East Pakistan to migrate to this
«country, If so, why should people be
allowed to suffer or face slow death
.on a big scale like this?

Shri Badrudduja
May I know....

(Murshidabad):

Mr, Speaker: Let us first hear the
answer.

Shri Jawaharlal Nehru: Our high
Commission in Dacca have issued
migration certificates only after due
enquiry. They did not offer facilities,
or deny them, to anybody. Anyhow,
that is a matter to be considered by
the authoritie; in India later. To
begin with, it appears that a large
number of people came and asked for
migration certificates of which scme
are pending cases. Then quite a large
number went back to their villages,
apparently induced by the DIakistan
authorities to do so. Whatever the
reagson may be, the Pakistan authori-
‘ties took certain steps. As huas been
stated, after this trouble in Rajshahi
Dacca etc, Pakistan authoritits took
some effective military steps to put an
end to it and endeavoured to rehabili-
tate the people who have suffered
by building their houzes  ete.
Now, whether that was the reason or
not, I do not know, but many pepole
‘went back to their villages and actual-
ly did not come. The people who
have come here are 400 people who
have got their migration -certificates
‘before the trouble started there. So,
that has nothing to with the troub-
le; they came just a  little bofore.
‘Sometime afterwards, about 200 peo-
ple, I think—I am speaking from
memory—came Wwithout any certii-
cates because people could cross over.
So, I do not think it would right to
say that the people there are stopped
from coming by the Indian High Com-
‘mission., It is true that we have not
encouraged them to come by telling
them of all the beneflits they would
derive by coming—I think that is
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wrong policy anyhow—but they have
come, whether with migration certi-
ficates or not. Personallly speaking,
I am really rather surprised to find
that in  spite of all  these
troubles, the actuai migration
from India to Pakistan and Pakistan
to India has been remarkably little
and not much above the normal tra-
flicc. There are plenty of people
coming from one place to another
between East Pakistan and West
Bengal.

Shri Badrudduja: May I know if
on the 22nd of March 1962 six Muslims
were burnt to death at Malda, three
beaten to death and one girl of eight
raped and, later on, on the 16th of
April, several other persons were
beaten to death. This had a
demoralising effect upon the entire
population of the district resulting in
the exodus of Muslims from the town
of Malda?

Shri Jawaharlal Nehru: The hon.
Member refers to some people being
burnt to death. This tragic incident
occurred because a burning roof fell
on them, which is really unfortunate.
They were not actually deliberately
burnt to death, but in a burning house
the roof fell on them. This, no
doubt, must have had some effect on
the people, but what I am pointing
out is that the effect was not such as
to make many people to go away. I
have given the full figures of migra-
tions on both sides.

Some Hon. Members rose—

Mr. Speaker: I cannot allow a
regular discussion. Shrimati Renuka
Ray.

Shrimati Renuka Ray (Malda): In
view of the last question just now
put by an hon. Member, I would like
to know whether the Government is
aware that out of the persons who are
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killed in Malda there are not only
Muslims but also Hindus and the
number of the latter is roughly five.
Is it not a fact that the figures given
by the Prime Minister are only of the
Muslims alone?

Shri Badrudduja: May I know..

Mr. Speaker: Order, order, Shri-
mati Renuka Ray says that in the
number of persons killed in Malda
there were Hindus also and that they
were not all Muslims.

Shri Jawaharlal Nehru: No, Sir; as
far as I know, 14 persons who lost
their lives in Malda were Muslims ot
which nine lost it on the Holi day,
that is, on the 22nd March, and five
more on the 16th to the 20th April.
The nine persons included five or six
who got burnt by the roof falling on
them and killed by that. I do not
think in this number there is any
Hindu.

Shri Tridib Kumar Chaudburi
(Berhampur): May I ask....

Mr, Speaker: No regular discussion
can take place.

An Hon. Member: But questions
can be allowed.

Mr. Speaker: Two or three ques-
questions are sufficient.

12.16 hrs.
*DEMANDS FOR GRANTS—contd.

MINISTRY OF WORKS, HOUSING AND
SupPLY—contd.

Mr, Speaker: The House will now
procecd with further discussion and
voting on the Demands for Grants
under the control of the Ministry of
Works, Housing and Supply, together
with the cut motions moved thereon.
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The hon. Minister.

The Minister of Works, Housing
and Supply (Shri Mehr Chand
Khanna): Mr, Speaker, Sir, I am
grateful to the hon. Members who
have taken part in the debate and for
the kind observations that they have
made about me and the work done
by me in the Ministry of Rehabilita-
tion. During the course of the debate
a number of suggestions have been
made. Some of them are of a con-
structive nature and I propose to have
each suggestion fully examined.

My two valued colleagues, Shri
Purnendu Naskar and Shri Jaganatha
Rao intervened in the debate and
covered a number of those points. It
is quite likely that some may still
remain over and during the time that
is at my disposal I may not be able to
dispose of all of them,

Some hon. Members made rather
uncharitable observations about the
Ministry of Rehabilitation. One of
them went to the length of remark-
ing that the Ministry had been
truncated. Some one else went to the
length of saying that it had been
downgraded. If I remember correctly,
the hon. Member opposite even
accused the Government of shirking
responsibility or of refusing to accept
responsibility.

With a view to fully appreciate the
problem we have to go back to the
unfortunate year 1947—fortunate in
one way in that our country became
free and unufortunate in the sense
that about 10 million people from
Pakistan, both East and West, had to
leave their hearth and home and come
for shelter, relief and rehabilitation
to India. I do not think any country
in the world has been faced with
such a gigantic problem. I also make
bold to say that there is no country
in the world which having been faced
with refugee problem, though of =
much smaller dimension, had to meet

- *Moved with the recommendation of the President.
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all the expenses from its Central or
General Revenues and the taxpayer
of the country had to pay for that.
This country has spent nearly Rs. 400
crores on the relief and rehabilitation
of displaced persons and every penny
of it has been found from the General
Revenues.

In those unfortunate days when this
mass of suffering humanity was com-
mg across the border the Ministry of
Rehabilitation was set up. It was set
up with a view to meet an emergency.
Again, though there are permanent
ministries of the Government of India
at the Centre which deal with the
subjects, like, housing, agriculture,
training, medical relief, education etc.,
a special Ministry was set up in
which all these functions of the
various permanent ministries of the
Government of India were centralised
so that the work of rehabilitation
could be carried on with human
sympathy and expedition. That was
in the year 1947-48. Since then, I
have just now stated, 14 years have
elapsed.

In the case of the Western region,
the relief aspect was completed within
a year or two of partition because
there was mass exodus. There was
more or less an exchange of popula-
tion. You might as well say there
was a two-way traffic.

Then we went on to rehabilitation,
and from rehabilitation we ultimately
went to the compensation scheme
which has also been completed. So
the work in the Western Region has
shrunk and dwindled practically to
an extent that it is now only a small
bit of the problem and there is hard-
ly any work left in regard to the
rehabilitation of displaced persons
from West Pakistan.

The position in the Eastern Region,
I admit, is not the same, There,
migration has taken place in spurts.
The first spurt came in 1946-47. Then
eame the second spurt in 1950 wkich
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brought the Nehru-Liaquat Pact. And
the third spurt was in 1955-56. And
during all this period nearly 42 lakhs
displaced persons have come from
East Pakistan.

We are a secular State; we are
proud of the fact that we work on a
system or a basis where a member of
the minority community is considered
to be a national of this country and
enjoys the same status as any mem-
ber of the majority community. That
is our ideology, that is our pro-
gramme, that is our heritage, that is
our tradition, that is what we have
inherited from Bapu.

But the result was that while under
the Nehru-Liaquat Pact, so far as
those who had gone away to Pakistan
from West Bengal, Assam or Tripura
were concerned, we invited them and
they came back, and not only did we
restore to them their houses and their
property but we gave them also l:rge
grants with a view to see that they
are rehabilitated, the result, however,
on the other side was quite different.
While not many Hindus went back
from India to Pakistan, but on top
of it, as I have stated just now, at
the time of the Nehru-Liaquat Pact
we had nearly 25 lakhs Hindus with
us. and during the period 1950 to
1957 another 17 lakhs came, making a
total of over 42 lakhs. That vwras the
position.

Bengal was saturated, truncated.
Two-thirds of Bengal went to East
Pakistan, one-third remained with us.
Though the lands remained in East
Pakistan, a big population came on
this side. And the result was that
there have been serious difficulties in
the matter of rehabilitation. We have
not got any evacuee property law
there. We have no evacuee property.
And as such, we had to start every-
thing from a scratch and build it up
in a State which, as I pointed out, was
saturated and where the density of
population, 1 believe, is the highest,
and unemployment the acutest.
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So, the results there have not been
so appreciable, or we have not been
able to achieve the same amount of
success as we have had in the Western
Region.

It was with this end in view that
we opened a big project called the
Dandakaranya project. A large
number of our friends from the camps
are going to Dandakaranya, and I am
hoping that a still larger number
would go, so that they can be rehabi-
litated. About six months ago we had
an appreciation of the residuary pro-
blem in the Eastern Region. I dis-
cussed the problem myself with the
State Government of Orissa, the State
Government of Assam, the Adminis-
tration of Tripura and the State Gov-
ernment of West Bengal. We found
that whereas by far in Assam,
Tripura, Bihar and Orissa, the pro-
blem had largely been resolved, still
something—or you might even call a
substantial portion—remained to be
done in West Bengal. But, the work
had shrunk to an extent where it did
not require the whole time attention
either of a Minister or a Secretary
or a full fledged Ministry. I am only
repeating when I say that in the
beginning, we had to deal with relief.
We are no longer dealing with relief
now. All the campg in West Bengal
or in the eastern region where as
many as 10 lakhs of persons went into
th> camps—every single camp in the
eastern region has ‘been closed. We
have spent nearly Rs. 55 to 60 crores
on giving relief to these persons.
There are no camps now. Similarly,
ag regards the Bainanama scheme,
though my friends opposite may dis-
agree with me, I have not got one
single bainanama application pending
in the Theatre Road Branch of my
Ministry. All the applications receiv-
ed—the doors were open till 1959—
thousands of applications were
received and disposed of. The work
had shrunk. With that in view, we
decided, that, instead of having a full-
fledged Ministry, to a new Ministry
which the Prime Minister may deem
advisable, the work of this Ministry
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should be attached. So, it has been
decided that the new Ministry of
Works, Housing and Supply will have
two departments: (i) Department of
Rehabilitation and (ii) the depart-
ment of Works, Housing and Supply.
With a view to inform the House that
it is the intention of the Govern-
ment—and it has been throughout the
intention of the Government—that the
work that was being done should be
carried on, the continuity should be
maintained and what remains to be
done in the eastern region should be
completed, I, on the 26th March, 1962,
that is, nearly two or three weeks
before the new Ministry was formed,
wrote a letter to Dr. B. C. Roy, on
behalf of the Government of India.
With your permission, I would like to
read this letter.

“For some time past, we in the
Government of India have been
feeling that the residuary work in
the Ministry of Rehabilitation was
not sufficient to justify the continu-
ance of g full-fiedged independent
Ministry to do the work. As you
know, the work relating to the re-
habilitation of displaced persons
in the western sector has for all
practical purposes been complet-
ed. So far as the eastern sector
is concerned, there has been very
considerable progress. The camps
in the eastern sector have all
been closed and there is an over-
all agreement between us and the
States in the eastern sector re-
garding the nature and extent of
the residuary work remaining
to be done. No doubt, this work
will take two to three years to be
completed, but it would be of a
nature not requiring many com-
plicated decisions on matters of
policy. Dandakaranya also is
now functioning smoothly and the
Authority has been clothed with
wide power.

All these factors were recently
examined by the Cabinet and it
has been decided that in the new
Government at the Centre, the
Ministry of Rehabilitation should
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cases to exist as a separate entity.

This, however,—I am repeating—

does not mean that the Ministry

will be dismembered and its
work distributed to other Mini-
stries of the Government of India.

What has been decided is that

the work relating to the Ministry

of Rehabilitation will as a piece
be transferred to a permanent

Ministry of the Government of

India.

My object in writing to you in
such detail is to assure you that
there would be no interruption in
the continuity of the work of the
Ministry and we are anxious that
the continuity of policy and direc-
tion in regard to the completion of
residuary work of the Ministry
shoulg be maintained.”

That should remove all doubts in
the matter. There is a commitment
on behalf of the Government of India.
That decision was taken by the
Cabinet and as the Minister in charge
of the Ministry of Rehabilitation, I
conveyed that decision to Dr. B. C.
Roy.

In a lighter vein, I may say that
rehabilitation, since the Partition,
since I came to India, has been my

first love. Though I am growing old,
I am still trying to tell you that it
shal]l remain my first love and I shall
try to go on looking after this work,
whatever the work is, subject of
course, to the confidence of the Prime
Minister, the work that is entrusted to
me. On that score, I wish to assure
all my griends in West Bengal that
the continuity of the work and policy
and direction shall be maintained.

Another remark that was made by
Shri Bhattacharya. I am sorry he
has left the House. He accused me
of something

Shri C. K. Bhattacharya (Raiganj):
May I submit. I am here?

Shri Mehr Chand Khanna: The
other Bhattacharya. He accused me
of something which really hurt me.
He told me that we had been partial
in the matter of rehabilitation of dis-
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placed persons from East Pakistan, He
implied that as I came from West
Pakistan, I was a refugee from Pesha-
war or West Pakistan, we had given
greater attention to rehabilitation of
displaced persons from West Pakistan.
This, I beg to submit, is entirely un-
true and unfounded. And for making
an assertion of that nature, I do not
want to say anything which is not
borne out by facts. Here is the
summary of the report of the activi-
ties of the Ministry of Works, Hous-
ing and Supply, (Department of
Rehabilitation) for the year 1961-62.
It shows on the last page that up to
the end March, 1962, we have spent
Rs. 192'44 croreg on the rehabilitation
of displaced persons from West Pak-
istan, and Rs. 18564 crores on the
rehabilitation of displaced persons
from East Pakistan, making a total of
Rs. 378-08 crores.

The budget provision for the year
1962-63 js also given on the same
page. It is Rs. 2'56 crores for those
from West Pakistan and Rs. 1163
crores for those from East Pakistan,
making a total of Rs. 195 crores in
the first case, and Rs. 197'27 crores in
the case of the displaced persons from
East Pakistan,

Another important matter and a
fact which must not be lost sight of is
that the number of displaced persons
who have come from East Pakistan is
about 42 lakhs while that of the dis-
placed persons who have come from
West Pakistan is about 48 lakhs. On
a per capita basis, it comes to Rs. 411
per capita in the case of the displaced
persons from West Pakistan, and Rs.
479 in the case of displaced persons
from East Pakistan. These are figures
which cannot be challenged. These are
authenticated records, and these
records are avilable to every Member
of Parliament. We are not sorry for
the fact that we have spent more for
the displaced persons from East
Pakistan. The intention of the Gov-
ernment and its policy has been to
take each case, consider it on merits
and see that the person concerned is
properly rehabilitated. @We have
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looked at the displaced person as a
displaced person. Wg¢ have not look-
ed at them from a narrow angle as
to whether they have come from the
east or the west, whether they belong
to one part of the community or en-
other.

I do concede and I do admit that
compensation has not been paid to
the displaced persons from East Pak-
istan, But, for that too, I fee] that
I must make a reference to the pact
between the two Prime Ministers of
India, which was; arrived at in the
year 1950, called the Nehru-Liaquat
Pact. Class V of that Pact says:

“Rights of ownership in or oc-
cupncy of the immovable pro-
perty of a migrant shall not be
disturbed.”.

Further, clause VI says:

“That in the case of a migrant
who decides not to return, owner-
ship of all his fimmovable pro-
perty shall continue to vest in him
and he shall have unrestricted
right to dispose of it by sale by
exchange with an evacuee in the
other country, or otherwise”.

So, it is a clear Dprovision in the
Nehru-Liaquat Pact that those who
stay back in East Pakistan have got
the absolute right to hold on to their
property, while in the case of those
who came from west, it was a mass
exodus. Muslims went from here, and
Hindus came from the entire We t
Pakistan, or we may call it the Pun-
pab, Rajasthan N.W.F, Province Sind,
Khairpur, Bhawalpur and all those
places. They were completely denud-
ed of the Hindu population, and as
such, the evacuee property law was
promulgated,

But, in the eastern region, the posi-
tion is entirely the reverse. We still
have there a large number of Hindus
you may call them Pakistani nationals;
but the fact remains that there are
about a crore of them in East Pakis-
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tan today. The number previously was
about 80 to 90 lakhs With the growth
of population, it might be more now.
As my hon. friend Shri P, S. Na:kar
remarked the other day, there is no
birth-control there, and as such, the
population there may be about a crore.

Shri A. C. Guha (Barasat): The:
figure was 110 lakhs according to the-
1961 census.

Shri Mehr Chand Khanna: I thank
my hon, friend for this information.
I crore and 10 lakhs are there. They
are holding on to their property..
Their property cannot be declared
evacuee. My hon. friend, Shri A. C.
Guha, will bear me out—I am grate-
ful for all the co-operation that he-
has given during all thee years—
that there is a splitting up of the
families. Some members of families
are still there who are holding on to-
their property in East Pakistan while-
some are in India and have taken re-
habilitation benefits here. So there
can be no question of the promulga-
tion of an evacuee property ordinance
under which the propertie; of people
—Shri Badrudduja may be one of
them—if they were evacuee property
could be taken over. If there was
such a law, perhaps his property in:
Malda would have been declared
evacuee property.

Shri C. K. Bhattacharyya: He has
no propérty in Malda.

Shri Mehr Chanq Khanna: He may
have no property in Malda, But I
know for a fact that a former Chief
Minister of Bengal who died in Dacca
not long ago owned property in India.
I know that some of the big tea mag-
nates own property in India. They
are living in Pakistan and they are
not very good friends of our country.
We have not declared their property
evacuee.

So the fact remains that the condi-
tions are different. In the one ca<e
there was a wholesale exodus. Eva~
cuee property law was promulgated
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and as such, we took over the evacuee
‘property that came into our possession,
Lompensation was given. That is not
the position in this case.

An hon. Member sitting opposite ac-
-cused me, I must say his remarks were
very very uncharitable, I do not
want to say; I do not know whether
it is parliamentary or not, but it looks
as if it is a case of everything look-
ing yellow to a jaundiced eye. Re-
ferring to the residuary problems of
ncn-camp DPs and remission of loans,
‘he event went to the length of saying
that we had totally ignored the non-
camp DPs and had not looked after
them; and as for camp DPs. because
we wanteq to save money, we wanted
to stop doles, we looked after their
rehabilitation, while the others were
ignored. Being new, possibly he is
‘not fully conversant with the Annual
Reports of this Ministry. Here is the
Annual Report for 1960-61 which says
©on page 15:

“Of the 22:75 lakh displaced
persons who have received re-
habilitation assistance sn far, 6°60
lakhs were f.om camps and the
remaining 16:15 lakhs from out-
side camps. Out of Rs. 77-35
crores spent on their rehabilita-
tion, about Rs. 20'83 crores relate
to expenditure on camp inmates
and the remaining Rs. 56:52 crores
to expenditure on displaced per-
sons outside camps”.

“The proportion is quite correct, 3 to
1. 10'25 lakh displaced persons out of
42 lakhs who came from Pakistan
‘went into camps. Similarly in this
Report, it is reflected that on rehabi-
litation we have not favoured a per-
son living in camp as a favoured
<hild and a person in the non-camp
category as a step-child, That has
never been the policy of the Govern-
ment of India. Whatever money has
‘been spent on relief, has nothing to
do with rehabilitation. Loans are
loans, and when we give relief, it is
totally relief. I might tell my hon.
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friend that in the eastern region,
losses on the loans that are given are
one hundred per cent the losses of
the Government of India. Relief ex-
penditure, one hundred per cent, is
borne by the Government of India.
All the relief expenditure in the dis-
tricts and in the various camps is
also borne by the Government of
India. So if I wanted, I could have
stopped these doles. But we have
never done that. If 1 had received
co-operation from some of 'my friends
and this problem had not been con-
verted into a political problem—this
is unfortunate.—perhaps much better
results could have been achieved. The
only exception or solitary instance in
the Government of India which you
can find where the headquarters of a
Minister at the Centre was not at
Delhi but outside was that of my-
self. I went to Calcutta and stayed
there for senven years, so that I
could be useful to my unfortunate
brethren, and I am happy to say that
I have received full co-operation from
all responsible quarters, and as my
friend Shri Naskar mentioned the
other day, even the results of the pre-
sent election have clearly indicated
that the refugees can no longer be
treated as pawns in a political game,
that they will be going to Danda-
karanya and they will be rehabilitat-
ed.

One or two more observations, and
Ministry It has been suggested that
the loans should be remitted. My hon.
friend Shri Guha was the first to
write to me. Then came Shri Chatter-
jee and then others. At the same
time, a demand has been made upon
me that the residuary problem in
West Bengal chould be resolved. And
a third request is that the non-camp
displaced persons should be taken to
Dandakaranya, I want the House to
appreciate all these three things, I
admit and concede that there is a see-
tion of the refugee population in West
Bengal which has not been fully re-
habilitated, It is partially rehabilitat-
ed. If a man is partially rehabilitated,
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1 accept it as part of my obligation
and duty as Minister of the Govera-
ment of India that I have to see that
he is rehabilitated. Now I want to
be told whether he is to be rehabili-
in Dandakaranya or in West Bengal.
Money as I said just now, is found by
the Government of India. The entire
administrative expenses are also borne
by us. It is not material to me whe-
ther a refugee from East Pakistan is
rehabilitated within West Bengal it-
self or in Dandakaranya, because the
money shall be found by me, but the
same person cannot be rehabilated in
‘both the places. There is & residuary
problem, and it has been assessed in
term; of money, The money is there.
1 want to be told whether the partially
rehabilitated persons would like to
be rehabilitated in West Bengal itself
or they would like to be rehabilita-
ted in Dandakaranya. And what 1
have been able to gathcer all  these
years is this. Even those displaced
persons who were in camps, who had
been totally fed by the Government
of India on doles, refused to go to
Dandakaranya. Only 5,000 familes of
all the lakhs of persons who were
in camps have gone to Dandakaranya
with al] the persuasion and pressure.
Therefore, my feeling is that not
many displaced persons who are
partially rehabilitated would like to
go to Dandakaranya. They would
like to be rehabilitated in West
Benga] itself. They have taken roots
there partly; that is conceded and
admitted, Now, a man would not
like after ten or twelve years to be
completely uprooted, leave West Ben-
gal, ond go to Dandakanarya. At
least, that is my experience, but if
there are somc who are partially re-
habilitated, who are prepared to sur-
render all the rehabilitation rights
that they have acquired up till now
and want to go to Dandakaranya, we
can consider their cases. But one
thing has to be remembered, that
Dandakaranya is an entirely agricul-
tura]l colony. We are only reclaim-

ing land and settling people on land.

Now if I am told that the urban part
of the partially rehabilitated persons
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should be taken to Dandakaranys,
there is no scope for their rehabilita-
tion.

Shri Dinen Bhattacharya (Seyam-
pore): May I ask a question?

Shri Mehr Chand Khanna: You
can ask everything when 1 have
finished. I never interrupted him. I
will answer all his questions later. I
am not giving way,

Mr. Speaker: Let the Minister
finish his speech. He is not yielding.
The hon. Member can wait.

Shri Dinen Bhattacharya: But as
soon as he finishes he goes away.

Mr. Speaker: I am here.

Shri Mehy Chand Khanna: As I
remarked, I never shirked responsi-
bility in Calcutta and lived there for
seven years; in spite of the proces-
sion, funera] and otherwise that were
taken out, I stuck to my post, and I
am not going to leave this post. 1
shall not leave any relevant ques-
tion that is asked unanswered. I
shall answer that.

I come to this contradiction in terms.
Remit all the loans. The same person
should be rehabilitated in Danda-
karanya. Give us'money to rehabilitate
that person in West Bengal because he
is partially rehabiiltated. Also remit
his loans.

If 1 have to remit the loans of all
those persons who have been given
loans—they run into many crores—I
can consider that aspect of the matter.
But, having converted the loan into
a grant, it must be clearly understood
that there can be no further loans.
Seventy or eighty crores of rupees
have been given as loans up till now.
If the demand is that these loans
should be converted into grants, it
should be clearly understood that no
further loans will be advanced
because every penny that I give today
as a loan will have to be converted
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into a grant. That is a categorical
statement I wish to make.

I concede that there is the problem
of the partially rehabilitated in West
Bengal. I also concede that they
should be rehabilitated. But I can-
not accept this position that they
should be rehabilitated both in West
Bengal, as part of the residuary
problem, and should also be taken to
Dandakaranya and given fresh loans
land, etc. and also that the loans
that have been given up till now
should be remitted.

Shri Biren Dutta (Tripura West):
What about the loans in Tripura and
Assam?

Shri Mehr Chand Khanna: The
trouble about my hon. friend is that
he does not know that I am not
dealing with Tripura any longer. It
is part of the Ministry of Home
Affairs. As regards Assam, if he would
only confine his remarks to Bengal
and not create trouble for me here I
would be further grateful. I am look-
ing after the Bengalis in Assam. They
like me and they are gratefu! to me.
The only thing I want from him and
his party men is to leave Assam
Bengalis to me and deal with Bengal
Bengalis who are living in West
Bengal.

A number of Members have made
very moving references, to our un-
fortunate brothers who have stayed
behind in East Pakistan and their
number is very large. There, I find
there is a common ground on this
side of the House and on the other
side. Where human suffering is con-
cerned, as my friend, Shri Dinen
Bhattacharya said, we have no barriers.
We are a Government and we want to
deal with this human problem in a
humane manner. And, if this Govern-
ment can find Rs. 400 crores up till
now for the rehabilitation of displaced
-persons, there can be no question of
not considering the cases of those
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unfortunate people who may have to
come on this side of the border.

But, certain facts have to be taken
into consideration. As I said not long
ago, on account of the Nehru-Liagat
Pact, while all our Mulsim friends
came back, the Hindus did not go
back to East Pakistan. And on top of
it, another 17 lakhs came, making a
total of 42 lakhs. When this problem
became very acute and during the
two preceding years before this
decision in 1957 was taken, as many
as 6 l.kh displaced persons came out
of East Pakistan, in the years 1956
and 1956. I myself went there. I
talked to my old friends and all of
them, but with hardly any success.

Then we held a Conference in
Darjeeling; and the date of the con-
ference is 31st October, 1957. To that
conference all the affected States were
invited—Assam, Tripura, Bihar, U.P.
Bombay etc. and also the State of
West Bengal. And the State of West
Bengal was represented by three
Ministers, Shri P. C. Sen, Shri T. K.
Ghosh and Smt. P. Mukerjee. In that
conference we very carefully examined
all aspects of this vexed problem. This
decision is given in the report of this
Ministry for the year 1957-58 and
with your permission, Sir, I would
just like to read it. It is on page 6.

“Future Migrants: Taking into con-

consideration the size of the re-

maining problem of the rehabili-
tation of displaced persons fromr

East Pakistan who had already

migrated, and the limited resour-

ces, population congrestion and
the prevailing unemployment in
the States, the Ministers assem-
bleq at the Darjeeling Conference
were led to examine the policy
that should be adopted in regard
to the future migrants from East
Pakistan. It was unanimously
felt that the existing resources of'
the country would have to be
stretched to the utmost before the-
displaced persons already in Indiax
could be effectively rehabilitated.
It was therefore, in the interest
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of the existing displaced persons
themselves that the available re-
sources were directed solely to-
wards providing rehabilitation
assistance to them. To achieve
this objective, it was considered
necessary that the present size of
' “the problem should not be allowed
to grow 'indefinitely, and that a
date line should be fixed after
which the fresh migrants should
not be entitled to receive relief
or rehabilitation assistance.”

" I had just stated that during the
said two years as many as six lakh.
Hindus were thrown out of East
Pakistan and came to West Bengal,
Assam and Tripura. We felt that a
deadline should be fixed after which
a fresh migrant cannot be entitled to
receive relief or rehabilitation assist-
ance. That has been our policy till
now.

Unforauntely for us certain disturb-
ing develpments have taken place
during the last one or tw'o months and
the Prime Minister has made a
detailed statement about them in the
House this morning. I do not wish to
cover that ground again. I do feel
sad and unhappy. If Pakistan were
only to take a leaf out of this book of
India, their atitude towards minorities
would be quite different. You will
forgive me if I digress a little. I am
saying that because I want my words
to reach Pakistan. What have we
done here? In the year 1954, we took
a decision unilaterally that the
evacuee property law should be
abrogated and after the Tth of April
1955, no new person or property about
which a case was not then pending in
a judicial court could be declared as
an evacuee or evacuee property. We
took that decision unilaterally. We
had left property worth Rs. 500
crores there. The evacure property
here is not worth more than Rs. 100
crores. Our outlook and attitude is not
money as in Pakistan; it has always
been human consideration. We did it
unilaterally. I may be wrong but
though not many Hindus are left there,
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the evacuee property law has not been
abrogated in Pakistan.

Yesterday a new friend coming from
Rajasthan, independent feels sore for
the Meos; he has got every liberty to
do so. He thinks of; Maulana Hifzur
Rahman, not being present in the
House.

Let me tell him that it is we and
this Government who invited the
Muslims from Uttar Pradesh who had
gone away to Pakistan and restored
them their property. In case of Meos
I can make bold to say without any
fear of contradiction that 25000
families of Meos were restored their
property which had been declared as
evacuee property. You talk bf a few
thousand acres here and there but you
know that an Act was passed in this
very House and under section 20A,
there is a clear provision, and there
are three courses open to me. If I can
restore his original holding, I shall do
that. If I am not in a position to
restore the original holding to the
evacuee under the general notification
or under section 16, if I fail to do that
or if T am not in a position to do so,
then I can do it in one of the two ways:
one way is to give him alternative
holding and the other way is to give
him cash; or to give him both. We
have given land to 25,000 families may
be lakhs of acres. Does the hon.
Member mean to tell me that this
Government would cringe for or
grudge a few thousand acres? No; we
shall never do that, I can still assure
the hon. Member that if there are
certain cases where orders have been
passed and measures have not yet
been taken by the Government of
Rajasthan, let him bring to my notice
those cases—I am prepared to look
into each case.

Shri K. R. Gupta (Alwar): Certainly,
1 shall bring them to your notice.

Shri Mehr Chand Khanna: Let him
be patient. He is a new Member; I
know perfectly well. I have given
him full indulgence. I am quoting the
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figures and am making a statement as
a responsible Minister. Tell me what
is wrong. I am prepared to look into
it. I have restored the property under
Section 16 in 4,000 cases, worth nearly
Rs. 3 crores or Rs. 4 crores. I have
restored property to the Mussalmans,
worth Rs. 10 crores. My attitude in
life is, if I want money, if I want
resources, I will go to Shri Jawaharlal
Nehru for that. If he can give me
Rs. 400 crores, he can give me also &
few more crores. I am not going to
disrupt any national of mine for the
sake of implementing or augmenting
the pool. I shall never do that. That
pool belongs to the Government of
India. It is a centralised pool. It is
not a pool which I have brought from
Peshawar! That compensation has to
be paid, and the money has to be
found by the Government of India.
‘We are a secular State. It is not for
me to say further. Perhaps, hon.
Members from Rajasthan and other
places are imbued with a certain
policy or ideas. I have no grouse
against them. If the secular aspect of
this Constittuion can be proved, it can
be proved by the acts of this Ministry
and if we had followed or walked in
the footsteps of Pakistan the story in
India would have been quite different.
‘We do not walk in their footsteps. We
shall follow the father of the nation—
Gandhiji—and work along the lines
that he laid. We may have failed,
but please do not judge us by bur
mistakes. Judge us by the actions
and the bona fide acts that this Min-
istry have done.

Shri K. R. Gupta rose—

Shri Mehr Chanq Khanna: Do not
get impatient. You telephoned this
morning, but I had no time. I shall
see you later.

Shri K. R. Gupta: What about non-
claimant displaced persons and the
Pattadars?

Shri Mehr Chand Khanna: Let him
be patient, He has come here for the
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first time. I have nothing to hide.
The record of this Government vis a
vis rehabilitation is something which
any man can be proud of, and if any
proof was needed for it, I may say that
I fought the elections on the issue of
rehabilitaion and I won with a thump-
ing majority.

Now, I turn to the question regard-
ing East Pakistan. This morning, I
received a letter from Dr. B. C.Roy.
He sent me a letter. I read it and I have
shown it to the Prime Minister too.
He also feels that something has got te
be done for these unfortunate persons
who are coming out of East Pakistan.
I wish to make clear one or two
points in this connection. We have
every sympathy for them. As long as
I hold charge of this Ministry, I shall
do my utmost to see that in each and
every deserving case, assistance is
given. But, then, as I was just saying
we must be careful to see that we
give assistance only to those who
come out to India through proper mig-
ration certificate. We have a very
long border. I think it is about 750
miles long. It is not like
the border which we had in Peshawar,
where you had the Khyber Pass and
all those things—an open border.
There is one thing which I should like
to state here. I am very keen that if
any assistance is to be given, it ~hould
be given only in the case of those
deserving persons who come on proper
migration certificates. The next thing
that I wish to state i~ that T am dead
opposed to opening any new camps.
That process of giving of doles should
be over. It demoralises the person
who takes it. The result is, as we
have seen in Dandakaranya too, it
took us as least a year or two before
we could introduce that spirit of
manhood which has been completely
dissipated over his long and protract-
ed stay in camps. So, my intention is
that whatever assistance we give will
be on an adhoc basis to deserving
persons. This is the most I can say
at this stage, because we do not know
what the position is and how many
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persons are likely to come. We do
not want to take a step which may ag-
gravate the situation, but certainly
we have to take into consideration all
those deserving cases; where we find
that there is distress, hunger and diffi-
culty, we are thinking of giving as-
sistance on an ad hoc basis

18 hrs.

The President of Pakistan and I
come from the the same
part of the country which

is now called Pakistan. I lived 50
years of my life there and I have
known the President of Pakistan
personally. We have some such thing
as the Pathan code of honour., Some
of you who are acquainted with that
code of honour will bear me out that it
was the bounden duty | of
heag of the tribe—the
Malik or the Khan—to see
that the 1life and property of the
member of the minority community
who was living in his territory or
clan was fully protected. I am sorry
that that is not being done in Pakis-
tan today and I feel more sorry that
this should be done during the regime
of President Ayub, who calls himself
a Pathan and who fully understands
the implication of the Pathan code of
honour. I wish Dr, Khan Sahib was
alive today. He was a man who knew
what the Pathan code of honour was?
He was a man under whose regime
Hinudus, Sikhs, Christians or anybody
felt as secure as any Muslim in that
part of the country.

Shri A. C. Guha: He would not have
been secure in Pakistan now, had he
been alive?

Shri Mehr Chand Khanna: Another
great Pathan that the Frontier pro-
duced is now rotting in jail. He spent
14 years of his life in Jail when the
British regime was there and after
independence and the freedom of
Pakistan, that great Pathan is still
being confined to jail at Hyderabad. I
wish President Ayub would take all
these things into consideration and
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realise that the policy he is pursuing,
the policy of squeezing out the Hindus
from East Pakistan is not going to pay
him any dividends. I dread to think
what the repercussions of such a nar-
row. communal and prejudiced policy
can be, but I can only hove that wiser
counsel will prevail and we shall not
be called upon to shoulder any respon.
sibility in the matter of rehabilitation
of those unfortunate persons who are
now living in Pakistan and are being
asked to leave that country after 185
years of independence. That is some-
thing very rhocking and disgusting.

I will spend a few minutes on the
western region. You are from the west
and I am from the west. The other
day you told me that sometimes in my
remarks, I was indulging in very light
phrases about displaced persons from
the western region.

Mr. Speaker: Pathans have their
code of conduct.

Shri Mehr Chand Khanna: You are
quite right. That is the reason why I
apologised to you and made amends.

My friend there was getting very
impatient. I stated that India is the
only country, which was faced with
the problem of rehabilitation of such
a gigantic nature. We did not get a
penny as aid from any one of the
world organisations like the U.NO. I
have been associated with this Minis-
try for 14 years and I do not know
their names even. We did not get any
aid from any country. India again is
the only country where compensation
has been given for physical resources
left in another country. There is no
example in the world—I wish to be
contradicted— where compensation has
been paid for urban immovable pro-
perty left in a country from which
evacuees have come. There are cases
of relief and rehabilitation, but what
we did was, we have given compen-
sation.
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The total number of compensation
applications which were received is
5,04,061. The total number of appli-
cation; disposed of till 1st May 1962
is 4,99 386. So, out of 5 lakhs, only
4600 applications remain to be disposed
of today. I further submit that we
have given compensation to the extent
of Rs. 168.85 crores—by cash Rs. 59.56
crores, by transter of property Rs.
8464 crores and by adjustment of
public dues Rs. 24.65 crores. making a
total of Rs 168.85 crores.

Another charge against me as that
sale deeds are not being given. The
total number of properties disposed
of is 3,90.670 and the balance—in the
matter of issue of sale deeds, etc.—is
round about 60,000. It means that the
cases of 3 30,000 have been disposed of.
I do not want the House to get away
with the impression that these 60,000
are all to my account. We have given
the displaced persons the facility to
pay the price by instalments and the
period of instalments is 7 years from
round about 1956. I cannot give him
the cale deed or convey the property
to him till he has paid all his dues.
I wish the hon, Member who feels
very greatly for them to advise them
to pay their dues to me and I shall
certainly see that the sale deeds are
conveyed to them. But if he wants
me to convey the sale deed for the
property which stil belongs to me and
he has not paid dues, I am sorry I
cannot be a party to that arrange-
ment,

My friend, Shri Sham Lal Saraf,
made some observations about displac-
ed persons from Jammu and Kashmir.
He further told me that firstly in the
tribal raids and then ultimately in
the police action and army action,
there was a section of the population
which had greatly suffered and they
are on our side of the border. For ex-
ample, I saw with my own eyes the
termendous devastation and havoc
caused in Baramulla. So far as those
persons are concerned, we have al-
ready sanctioned an advance of
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Rs. 60 lakhs to the State Government.
Though I had nothing to do with it,
but feeling for those unfortunate peo-
ple who were victims  first of the tri-
bal raids and then—as we wanted to
clear the area of the police action, we
have placed an advance, to put it
correctly, at the disposal of the State
Government. As far as migrants of
Jammu and Kashmir are concerned,
their scheme was announced three or
four years ago. That scheme is being
implemented.

13.09 hrs.

[SHRI MULCHAND DuUBE in the Chair]

I think the total financial implication
of giving rehabilitation assistance to
about 30,000 migrant families who have
come from Pakistan-held areas of
Jammu and Kashmir is going to be
anything between Rs. 6 crores to Rs.
7 crores. That scheme is being imple-
mented and I think about Rs. 1 crore
has already been given either in the
shape of grants or adjustments of their
public dues to about 8000 or 10,000
families. That scheme is being im-
plemented and there should be no
difficutly,

Shri Sham Lal Saraf (Jammu and
Kashmir): Sir, may I seek one clari-
fication?

Shri Mehr Chand Khanna: If I
give in to him, my hon. friends on the
other side will feel sore about it.
Therefore, I am not going to give in
to him as well.

While summing up, I wish only to
say to my friends from Bengal that
the commitment made by the Govern-
ment of India in the matter of the
resolution of the refugee problem
stands. The Dandakaranya scheme is
being implemented and shall be im-
plemented. Asg regards the new mi-
grants, I have fully explained the po-
sition of the Government of India
in that behalf.
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Now I would like to come to my
new love. I told you about my first
love, that is the Ministry of Rehabi-
litation.

Shri Sham Lal Saraf: Sir, I would
like to ask from’ the hon. Minister,
while he is on the subject,....

Mr. Chairman: He can put his
question after he has finished.

Shri Sham Lal Saraf: The hon.
Minister is taking up another subject.
He has completed the subject of rehibi-
litation. I would only ask one ques-
tion. With regard to the refugess
from the Pak. occupied Jammu and
Kashmir area, may I know what treat-
ment wil] be given to them and whe-
ther they will be treated as refugees
es such?

Shri Mehy Chand Khanna: I was
telling you just now, Sir, that I want-
ed to say a few words about my new
love. I have been in this Ministry
hardly seven weeks. I was appointed
a Minister of the Ministry of Works,
Housing and Supply on the 10th April,
1962 ang today is only the 4th June,
1962. Trere is not much that I could
say on this. Moreover, Shri Jagana-
tha Rao dealt with some of the im-
portant matters like housing schemes
and others. So I shall confine my
remarks only to one department which
is called ‘works’.

Hon., Members criticised this depart-
ment mostly on the basis of corrup-
tion.

An Hon. Member: Inefficiency also.

Shri Mehr Chand Khanna: Yes,
in changing curtains and chairs and
giving furniture to Members of Parlia-
ment. Sir, let me set the mind: of
Members of Parliament at rest to
start with. Mine is a funny position.
I did not know it till I became a Minis-
ter of the Ministry of Works, Housing
and Supply. There is pool for the
Members of Parliament. Houses are
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in that pool. Allotments are made by
the Chairman of one Committee or the
Chairman of the other Committee.
The Minister of Works, Housing and
Supply is neither a member of one
Committee nor a member of the
other Committee. Secondly I have
placed certain houses at the disposal
of the Minister of Parliamentary
Affairs, Those houses are allotted by
him in consultation, I believe, with the
Leader of the House plus the Chaur-
man apd the Speaker. Agajn, I am
not 3 member of that Committee. So,
where the allotments are made they
are either by the Minister for Parlia-
mentary Affairs or by the Chairman
of the two Housing Committees. The
Minister does not come into the pic-
ture anywhere,

Shri Bhagwat Jha Azad (Bhagal-
pur): There has been no complaint
about allotments,

An Hon, Member:
services rendered.

It is regarding

Shri Mehr Chand Khanna: Again
how I wish I was a direct forum bet-
ween the Members of Parliament and
the Ministry. Nothing comes to me
direct. The Housing Committee take
note of the complaints. I do not know
what decisions they take. Sometimes
I receive g letter. But if the Members
have some grouse or difficulty about
their furniture or about such of those
matters, I would beg of them, please
write to me. I am prepared to look into
each case. I am prepared to talk to
them, because if I have to function in
this sovereign democratic republic,
unless I carry all these pepole with
me I am doubtful whether my Grants
will be passed next year. Therecfore
I want to be on the right side of hon.
Members. Sir, I want to tslk in a
slightly serious vien. I am a landlord.
I let out houses and furniture on rent.
It is my duty to give the maximum
possible satisfaction. I can certainly
tell the House that the return that is
given to me is not adequate. I can
ask for a better return. There is no
justification on the part of this Minis-
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try to be a Housing Ministry on the
side and let houses, furniture and air-
conditioners on rent where, I am told
the furniture is shabby, and in case
air-conditioners or air-coolers, the
rents are very exhorbitant, I propose
to look into these matters.

I have received complaints from the
Constitution House as wel!l as from
the Western Court,

Shri Prabhat Kar (Hooghly): North
and South Avenues also.

Shri Mehr Chand Khanna: I have
been to the Constitution House. I have
been to the Western Court also. Shri
Jaganatha Rao went to the North and
South Avenues yesterday. He came
back with a rosy picture, but it does
not appear to be so rosy as he tried to
put it to me. But my idea is, 1 want
to give an open invitation to all hon.
Members, to all my colleagues.

Shri C. K. Bhattacharya: Make the
bungalows as good as those of the
Ministers.

Shri Mehr Chand Khanna: That will
never happen. If every hon. Mem-
ber—there are 750 of them—is to
have a bungalow like that of a Minis-
ter, then you can jolly well tell the
government servants to go and live
somewhere else. Anyhow, the idea is
to give you every possible conveni-
ence and comfort.

Shri K. R. Gupta: What about non-
vacation of flats by ex-Members of
Parliament? They do not vacate and
we do not get.

Shri Mehr Chand Khanna: Sir, may
I proceed a little? I was just saying
that I want to look into each case. I
want to understand the problem.
After having understood the problem,
I am even prepared to have a gene-
ral discussion with the Members from
various . parties. We can sit round a
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table and look into all these points
I can explain to them my point of
view and they can tell me their point
of view. And, unless they have a
certain amount of satisfaction that
they are working under hygienic and
good conditions, 1 feel, whether they
are Ministers or Members, they can-
not faithfully discharge their duty.
I shall certainly look into that.

As regards Members who have gone
and not vacated their houses, the
only thing I can do is to take action
against them. I am taking action
against them. But there too I shall
have to concede that I can go only
up to a particular limit and no fur-
ther. They were our colleagues here
for a very long time, for five to ten
years. Some of them want a little
more time to make their arrange-
ments. I do not think we should be
unnecessarily hard on them.

An Hon. Member: It may happen to
you.

Shri Prabhat Kar: Persuade them.

Shri K. R. Gupta: They do not reply
to your notice even, what to speak of
time.

Shri Mehr Chand Khanna: If I may
be a little more blunt, Sir, I made 42
rooms—I would not like to be com-
mitted to the figure—in the Constitu-
tion House available for the new
Members. But my information is
that only 26 were taken by them and
the remaining were not even occu-
pied. We looked ahead.

Shri C. K. Bhattacharya: The Hous-
ing Department said that the Consti-
tution House is more than fully occu-
pied. I stand evidence for it. It
has been repeatedly told by the Hous-
ing Department that the Constitution
House has no vacancy.

Shri Mehr Chand Khanna: I am
sorry. What my hon, friend is say-
ing—I do not want to dispute—may
be correct. But the information that
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was given to me was quite contrary,
I shall certainly look into this matter,
whether the information that was
given to me was the one that I have
placed before the House, and if I
made a mistake I will again come
before the House and make amends.
But if my memory does not fail me,
what I saw was that a larger num-
ber of rooms in the Constitution
House apprehending that some of the
Members will not be in a position to
vacate their houses, were placed at
the disposal of Members and all of
them were not utilised. Anyhow, it
is rather an unfortunate position that
some of us who thought would come
never came back and others like ma—
may be fiukes—have come back.
Some of them who have not come
have not vacated their houses. I
will certainly look into it.
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Let me go back to the Ministry Works.

Shri Prabhat Kar: He has taken
too much time of M.Ps.

Shri Mehr Chand Khanna: I was
submitting before the House....
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Mr. Chairman: Order, order. Let
there not be any cross-discussion like
this.
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Shri Mehr Chand Khanna: I would
like to say a few words about the
Public Works Department of the
Ministry of Works, Housing and Sup-
ply. 1 was submitting that allega-
tions were made that there is corrup-
tion in this Department. For me, to
say that there is no corruption in this
Department would be entirely wrong.
What I have seen, having been in
close touch with the administration
all these years, is that corruption is
now more or less a comparative term.

Shri Mahida (Anand): Mr. Chair-
man, I rise on a point of order. The
‘Speaker had given a ruling that hon.
Members should not approach him
-while he is in the Chair. What I find
is that this rule is ordinarily observ-
-ed only when the Speaker is in the
Chair. The moment the Deputy-
‘Speaker or the Chairman occupies the
Chair, lots of hon. Members approach
him for consultations. I think this i
not in keeping with the dignity of
the House, which should always be
maintained, and the rules of the
House should be observed by all
Members, irrespective of whether the
Speaker is presiding or the Deputy-
Speaker or the Chairman is presid-
ing. Nobody should approach them
‘when they are presiding.

Mr. Chairman: I think it is more a
.question of convenience than a ques-
tion of ruling. If everybody tries to
approach the Chair in that way, the
Chair will be in difficulties. So, this
suggestion has been made which is
convenient to the Chair.

Shri Rameshwar Sahu (Rosera): I
am a whip.

Mr. Chairman: His being a whip
makes no difference to the position.

Shri Mehr Chand Khanna: The
Public Works Department is a very
big department, spread all over India,
handling a very large volume of
work. But I do not know whether
i#t would be correct for me to call it
the “Central Public Works Depart-
‘ment”. To me it looks a little mis-
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nomer in the sense that I find, with-
in a few days of my taking over, that
the P & T have their own organisa-
tion. They have taken the staff
from me and in the matter of con-
struction they have nothing in com-
mon with the Ministry of Works,
Housing and Supply; they are quite
independent of us. The same is the
case with the Ministry of Food and
Agriculture. They have taken over
an Additional Chief Engineer from
me, but they have their own con-
struction programme which is being
implemented by them. In the case of
the Ministry of Home Affairs—Shri
Datar is here and he would not be
able to contradict me—whether it is
Manipur or Tripura, or other areas
which are Centrally administered,
though the staff is mine, I have got
nothing to do with them, the control-
ling agency being the Ministry of
Home Affairs,

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
That is quite right.

Shri Heda
that is better.

(Nizamabad): I think

Shri Mehr Chand Khanna: So,
when we talk of corruption, I want
that they should also share a lit bit
of the bouquets that have been
showered on the Ministry of Works,
Housing and Supply.

Shri Heda: They do.

Shri Mehr Chand Khanna: But
talking in a serious vein, I feel that
unless we exercise strict supervision,
we are not going to achieve that,
whether in the matter of the imple-
mentation of our construction pro-
gramme, or in bringing down the so-
called inefficiency, or the element of
corruption which has crept into this
organisation.

Suppose I have a construction pro-
gramme in Calcutta. My Additional
Chief Engineer, who is directly under
me, goes there. Suppose Shri Patil
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has a programme there; his Additional
Chief Engineer goes there. Similar-
ly, if Shri Jagjivan Ram has a pro-
gramme of building a post office, his
Chief Engineer goes there. Like-
wise, in the Centrally administered
areas, there is a tremendous amount
of overlapping and lack of supervi-
sion, which is an essential pre.
requisite to a big organisation of this
nature, I have written to all my
three colleagues, drawing the atten-
tion of their respective departments
to this state of affairs, which is in-
troducing an element of compeétition
between various Ministries of the
Government of India. Then, al-
though there are six or seven Addi-
tional Chief Engineers, the head-
quarters of every Additional Chief
Engineer is Delhi. A work may be
carried on in NEFA, may be a border
road, or may be some work in Madras
or Bombay, the head offices of the
Chief Engineer and the Additional
Chief Engineers are in Delhi. And
the reason given is proper co-ordina-
tion with the Ministry concerned. So,
for the purpose of co-ordination, even
though the work may be in NEFA,
the man must be here!

I do not know how far I shall
succeed, but I have written to my
colleagues that we should do a cer-
tain amount of zonalisation, we should
divide India into different zones and,
taking the load of work of each
Ministry, post an Additional Chief
Engineer so that he is in charge of
that particular zone and he Iooks
after the construction programme in
that zone. Now, for example, if there
is a dispute between us and the con-
tractor who is living in Calcutta, must
probably he has to come all the way
to Delhi to settle it. So, considering
all these things, I feel that it will be
conducive to better supervision if all
the work which is handled by the
various Ministries of the Govern-
ment of India, in some cases quite
independent of the C.P.W.D. and the
Ministry of Works, Housing and Sup-
ply, is done on a zonal basis. So,
the whole of India should be zonalis.

JYAISTHA. 14, 1884 (SAKA)

for Grants 8608 :

ed or decentralised in the sense that
we should post these Additional Chief
Engineers at particular points so that
they can look after the implementa-
tion of the construction programme.

Secondly, I find that our architects,
whom we call by the name “design
organisation”, are not very happy
with us. I had talks with them and
they have told me very plainly that
whether it is in the case of emolu-
ments, or productive work, or intro-
dusing that element of humanism in
the house that we are building, they
have not got the same amount of
say that they would like to have.

I do not know how far it is correct,
but I do feel that if my architects are
to be satisfied, they have to be given
a certain status and they also have to
be shouldered with a certain amount
of responsibility. 1 do not feel
that they should be quite independ-
ent of the Chief Engineer. They
have to be under the Chief Fngineer.
That is my present day thinking. But
I feel and I want that this design
organisation which we might convert
into a Central Design Organisation
should be properly staffed, streng-
thened and shouldered with a certain
amount of responsibility in the pro-
duction of our plans and should also
be associated with the implementation
of our constrution programme.

I went and saw Dr. Khosla yester-
day. Dr. Khosla is one of our very
eminent engineers. He is a member
of the Planning Commission. I iold
him that I am a layman and do not
want to misjudge either my archi-
tects or my engineers. They have
done tremendous good work. All
these buildings are very fine build-
ings. The museum is a beautiful
production. Vigyan Bhavan is a very
fine building. Similarly, we have put
up a large number of good buildings
and we have also put up bad build-
ings. But then if the Ministry of
Finance would insist that the plinth
area of a house must be 345 square
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feet and not 370 square feet, and you
must sell your valuable lands in the
vicinity of Connaught Place and Gole
Market to the public so that we can
make money and shunt all these
people out, I do not think we would
be justified in entirely blaming the
engineering department because the
engineering department can only pro-
duce what it is required to produce.

MPs, want a hostel. I have looked
into the plans. MPs, want an audi-
torium. MPs. want a swimming pool.
The officers of the Ministry of Finance
are not agreeable to them.

An Hon. Member: There is no time
for swimming.

Shri Mehr Chand Khanna: They say
that the capital cost must be reflected
in their rents. If 750 MPs are going
to make use of that auditorium, it
may be considered a necessity. It will
be quite wrong to saddle those few
MPs. who will use the Hotel with the
capital cost which will be reflected in
the shape of rent.

I was saying that I want my Central
Design Organisation to be strengthen-
ed. I had the advice of Dr. Khosla
yesterday. He assured me that he is
going to look into all these matters.
He is going to send for the Chief
Engineer for whom both he and 1
have very great regard, I have known
the Chief Engineer of the CPWD for
a very long time. I make bold to say
that he is a very homest, capable and
efficient man. He has done very good
work. Now it is very difficult for me
to say that every officer under him is
a very honest officer and that there is
no element of corruption in the
CPWD; otherwise, there will be no
need for a Vigilance Department and
the SPE of my senior colleague, the
hon. Mome Minister. We do send
them cases.

Similarly, one or two more things
that I wish to do are these. We have a
CTE. Technical examination of works
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is done by an officer of ours. He was.
appointed about four yearg ago. Again,
he is a very good officer. But the
amount of work that he has done dur-
ing the last three or four years, in
terms of money, comes to a few lakhs
of rupees, maybe, Rs. 20 lakhs or
Rs. 25 lakhs. During the same four
years we may have undertaken cons-
truction programme to the extent of,
say, Rs."60 crores to Rs. 80 crores. So,
if there is going to be any effective
check, that organisation has also to
be strengthened.

The rules are very old. These rules
were framed a long time ago. I am
told that we are still working on the
1955 rules. 1 feel the rules have to
be revised. I also fee] that whatever
the procedure is for making payments
that procedure should be simplified.
Complaints have been made to me that
contractors are not paid their bills in
#Ime. 1 know of cases—-there are
hundreds of them pending in my Min-
istry—where works were executed
four or five years ago and they are a
subject of arbitration between a spe-
cial officer of my Ministry and the
contractor. If these cases are not
settled over years and payments are
not made, where is the contractor
going to get the money? The only
person who can bring the money is
Government. So, we suffer. Our rates
go up. I am told in one of the reports
that in certain places tenders were
called for once, twice, six times and
no contractor was coming forward. I
have to look into it and find out why
contractors are not coming forward.
What is wrong? Is there some inher-
ent wrong in my organisation? Is the
system bad or are the rules such that
they are no longer required? They
might have been all right ten or
fifteen years ago. What responsibility
has to be fixed on the Additional
Chief Engineer and how is he going
to discharge that responsibility?

Then I also feel that there are or-
ganisations which have to be encoura-
ged. I will give you one or two ins-
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tances. We have seet up an organisa-
tion called by the name of National
_Building Construction Corporation or
NBCC. They are handling works all
-over India, but the trouble is, as they
have reported it to me, that unless
‘they are given a certain amount of
free hand that organisation cannot
‘work efficiently because if there is
.going to be the responsibility of the
‘Chief Engineer, certainly he has to
look to it that certain codal formali-
ties are discharged and the technical
requirements of the projects are fully
met. The other man who does the
‘work says, “I am qualified; T have got
-qualified men with me but there is
too much of interference.” I feel that
if I have a technical man as the head
-of the NBCC and if that is also the
advice that is given to me by Dr.
Khosla, most of my difficulties will be
over.

Somehow I want to encourage or-
ganisations like the Bharat Sewak
Samaj who have been doing a lot of
work, The idea is to introduce an ele-
ment of new contractors into this old
machinery where certain vested in-
terests have been created so that we
can break through them and also
break the monopoly of the contractors.

So, aslwas submitting, it is a big or-
ganisation. It is a very department
spread all over India. I am glad the
non. Home Minister is here now. If
he wants that work should be done
in an efficient manner, if we all desire
‘that there should be strict supervision
and efficiency, I suggest to him also—
he was not here when I was speaking
on this subject—that we should have
effective control on our Additional
Chief Engineers appointed in the diff-
erent zones all over India.

One more word and I have finished.
1 have already taken a very long
time of the House. It is about accom-
modation and jhuggi-jhonpries, About
accommodation a number of questions
have ben asked in the House. The
number of unitg that I have at my
disposal are only 30,000. My require-
ments are 90.000.
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An Hen. Member: In Delhi?

Shri Mehr Chand Khanna: I Delhi
alone. The construction programme
has not kept pace with the expanding
Government of India and the require-
ments of the Government servants.
The result is that there is a constant
pressure upon the Director of Estates
and the unfortunate Minister and his
two colleagues, We get a very large
number of letters every day for mak-
ing out-of-turn allotments or for mak-
ing allotments on a high-priority basis.
I think, that is only a palliative, that
is, if I shift a man from Vinaya Nagar
and bring him to Lodi Colony or if I
step him up or step him down. The
real solution of the problem lies in
stepping up our construction program-
me. I am hoping that about 7,000
residential units would be ready dur-
ing this year. We are going to sanc-
tion another 10,000 units. They will
not by ready this year or the next
year, but the attempt is to increase
and step up our construction program-
me so that the deficiency that is there,
wherther it is in Delhi or in Calcutta
or in Bombay is adequately met.
Because, till we give houses to these
government servants who have been
waiting in the queue for the last ten
or fifteen years, this pressure upon
the Ministry for making out-of-turn
allotments shall be there, and has to
be there

The same is my position about office
accommodation. My requirements are
45 lakh square feet in Delhi. I have
only 40 lakh square feet, and of them
more than fifty per cent are in old
hutments that were built during the
war. The result is, that there is,
again, a constant pressure upon us to
find accommodation for my colleagues
and for various organisations. To &
large number of organisations—whe-
ther it is an Indo-China, Indo-Ameri-
ca or Indo-Africa organisation—we
have given accommodation which was
meant entirely for government offices.
They all start with “Indo-"and end up
with some counntry, and the result is
that allotments have been made, I do
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not want to cancel those allotments.
But I know that if I have to draw a
line, I cannot give any more allot-
ment, because I have nothing to offer.
In that respect too I feel we shall
have to step up our construction pro-
gramme,

Two more things and I have done,
so that the office of the Director of
Estates, which is so much harassed,
will neither get bouquets from M.Ps.
nor anything from outside. But I am
not going to allow, except in very
rare or in exceptional circumstances,
out-of-turn allotment. I have decided
that except in a case of serious illness
either of the government servant or
his wife or his son, no out-of-turn
allotment shall be made,

Similarly, in the matter of the
allotment of shops there is a persistent
demand from government servants in
the various colonies that we should
help them in setting up consumer co-
operatives. I have decided that in
respect of every shop that falls vacant
in the government servants’ colonies,
a reference will be made to the Min-
istry of Home Affairs, and if the Chiet
Welfare Officer of the Ministry of
Home Affairs has to recommend any-
body or any organisation in that
colony of government servants, they
shall have the first priority in the
matter of allotment. Otherwise we
might make an allotment to those who
are squatters on the road-side and are
eligible.

Yesterday there was a big demons-
tration outside the residence of the
Home Minister. And they were kind
enough to come to me, at about quar-
ter past two when I was intending to
have my Sunday sleep so that I could
be ready for the onslaught in the
House today. I was disturbed. I saw
them and I talked to them. Unfortu-
nately, what had been happening in
Delhi—] am the cause for it, my re-
fugee friends are the cause for it—one
thing we we did in Delhi in those days
wag ‘unauthorised squatting’. And my
sister Shrimati Renuka Ray would
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also bear me out that that has hap-
pened in West Bengal too, unauthoris-
ed squatting.

Shri Renuka Ray (Malda):
Since the hon, Minister has referred
to me, I do not think the matter has
been properly dealt with in West
Bengal.

Shri Mehr Chand Khanna: I am not
saying so.

Shrimati Renuka Ray: Due to
Central assistance not being given, in
time.

Shri Mehr Chand Khanna: Quite
right, And there is one thing about
the Centre—we are always at fault!

But I was referring to unauthorised
squatting. Unauthorised squatting has
taken place, and the main culprit is
the refugee himself. That was the
malady which started fourteen or
fifteen years ago. And when the
locals saw that the refugees could go
and squat at any place and get away
with it, they thought “why should we
also not do the same thing?” And in
Delhi we find there is a very large
number of jhuggi and jhompri-
walahs. At one time, when the cen-
sus was taken, their number was
round about 25,000. But now I am told
that some were left out by mistake
and that the number may be much
larger, So what we have decided
is—and I have done so in consulta-
tion with the Home Minister—we pro-
pose to have a proper census of all
the jhuggi and jhompri-walahs in
Delhj taken, That is number one.
The second thing is, we are going to
have a proper register where the
photograph of every squatter is going
to be affixed as we did in the case of
the displaced persons. Thirdly, we
will see that no one who comes beyond
the crucial date, that is June-July
1960, is included in the matter of the
allotment of any alternative accom-
modation. That is about the final
date. If any one has been left out
inadvertently and he is able to prove
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and convince us and show us that he
had been left out by mistake, we are
prepared to include him, But I make
bold to say, and say as a categorical
policy statement of the Government of
India, that anyone who has squatted
after June-July 1960 or who is there
now, we are not going to provide him
with any alternative accommodation.
and that person shall have to be evict-
ed.

Even now the number is forty to
fifty thousand. We shall need four
thousand acres of land to provide
them with plots. Then, our water re-
sources, our sewage TesOUrces, our
electrical resources in Delhi, they
have already been strained to the
maximum. Unless we give them deve-
loped plot and give them all the ame-
nities which go with the developed
plot, nothing can be done.

Again, we want to go one step fur-
ther and see that in every colony there
is integrated development If there
is a school needed, there shall be a
school. If a hospital or a dispensary
is to be set up, we shall see that there
is a dispensary. If there js going to
be a shopping centre, there shall be
a shopping centre. So that, when we
move these families we take them to
an area, as we did in the case of the
displaced persons, we take them into
a colony or an area where they have
all the necessary amenities.

Another thing we wish to do is this.
That is, the clearance will be on a
sector-wise basis, We take a sector,
Neeti Marg or Bhairon Mandir, what-
ever the case may be, each sector shall
be taken up and each sector shall be
cleared. So I want to assure the House
that as far as the Government of India
is concerned, our approach in the mat-
ter of the jhuggi and jhompri.walahs
is going to be entirely human and
sympathetic. But the policy that has
been laid down, that policy shall be
fully implemented and we cannot
allow a larger number of squatters
who may come forward now and start
squatting and all that and take ad-
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vantage of all the remaining land that
may be there in Delhi today. Be-
cause, unless we conserve our lands,
we will neither have houses for the
government servants, nor offices, nor
any other amenities that we wish to-
have, whether they are theatres or
cultural centres. For that reason
every inch of land has to be conserv-
ed in Delhi. But with regard to those
who are living either in slums or im.
jhuggis or jhompris in Delhi, I wish.
to assure Shri Shiv Charan Gupta as
well as Shri Naval Prabhakar who
raised it the other day in the debate--
and they were very keen about it—
that our programme is that during the
next three to four years we should
be able to liquidate this problem.

In the very near future I want to-
call a meeting of the leading parties,
the Corporation, the N.D.M.C.,, the:
Chief Commissioner, the M.Ps repre-
senting Delhi belonging to every
party, to sit around the table and to:
unfold my plan to them and ask for
their co-operation, so that this scheme
or this proposal which is causing so
much of anxiety to a large section of’
the population is properly implement-
ed,

One word more and I shall finish.
And it is this, that the implementa-
tion of the scheme is not done by the
Government of India. The implemen-
tation of the scheme vests with the-
Corporation. We provide the funds,
and we shall provide the funds to the
extent that they are required under
our scheme. But the implementation,
as I said, is to be done by the Cor-
poration. There too we can offer them:
our help, I can give them my good
offices. The other day they wanted
some engineering staff. I shall see that
the staff is made available to them.

Sir, I am very grateful to the House
for the kind attention it has given to~
has given to my Demands and for the-
constructive suggestions that Mem-
bers have made. I have taken a very"
long time of the House, but I thought.
I would cover almost all the points as-
fully as I can. And, as I said in the
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‘‘beginning, if some of the points I have
not been able to cover, I request the
House not to think for a moment that
I am going to ignore them I am going
to have each point examined, and if
a suggestion is of a nature which re-
-quires the attention of the Gcevern-
.ment, that attention shall be given and
‘we will see that we profit by the con-
structive suggestions that Members
.have made.

I hope, Sir, that the Demands that
.have been placed before the House
.shall be unanimously passed.

Shri Dinen Bhattacharya: When the
‘hon. Minister was giving the reply I
iput a question. At present in Sealdah
in Calcutta thousands of refugees are
-still squatting. Recently, they have
‘been asked to vacate, I have heard
and it has also been reported in some
papers that near about 700 of them
have applied that they agree to go to
Dandakaranya. Of these 700, it has
been learnt that some are duserters
from other provinces where they were
rehabilitated earlier, some are new
and some never approached the Rcha-
bilitation Minister for any rehabilita-
‘tion. What will be their fate®

Shri Mehr Chand Khanna: Sealdah
is not a new problem with us. Seal.
-dah has been cleared twice before.
"This is the third time that 1 have
‘been asked to clear  Sealdah.
At Sealdah, the population car be di-
vided under two or three heads. There
are locals; quite a large numbeor of
them, They are the responsibility of
the State Government and not that of
‘the Ministry of Rehabilitation. Then,
there are families who have deserted
from within the State of West Bengal.
‘They can be taken back to the rehabi-
litation colonies from which they have
-come, If anything more is to be done
-on their behalf, I am prepared Lo look
into it and see that additional loans
-or funds are given. There may be
-some who may have come from States
-outside West Bengal. They can also
;g0 back to those States, If the idea
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is that people who have been rehabili-
tated within the State of West Bengal
desert and come to Sealdah, those who
have been rehabilitated in the U.P,,
Bihar or other places, desert and come
to Sealdah and I make Dandakaranya
the dumping ground for all of them,
I am not prepared to comncede taat.

Shri C, K. Bhattacharya: I have to
put a question, Will the hon. Minister
kindly assure that the correspondents
accredited to the Government of India
are not going to be dispossessad of the
houses that have been allotted to them?

. Shri Mehr Chand Khanna: I want
torbe a friend of the press all of my life,
1 feel that we are both parasitical to
each other. If I die, they die; if they
live, I live. I do not want to make
enemies of them at all. Sixty-four of
them have been allotted accommoda-
tion to which they are not eititled.
This accommodation they liave taken
out of the general pool which i; meant
for government servants, For me now
to make a categorical statemenrrt that
they shall stay there for all theic life,
it is very difficult.

Shri C. K. Bhattacharya: For the
time they work in Delhi: not for all
their life.

Shri Mehr Chand Khanna: Just a
second, please. Some of them repre-
sent big concerns. Times of India, for
example; you know who owns that
paper. We also know who own, the
Indian Express. We also kuow who
owns or runs the Hindustan Times.
Why can’t these big concerns provide
houses to their own correspondents?
They should.

Shri C. K. Bhattacharya: After
all....

Shri Mehr Chand Khanna: Why
do you want to tell them that you
are a greater friend of them? I am
a much greater friend.

My point is this. Sixty-four hous-
es are with them, If Shri C. K, Bhat~
tacharya, as the President of the News-
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paper Editors’ Conference, were to tell
me two things—(i) that in future no
further demand shall be made
upon the Minister of Housing
for the allotment of any additional ac-
commodation for these corresgordents,
I can consider that aspect of the mat-
ter. Second, if there are press ccrres-
pondents who own their own houses
in Delhi—I do not say that they should
vacate my house today—if and when
their houses become vacant or the
leases expire and they are prepared
to move to their houses, I am prepared
to consider that aspect of *hn matter.
I do not want to dislodge anybody.
But, you must concede that, on the
one hand. you want me to give accom-
modation to government servants and
on the other hand, I have to find acom-
modation for those who are not entitl-
ed, They get out of the sume pool, I
do not want to be unnecessarily harsh
to anybody, let me tell you. Very late-
ly, to a press correspondent wno comes
from the same part of the country that
my hon. friend Mr. Bhattacharya comes
I have given a tencment which also
has a kitchen because they are going
to have an addition in the family. We
have to deal with it in a humane man-
ner. I want to tell those wi:o occupy
Government accommodation to which
they are not entitled, that they should
appreciate my difficulty as well I
want Members of this House also to
support me in this move of mine, I
do not want to throw anybody on the
street. I would look into each case
and examine each case on merit. Whe-
ther they are press correspondents or
anybody, I do not want to be unneces-
sarily harsh. But, there should be a
time-limit and an extent to which they
can go on occupying government ac-
commodation. Some of them have liv-
ed in this accommodation for years.
They should help me in this respect.
I am prepared to meet them. I am
prepared to meet the Minister for In-
formation and Broadcasting. I am
prepared to meet the Chairman of the
Newspaper Editors’ Conference. i d
some via media, some formula can be
found where the correspondents can
be easily accommodated, I am prepar-
ed to consider that.

&70 (Ai) LSD—S8.
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Shri K. N. Pande (Hata): During
my speech, I tried to draw the atten-
tion of the hon. Minister to the miser-
able condition of the refugees settled
in Gangakhadar and also to the con-
dition of the workers employed in the
Government Presses. May I hope that
the hon. Minister will look into that?

Shri Mehr Chand Khanna: As re-
gards the Government orinting pres-
ses, it was only yesterday that I ask-
ed my colleague Shri P. S. Naskar to
meet some of the M.P.s who are tak-
ing an interest in the welfare of the
press staff, whether the name is Shn
Rande or Shri A. N. Vidyalankar of
Shri Warior or Shri Nambiar, The
idea is, whatever is due to a press
worker, I want to give him that. 1
do not want to take away any of his
rights. I want the labour relations
between ‘me and my press stafl to be
normal, to be restored. I propose to
look into all these matters. If there
are any specific points which they
feel are not being properly attended
to in the Press department of the Gov-
ernment of India, I am prepared to
sit with them and look into each one
of them.

\

As regards Gangakhadar, I admit, it
is one of my very bad projects. It
wag badly conceived. It was conceiv-
ed in an area which is entirely land-
logged, In spite of our best efforts, we
have not been able to rehabilitate the
200 or 400 families who are living in
Gangakhadar or, as we call it, Hastina-
pur. We made efforts to set up an
industry there. Unfortunately, that
failed. It wag found that the man
who was setting up that industry was
not playing the game. We are now
trying if some more industries could
be set up. I am going to take up this
matter again with the U.P. Govern-
ment. Whatever assistance is re.
quired from the Government of India
shall not be wanting.

Shri Mohammad Tahlr (Kisanganj):
I want to know in respect of his first
love, namely, rehabilitation, whether
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it is in the knowledge of the hon. Min-
ister that in West Bengal, there are
a large number of Muslims who never
went to Pakistan and they are still
in West Bengal—mostly in Calcutta.
They were displaced, Hag the hon.
Minister taken any steps to rehabili-
tate such persons?

Shri Mehr Chand Khanna: There
are two kinds of Muslims who are in
West Bengal, One, those who went
away to Pakistan and came back under
the Nehru-Liaquat Pact. It was en-
joined upon us under the Nehru Lia-
quat Pact to restore them their origi-
nal holdings, There was a specific
date. All those who appealed before
that date—and their number is about
13,000—have been restored their hous-
es. Second: those who got displaced
within the State. When the refugees
came, they occupied about 1000
or 1200 houses round about Calcutta
and other places or lands, which be-
belonged both to Hindus and Muslims.
It cannot be denied that these lands
belonged both to Muslims and Hindus.
In about 50 per cent of the cases—
may be more—we have been able to
restore the holdings to the original
owners, both Muslims and Hindus.
There is a very small number now
round about Calcutta in which we
have not been able to take appropriate
action. Dr. B. C. Roy is doing his
level best, Now, there are two courses
open to us. Either we throw out the
refugees and get these lands vacated
and if it is not possible or practicable,
the only thing open to us is to give
adequate compensation or proper com-
pensation to the Muslim owners. That
point is receiving my constant atten-
tion.

14 hrs.

Mr, Chalrman: I shall now put the

cut motions to the vote of the House.

All the cut motions were put and
| megatived,
Mr, Chairman: The question is:
“That the respective sums not

exceeding the amounts shown in
, the fourth column of the Order
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Paper including the sums already
voted on Account for the relevant
services be granted to the Presi-
dent to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1968, in respect of
Demands Nos. 99 and 143 relating
to the Ministry of Works, Housing.
and Supply.”.

The motion was adopted.
Mr. Chairman: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order

Paper, be granted to the President,
to complete the sumg necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1963, in respect of the heads of
Demands entered in the second
column thereof against Demands
Nos, 100, 101, 102, 103, 104, 141 and
142 relating to the Ministry of
Works, Housing and Supply.”.

The motion was adopted,

[The motions for Demands for grants
which were adopted by the Lok Sabha
are reproduced below.—Ed.]

DemAaND No. 99—MINISTRY OF WORKS,
HousING AND SuppLY

“That a sum not exceeding
Rs. 96,22,000 including the
sums already voted on account for
the relevant services be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1963
in respect of ‘Ministry of Works,
Housing and Supply’.”

DemAND No. 100—SuppPLIES AND Dis-
POSALS

“That a sum not exceeding
Rs 2,38,32,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
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ment during the year ending the
31st day of March, 1963, in res-
pect of ‘Supplies and Disposals’.”

Demanp No. 101—PusLic WORKS

“That a sum not exceeding
Rs. 28,48,19,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in res-
pect of ‘Public Works'.”

DeMaND No. 102—STATIONERY  AND

PRINTING

“That a sum not exceeding
Rs. 6,98,09,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in res-
pect of ‘Stationery and Printing’.”

DeMAND No. 103—EXPENDITURE ON Dis-

PLACED PERSONS

“That a sum not exceeding
Rs, 7,18,93,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in ves-
pect of ‘Expediture on Displaced
Persons’.”

Demanp No. 104—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF WORKS.

HousiNG AND SupPLY

“That a sum not exceeding
Rs. 57.95,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1963, in res-
pect of ‘Other Revenue Expendi-
ture of the Ministry of Works,
Housing and Supply’.”
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DemAND No, 141—Caprrar OuTLAY oN
PusLic Works

“That a sum not exceeding
Rs. 7,11,75,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1968, in res-
pect of ‘Capital Outlay on Public
Works'.”

DeMAND No. 142—DzLax CarprraL Ovur.
LAY

“That a sum not exceeding
Rs. 6,46,35,000 be granted to the
Pres.dent to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in res-
pect of ‘Delhi Capital Outlay’.”

DeMAND No, 143—OTHER CAPITAL OUT-
LAY OF THE MINISTRY OF WORKS,
HOUSING AND SUPPLY

“That a sum not exceeding
Rs. 14,59,39,000 including the sums
already voted on account for the
relevant survices be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963 in res-
pect of ‘Other Capital Outlay of
the Ministry of Works, Housing

99

and Supply’.
MinisTRY oF HOME AFFAIRS

Mr. Chairman: The House will now
take up discussion and voting on the
Demands for Grants under the control
of the Ministry of Home Affairs.

Hon. Members who are desirous of
moving cut motions may send chits
containing the numbers of the selected
cut motions at the Table within fifteen
minutes.
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Demanp No. 40—MinisTRY oF Home

AFFAIRS
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 2,90,27,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in-respect
of ‘Ministry of Home Affaris’ ”.

DEmMAND No. 49—CABINET
Mr. Chairman: Motion moved:

“That 3 sum not excceding Rs.
29,47,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1963, in respect of
‘Cabinet’.”

DemaND No. 50—ZonaL COUNCILS
Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs, 1,76,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course ot pay-
ment during the year ending the
31st day of March, 1963, in respect
‘Zonal Councils”.”

DEMAND No. 51—ADMINISTRATION OF

JUSTICE
Mr. Chairman: Motion moved:

“That g sum not exceeding Rs.
2,10,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the crarges which
will come in course of payment
during the year ending the 31st
day of March, 1963, in respect
of ‘Administration of Justice”,

'

DeMAND No. 52—PoLIcE

\Mr. Chairman: Motion moved:

“That a sum not exceeding Rs.
5,33,70,000 be granted to the
President to complete the sum
necessary to defray the charges
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which will come in course of pay=
ment during the year ending the
31st day of March, 1963, in respect
of ‘Police’.”

DeEMAND No. 53—CENsus

Mr. Chairman: Motion moved:

“That a sum not exceeding Rs.
70,25,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1963, in respect
of ‘Census™

DemAND No. 54—STATISTICS

Mr. Chairman: Motion moved:

“That a sum not exceeding Rs.
1,56,40,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges; which
come in course of payment during
the year ending the 31st day of
March, 1963, in respect of ‘Statis-
tics’ .

DEmaND No. 55—PRivy PURESEs AND
ALLOWANCES OF INDIAN RULERs

Mr. Chairman: Motion moved:

“That a sum not exceeding Rs.
4.12,000 be granted to the Presi-
dent to complete the sum nccres-
sary to defray the charges which
will come in course of payment
during the year ending the 3l1st
day March, 1963, in respect of
‘Privy Purses and Allowances of
Indian Rulers,”.

DemAND No. 56—DELHI
Mr. Chairman: Motion moved:

“That a sum not exceeding Rs.
12,04,70 000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in respect
of ‘Delhi’.”

for Grants 8626
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DemanDd No. 57—HiMACHAL PRADESH

Mr. Chairman: Motion moved:

“That a sum not exceeding Rs.
8,65,42,000 be granted to the
Prexident to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963 in respect
of Himachal Pradesh”.

DemAND No., 58—ANDAMAN AND
NICOBER ISLANDS

Mr. Chairman: Motion moved:

“That a sum not exceeding Rs.
2,32,97,700 be granted to the Presi-
dent to complete the sum recs-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1963, in respect of
‘Andaman and Nicobar Islands.

DemanD No. 59—MANTPUR
Mr. Chairman: Motion moved:

“That a sum not exceeding Rs.
3.51.60.000 be granteq to the Presi-
dent to complete the sum neces-
sarv to defray the charges which
will come in coru-e of payment
during the vear ending the 31st
dav of March 1963, in respect of
‘Manipur’

DemAND No. 60—TRIPURA
Mr. Chairman: Motion moved:

“That a sum not exceeding Rs.
5,49,86.000 to granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
dav of March, 1963, in respect
of ‘Tripura’.”

DEmAND No. 61—LaAccaprve, MiNICOY

AND ADMINDIVI ISLANDS
Mr. Chairman: Motion moved:

“That a sum not exceeding Rs.
56,18,000 be granted to the Presi-

dent to complete the sum neces-
sary to defray the charges which
come in course of payment during
the year ending the 31st day of
March, 1963, in respect of ‘Lacca-
dive, Minicoy and Amindivi
Islands.”,

DeEmaND No. 62—OTHER REVENUE Ex-
PENDITURE OF THE MinisTRY oF Home
AFFAIRS

Mr. Chairman: Motion moved:

“That a sum not exceeding Rs.
83,50,000 be granted to the Presi.
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1963, in respect of
‘Other Revenue Expenditure of
the Ministry of Home Affairs’ .”

DeMmaND No. 128—CaprrarL. OUTLAY OF
THE MiINISTRY OF HOME
AFFAIRS

Mr. Chairman: Motion moved:

“That a sum not exceeding Rs..
83,21,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3l1st
day of March, 1963, in respect
of ‘Capital Outlay of the Ministry
of Home Affairs’.””

Shri Vasudevan Nair ( Ambal;-
puzha): We are discussing the activi-
ties of the Ministry of Home Affairs at
a time when we are all worried about
the problem of national integration.
The Home Ministry carries with it a
very heavy responsibility, since it has
to deal with the forces trying to chal-
lenge everything progressive and
noble in our national life.

At the very outset, I want to make
it very clear that we on this side of the
House would extend our wholehearted
support for all the politices of Govern-
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ment intended to meet the challenge
of reaction.

During the last two days, the
National Integration Council was
meeting in New Delhi, After the Na-
tional Integration Conference, this
was the first opportunity for the
leaders of the nation to get togther,
put their heads together and find out
ways and means of combating the re-
actionary and disruptive forces which
have raised their heads very recently
in a very dangerous form.

I am glaq that the National Inte-
gration Counci]l has taken certain de-
cisions which are to be welcomed;
especially on the question of langauge,
the protection of the language of the
minorities, the media of instruction
and such other subjects, really, the
decisions of the National Integration
Council are to be welcomed, Again,
the decision to appoint a committee—
there are many committees, but I am
specially mentioning one committee—
on the question of national integra-
tion and communalism is a very wel-
come step for, our feeling was that in
the National Integration Confernce
last year, perhaps, we could not face
the problem of communalism quite
effectively and successfully. At least
now an attempt is being made by con-
stituting a committee, to go into the
problem in a thorough manner.

We on this side of the House would
request Government and the ruling
party to take up a line of uncompro-
mising struggle, ideological and poli-
tical, against communal forces. When
I say this, I have certain points of
criticism in my mind especially as far
as the ruling party is concerned. But
I would like the hon. Minister not be
take it jn any bad spirit, because this
criticism is not offered in any such
spirit. Actually, we have to make
some heart-searching at this time.
Were we all carrying on in a way that
helped to curb the forces of disruption
and the forces of communalism, when
1 should say, there were occasions
when perhaps certain alliances of con-
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venience helped the forces of disrup-
tion in this country?

Now, we hear so much talk against
certain forces which have demanded
the partitioning of our country again.
You know, Sﬁr, that I am referring to
a particular force in this country. It
is really unfortunate. We are all
against it. We do not want such forces
to come up in this country. But in
that particular part of the country, is
it not a fact that while we speak
against that particular force, at least
some of the leaders of this country
have patronised or are patronising
some forces which are equally bad,
which had at one time demanded a
partition of this country again, and
which even, today are really preach-
ing the ideas of anti-Brahminism and
all such things?

Again, looking round, is it not a fact
that in my own part of the country,
perhaps, today, the ruling party is al-
most a zero, if the support that it gets:
from the church and the leader of the
Nair Service Society is withdrawn? I
have had my own experience during
the elections. It was unfortunate to
see that openly the communal leaders
of a particular community were
paraded in the platforms of the so-
called secular parties. We have to
consider all these things at such a
moment in the history of our country.
I do not want to find fault with any-
body unnecessarily. My only point
is that actually the struggle against
communalism should be uncompro-
mising, It should be all along the line.

14.08 hrs,
[MR. DEPUTY-SPEAKER in the Chair]

It the deliberation of the National
Integration Council help us to carry
forward such an uncompromising
struggle, all along the line, a political
and ideological struggle against the
communa] forces and other forces of
disruption, then, perhaps, we shall
succeed in meeting these forces succe-
tully and effectively in the near future.
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Now, the appointment of a commit-
tee is all right. We would like Govern-
ment to see that the report of the com-
mittee is prepared as soon as possible,
and other steps are also taken at the
earliest possible moment.

We have to consider certain other
problems also when we are talking
about national integration Arz there
not certain real grievances—may be,
all sorts of grievances, but—which are
genuine and real at the bottorn, which
really help certain people to make
use of those grievances?

I was glad to sce that in the report
circulated at the meeting of the
Nationa! Integration Council, there
was a reference to the problem of re-
gional disparity. It seems there was a
note attached to that report placed be-
fore the National Integration Council.
In that note pious wishes were ex-
pressed. For the last 15 years we are
hearing so much of pious wishes to
help the backward regions, to have
balanced development of every part of
our country. It is stated in that note
that at least during the next 15 years
we will succeed in bringing up the
backward regions to the level of the
other regions.

What has happened during the last
15 years? It is regrettable that in that
note the Planning Commission of all
bodies has glossed over the miserable
failure on the part of Government to
help the backward regions in this coun-
try. There isa lotof genuine heart-
burning among large sections of peo-
ple in our country over the treatment
they have received in every sphere
from the central authorities. I
want the Ministry to look into
this matter more seriously. It is
no use always speaking so loud on
national integration without actually
doing something to help the people to
get over the difficulties they are facing.
It may not be only the question of in-
dustrial development, I do not catego-
rise it that way. All sorts of problems
are there in our country and people
are really feeling aggrieved by them.
Unless there is a serfous effort to rec-

JYAISTHA 14, 1884 (SAKA)

for Grants 8632

tify the mistakes and help the entire
nation to come up on a balanced basis,
all this talk will be futile.

In this debate, we want to make one
thing very clear. As far as combating
the forces of communalism and dis-
ruption is concerned, we do not have
much faith in too much of punitive
measures. Actually, this is more a
political problem, an ideological pro=
blem and an economic problem. We
are of opinion that it should be looked
at from that point of view. I hope
that the present Home Minister, who
is one of the stalwarts of our national
movement, will leave his stamp when
he deals with these problems of nation-
al integration. Again, I want to make
it very clear that for all positive steps
support from this side of the House
will be in full.

Now I want to deal with another
important problem that should be en-
gaging the attention of the Home Mini-
stry. It is 15 years since freedom.
Freedom is measured not only in terms
of food and cloth and other material
amenities of life; it is also judged by
the way our people, especially the
downtrodden, the common masses in
our country, are treated by the ad-
ministration. By ‘administration’ I
mean mainly the police administration.
I would like the Home Minister not to
explain this away by saying that this
is mainly a State subject. I want him
to look at this problem from a broader
angle. Actually during the imperia-
list rule, we were suppressed and op-
pressed The police administration
was just barbaric; it was not at all
civilised. But what has happened
after freedom? I do not at all say:
that the same thing is continuing; 1
should be absolutely blind to say that.
At the same time, I want to say that
much of the past is continuing. I can
produce judgement after judgement
from learned judges of this country
who have pointed out how the po#
adminstration is continuing. In A
Bihar and Kerala—I do not know
whether it hus happened in any other
Statei—gpolice commilsdlons were sp-
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pointed, and these commissions had
presented valuable reports. They have
invited the attention of the respective
governments to the necessity of urgent
reforms in the police administration in
tune with the new society we want
to build in this country. But unfor-
tunately, even today we can relate
many many said stories before the
Home Minister which expose the con-
tinuing terror of the police adminis-
tration.

It is very often that certain
mothers, in order to scare their
children into submission, say that ‘a
policeman is coming’. Is that a cre-
ditable situation? Should the police
of this country symbolise terror? It
is not at all a creditable situation.
What has happened in the Andamans
only very recently? We had such a
dispute in this House over the whole
matter and we were surprised that
even such a reasonable Home Minis-
ter like Shri Lal Bahadur Shastri
agreed to have a judicial inquiry only
after a lot of noise made in the
House, This is very surprising even
after categorical statements made by
the hon. Prime Minister on many
occasions that after every police fir-
ing, undesirable as it is, a judicial
inquiry should be instituted. He made
the statement several times in this
country during the last many years.
But unfortunately the Home Ministry
is always fighting shy. I do not know
what is going to happen to the so-
called inquiry on the Andamans fir-
ing. I do not know, after all, whe-
ther there will be a judicial inquiry
into that firing. As far as the Anda-
mans is concerned, a judicial inquiry
ought to have been ordered at the
very beginning because it is a place
with which we have practically no
day +to day communication. The
matter should be looked into, The
present. situation has to be improved.

I do not want to quote too much.
But it is very necessary to point out
to the Home Minister that even re-
cently there were many cases of
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third degree methods in lockups and
jails, There was an incident in Al-
lahabad, a person being killed in a
prison. There was frouble afterwards
when there was firing, and some
others gied. It goes on in this chain
reaction. In my constituency, a per-
son was asked to go to the police
station. Of course, after that we
could not meet him; only his dead
body was returned, He was a friend
of mine. It happened very recently.
In another place, there was an un-
fortunate incident of stone-throwing
on a Chief Minister—very undesir-
able—but what followed? 35 people,
including an editor, were taken to
the police station and third degree
methods were useq on all the 35 of
them. They came before the Magis-
trate with swollen faces. It happened
very recently. The story goes that
even the police were instructed to
see that the wailing and weeping of
these people in the lock-up should
reach the bungalow where the Minister
was staying! Open reports appeared
in the press. Is this a desirable situ-
ation? In Jabalpur in 1961, some per-
son was taken into a police station to
be questioned. He was killed. There
were burns on his body. Kerosene
was poured on his body.

The Minister may say that these
are isolated cases. That may be an
argument. But if there are even such
isolated cases in India after 15 years
of freedom, it js very bad. We should
feel ashamed over such things—hap-
pening in our country. I do not want
to quote from the judgment of Mr.
Justice Gurudev Singh of the Punjab
High Court. I do not want to quote
from Mr. Justice Mulla of the Al-
lahabad High Court, now retired.
Actually, even now there is a regular
struggle going on as a result of his
judgment on the police administra-
tion. I do not want to quote exten-
sively from the police commission re-
ports of Bihar and U.P. All this is
before the Minister, and I am sure
he will not dispute the facts that
have been placeq before him. The
question is: what can the Home
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Ministry do in this matter? Can
they only sit tight like this saying that
it is a State subject, that they cannot
do anything in this matter? No, Sir.
My view is that the Home Ministry
should appoint a police commission of
its own. Let that commission enquire
as to how the police administration is
being carried on in every State in
India, and let us have a new atmos-
phere in this country as far as the
police administration is concerned.

T#®e third point that I have to
mention only by the way is about the
notorious practice still continuing in
our country of police verification be-
fore appointment. We haq a half-
hour discussion in this House on it.
The Home Minister was good enough
to state that he would look into con-
crete cases to satisfy himself that
the candidates were not harassed,
but I would like to tell the Home
Minister that even after we had this
discussion, the Home Minister of my
State, where this practice is very
prevalent, made a statement to the
press on 23rd May, and I am quoting
from a report in Matru Bhoomi
which is not a communist paper but
a nationalist paper, which supports
the Congress:

“The Home Minister P.T.
Chacko told pressmen that the
police verification of candidates
will continue as long as the pre-
sent rules continue, He said that
the present rules can be changed
if he is convinceq that they are
formulated on a wrong basis, but
the rules were framed as it was
felt that they were essential and
necesary.”

This is after the statement of the
Home Minister here in this House
that perhaps there were one or two
things different in the Kerala rules
from the rules that the Home Minis-
try had evolved. Even after that, the
Home Minister of Kerala maintains
that whatever he hag got in his State
is very essential. This practice is
one that cuts at the very roots of de-
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mocracy. This Damocle’s sword hangs
over the head of every young man
and woman who wants to get a job
in the Government, and has to be
removed. This is even a kind of
political canvassing, because people-
are afraid of having honest opinions.
about various matters in this coun-
try.

The Home Minister of a particular
State made this statement in the face-
of the statement of the Prime Minis-~
ter in the Rajya Sabha, as follows:-

“Some kind of verification
takes place, which is an old
practice, not about political opi-
nions, but about other matters.
We are trying to put an end to
this.”

The Prime Minister of the country
says that he is trying to put an end:
to it, while the Home Minister of a-
State says: no, this is very essential
and necessary, Where do we stand,
and whose statement is to be taken:
as authoritative? I would like the
Home Minister to go into this ques-
tion as early as posible, because as I
said this system cuts at the very root
of democracy.

Now I come to the plight of Gov-
ernment servants under the care of
the Home Ministry. We are getting
deputations—people are coming to, I
think, many other MPs, also—with
grievances. The main thing is that
even today a large number of As-
sistants working in the Central Sec-
retariat have very few chances of"
going up because of competitive ex-
aminations and all that, The case
of the Assistants, who are quite large
in number, has to be considered
sympathetically. The one main thing
that the Government has to do, ac.
cording to me, is to have statutory
rules as asoon as possible to govern
appointments, promotions, and all
these things in the Central Secrete-
riat, It is really a pity that after
so many years of freedom, the Cen-
tral Secretariat has no such statutory
rules. Some old Central Secretariat
Reorganisation Scheme or some such



18637 Demands

[Shri Vasudevan Nair]

thing is still continuing. So, I would
plead with the Government to see
that the statutory rules are formu-
lated and put into effect as soon as
possible. Ag it is a very complicated
matter, I cannot give any particular
view on it, but I would like the Home
Ministry to see that the misapprehen-
sions and heart-burning among the
large number of Assistants about their
future chances and promotions are
removed by suitable steps taken by
the Government as soos as possible.

There is another category, of class
IV employees. They are really very
unfortunate  because they did not
have any chance of getting any kind
of education. Some of them, while
serving passed some examinations,
may be matriculation, I would like
the Home Ministry to see whether it
is possible that some posts in Class
III can be reserved for such candi-
dates in Class IV who happen to get

some kind of a certificate, mostly
matriculation certificate,
Another point which I want to

place before the Ministry is the pro-
blem of classifying Madras City as
“A” Class. I would at least like to
know the reasons why the Home
Ministry is refusing to do that even
now, I would like the Home Minis-
try to refer to this in his reply.

Then there is the problem of IAS
and IPS officers who have been posted
in Kashmir for the last so many
years. It seems they are not get-
ting chances, even after many years
of service, to go to some other place.
Some of them may be belonging to
other places. Of course, according to
the regulations, they have to serve
in any part of ndia, but at the same
time, I think it will be only justice
done to them if after many years of
service, some of them get chances to
go to some other parts of the coun-
“try. ,

. One word about the creation of
1more and more central services. Re-
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cently, the Government has decided
to have Forest Service, En-
gineering Service and Health
Service. They may be having more
services. The Government may be
having an idea that the creation of
more and more Central services will
help national integration, We on this
side would like to be associated with
that idea completely, but we feel that
what is actually happening in our
country today is too much of unneces-
sary centralisation, Actually, the idea
of State autonomy, which is there in
the Constitution, is being thrown to
the winds. So, unnecesary creation
of too many Central services, espe-
cially when they relate to State sub-
jects, is not good. Perhaps it will
go counter to the idea of national in-
tegration. Any kind of centralisation
will not help national integration. So,
that is a criticism that we have to
offer as far as the creation of more
and more Central services is con-
cerned.

Finally, I would like the Home
Minister especially to consider the
questions raised by me, mainly the
question of national integration,
police vertification and the question
of democracy connected with that,
and the problem of police adminis-
tration and the reform in police ad-
ministration which is urgently called
for. I hope the present Home Minis-
ter, reputed to be very sweet and
good, will do his best to look into
these problems and do the needful.

Shri Mahida: Mr. Deputy-Speaker,
Sir, the Ministry of Home Affairs is
concerned more with law and order,
and I regret {o find that the law and
order situation in our Capital itsalf
is that Delhi, as recordeq since 1956,
has had about 70 explosions, and we
are being told that they are mainly
political. I personally consider that
this is due to laxity on the part of
officials, and 1 desire that those
officials who show such laxity should
be dealt with very severely. We had
a very sad experience in the Capital
when we lost the Father of the Na-
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tion and we do not want that our
nationa! leaders should be in danger
by such explosions and other political
-activities,

There have of late been a lot of
talk about national integration and
many Members have voiced their
feelings in committees. Even the pre-
vious speaker referred to it. My
Party also fully endorses this idea of
national integration. But how this
objective of national integration is to
be achieved? It is very easy to talk in
committees and in assemblies.. The
difficulty is in putting these ideas in
action. My humble suggestion is
that national integration from the top
would not do. It must be evolved in
the villages and if we are able to
succeed there, then I am sure these
national integration talks will sue-
ceed. We, however, find that all such
matters mostly start from big cities
and capitals and then go down to the
people. But it has not been found
working. If national integration is to
be started in rural areas, I suggest
that four or five national leaders
should go and do propaganda there,
and if it is found successful, its scope
should be widened. Merely talking
of national integration will not do.
I submit that I for one shall offer my
services to the National Integration
Committee or any such body which
may require our help in the rural
areas.

We also talk of evolving a code of
conduct for political parties, Well, it
is a very laudable ideal. But when
we try to put these ideals into prac-
tice, then the leaders of political
parties come into disagreement. This
has been my sad experience since my
coming into this House. There is a
lot of talk of unity and national in-
terest, but when it comes to a matter
of evolution of a code of conduct we
fight shy and we are pnot able to put
such ideals into practice, educated
‘though we are. On the other hand I
find that there is a lot of cooperation
from the uneducated clamses more
han from the educated classes. I do

o
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not wish to raise this issue either with
my friends here or outside,but I
believe we talk more and do less. If
we want to do more and talk less, we
must go out of this House, put our
heads together and work hard. With-
out working hard in the rural areas, I
do not think the country can progress.

We have also to face the dacoit
menace in Madhya Pradesh and other
States. The depredations of these da-
coits have not been checked. They
should be very severely dealt with
either within the country or on our
borders. I also find that the borders
of Gujerat are not safely guarded.
There is a lot of incursion of Pakistani
nationals. They come in very easily
and go out easily also. All such un-
dersirable intrusions should be very
severely dealt with.

The Home Ministry should also re-
vise the Arms Act which was devised
by the former British Government. I
personally believe that arms should be
given very freely to deserving people.
It is also found that those who deserve
it do not get it, while those who do
not deserve it get it. I find that arms
licences are freely given to business
classes, people who do not know how
to handle a pistol or fire a gun. I
want that arms should be given freely
to people living in rural areas, and
more particularly near our borders.
Not only should they be given arms,
but also imparted training in their
use, so that they may know how to
deal with raiders or cattle lifters. I
plead that the Arms Act should be
amended by the Home Ministry as
early as possible.

I feel that associations like the Na-
tional Rifle Association should be
given every encouragement. I request
Members of Parliament to join such
associations and form a national front.
When the safely of our ccuntry is en-
dangered we do not want to sit here
and talk. On the other hand we
should be well-versed in the use of
arms and lead our people in fighting
aggreasors.
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I find that the Home Ministry gives
grants to persons who have served the
nation. I would in this connection
like to refer to the case of one Mr.
Palande who has served our country
very ably on the Goa front. He has
lost his eye and arms, but he is not
able to get his full pension which is
due to him. I have brought this to
the notice of the State Government. I
want that such persons who have
suffered for the sake of our country
should not be neglected. They should
be given adequate pension for their
life.

It is rather surprising that in Delhi,
the capital, there is no national monu-
ment to those who fell fighting for our
independence. I have visited many
countries in the world, where there
are tombs for unknown warriors. But
it is a sad commentary that even
fifteen years after our becoming inde-
pendent, we have not yet had a
national monument for those who have
laid down their lives for the sake
of the country. I hope the whole
House will agree with me in request-
ing the Home Ministry to have a
national monument to all those who
feel for the sake of independence of the
country. It is regrettable that we
have not yet been able to commem-
morate these who laid down their lives
for the sake of the independence of
the country. It is high time we have
such a national monument.

I find that the Home Ministry deals
with backward classes. I have with
me an extract from the Dhabar Com-
mittee which hag gone into the condi-
tion of Scheduled Castes and Schedul-
ed Tribes. I find that the bulk of 20
million tribal population in India re-
mains unaffected by the development
activity. The tribals are also a part
of our country. They only get a
chance sometimes to visit Delhi on
the 26th January in connection with
the celebrstion of our Republic Day.
They are brought here, exhibited to
the public and then forgotten. I
would reque#t the Home Ministry to
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devote more attention and money to
them and bring them on a par with
the rest of our population.

I would now like to say a word
about prohibition. I come from an
area where prohibition has been in
force for the past fifteen years. I find
it very puzzling that while in the for-
mer Bombay State and the present
Gujerat State drinking is a crime, it
is not a crime to drink in Delhi, I
request the Central Government that
there should be uniform laws. If it
is a crime to drink in Gujerat, is it
not a crime to drink in Delhi?

Of course, I do not drink; and I am
a believer in prohibition. I personally
believe that people should have the
liberty to drink or not to drink. But,
if there is a law, it should be uniform
for the whole country and not such
that while it is not a crime in Delhi
it is a crime in Bombay or Gujerat.
There should be a uniform law; and
there should not be different sets of
rules for different parts of the country.
I would request the Home Minister to
look into this matter and have uni-
formity all over the country.

In the matter of languages, I find
that Hindi has not made much ad-
vance. Hindi should be our national
language though there is opposition
from the south. We should not force
this language on them. The language
should be spread in such a way that
people take to it and try to speak in
Hindi. I wish Members in the House,
and more particularly myself also,
should address the House in Hindi so
that every one is able to understand.
The Home Ministry should do some-
thing to do propaganda among the
officials also. There should be pro-
gressive use of Hindi everywhere,

I want to draw the attention of- the
Home Ministry to one thing, though it
does not concern the Ministry in
particular. In Jamnagar we have got
a Sainik School where the examina-
tions are taken in English. The boys
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from Gujarat, who are taught no
English at all from the fifth standard
or the eighth standard, are not able
to appear in those examinations. I
am mentioning this only to show that
this want of uniformity with regard
to the use of languages causes trouble
to young boys from Gujarat, which is
considered to be backward in military
‘training. We have such an opportuni-
ty and yet the boys cannot appear
because they have not had their edu-
cation in English at all.

The question of the privy purses of
the Princes also comes under the
Home Ministry. I am not directly
concerned with this. But there are
matters which cannot be taken to a
court of law. For that the previous
permission of the Home Ministry or
the Central Government is necessary.
I would request the Home Minister
to appoint a committee of elderly
Princes to look into their affairs, since
these affairs cannot go to a court of
law. Since they do not have the ad-
vantage of going to a court of law,
this matter should be dealt with by a
committee of Princes. It should go
into family matters, pertaining to
marriages, grants of allowances and
things like that.

I also find that there are a good
number of Indian technicians and
scientists who are out for jobs. They
are foreign trained. As our Prime
Minister himself said, we want our
scientists and technicians to come
back to our country and serve the
country; but we find many of them
still without jobs when they return to
India. They become frustrated and
many of them go back. I would re-
quest the Home Minister to use his
good offices to see that such people,
who have better training, are made
better use of in this country.

A word about the northern borders
of our country, near the Himalayas.
I find that a Jot of political activity
has been going on lately. I have
heard and read that certain political
parties have been doing propaganda
that Tibet, because it has joined
China, has gained a lot and people
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are more prosperous there than in
India. Such activities and also others
are going on all along the northern
border. I request the Hime Minister
to pay more attention to these border
activities and also to foreigners going
round in different disguises to those
parts. These things should be check-
ed and the police should be alerted
on our northern borders.

I personally feel that in our demo-
cracy we allow rather too much of
liberty for such activities. Certainly
healthy activity is welcome; but when
the defence of our country is concerned,
the Home Ministry cannot be neglect-
ful of such political activities, They
should not allow such activities to go
ahead and then, ultimately, arrest
somebody here and there. By that
time much of evil would have been
created. I hope our Home Minister,
though small in appearance, yet with
a largeness of heart, would pay more
attention to these and be more severe
because in statecraft laxity is never
appreciated. We have always to re-
gret afterwards. If we take stern
action from the beginning then we
shall have no cause to regret. These
border activities on the north should
not be taken lightly. They are acti-
vities which would affect us in times
to come. So long as the matters are
not dealt with by the military and
we deal with them in a police way,
our primary responsibility is to take
more care about the northern borders.
We must also devote attention to our
western and eastern borders. But, at
the moment, we should be more care-
ful about a giant country bordering
our country, Those who have been
there say that there is complete
laxity of law and order there. I
suppose he is already paying attention
to this. But I would like to bring to
the notice of the House the fact that
we should be very careful about what
is happening on our northern borders
because they are vast and rather neg-
lected too. It is difficult to defend
2000 long miles. I would request the
Home Minister to send some of the
Members of our House there and
make enquiries personally and report



8645 Demands

[Shri Mahida]

40 the House the ‘'happenings there
from time to time.

The Home Minister has a very
arduous task of maintaining law and
order and keeping peace in normal
times in our country and in the capi-
tal. I desire Government should be
very severe with those who are res-
ponsible for these explosions—for
political or other reasons—and punish
them severely. After all Govern-
ment has to rule the country and it
must do that in a strong way. I feel
that our government is one of
the best in the world. I say this
because it is a national government
and T am proud of it. But I want
that our Government should be strong
and effective and not lenient as we
find it. We have been far too lenient,
in a sense, in dealing with outsiders,
may be Pakistanis or may be Chinese.
This leniency must stop because you
will find that those who have been
lenient in the past have ultimately
suffered because of that and their
country has also suffered.

My last submission is that the views
1 have expressed will be borne in
mind by the Home Minister in parti-
cular and also the Central Govern-
ment.

Mr. Deputy_Speaker: 36 hon. Mem-
bers have experessed a desire to speak
on this Ministry’s Demands. Natu-
rally the time for the Congress
speakers will be limited—not more
than fifteen minutes.

Shri Raghunath Singh (Varanasi):
Sometime it is very difficult to pre-
pare so many charts and so many
figures and then speak in ten minutes.

Shri Harish Chandra Mathur
(Jalore): 1 discussed this matter with
the hon. Speaker and he did not con-
tribute to. this view.

Mr. Deputy-Speaker: There are 36
speakers; that shows the popularity
ot the Home Ministry. We shall try
to adjust.
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Shri Khadilkar (Khed): Once a
year we get an opportunity to discuss
a particular department in all its
aspects. If we are supposed to finish
our speeches in ten minutes, it be-
comes a ritual. ’

Mr. Deputy_Speaker: If repetitions
are avoided, any good speech can be
compressed in 10-15 minutes.

Shri Khadilkar: Some more time
should be permitted where important
matters are discussed.

Mr. Deputy-Speaker: I am in the
hands of the House.

oft worafe T (W) 9o
e Hered, fam Aradl & ot 9%
TF T ) AT FT W AG AT
Eskakiccikab el okl

Shrimati Renuka Ray: Sir, I am
very glad that the Central Govern-
ment has at last decided to increase
the number of All India Services and
have the Statistics, Economic, Engi-
neering, Forest, Medical, Health and
Education Services. The previous
speaker was afraid that this way we
were doing away with the autonomy
of the States. I do not think so; on
the other hand an all India outlook
is very necessary. When we are talk-
ing of national integration, if our
services do not have an all India out.
look, how can it be possible to imple-
ment our measures and policies on
national integration. Therefore, I do
welcome that these services are being
started now or in the near future. I
am sure that the All India approach
will also help our officers to come to
Delhi sometimes and go back again
to their States to understand what
our policies and objectives are. But
here I should sound a note of warn-
ing. Since Independence especially
officers who come to Delhi do not go
back; they tend to stick here; that is
in the administrative services. It was
not so in the old days. I have spoken
on this particular point earlier and I
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would speak again about it because
just as from the district to the State,
so also from the State to the Centre,
those who come up with certain
experience become out of date after
sometime. So, it is better that they
go back to the State and to the dis-
tricts and gather fresh experience and
then come to the centre. Very often
the way of handling problems enun-
ciated in the Centre is out of date.
Things are moving fast. The States
are all not alike and the problems are
varied. I am glad that at least in
some States the district administra-
tors are now getting some special
allowance so that there is not much
difference from being in the State
headquarters and in the districts.
After all it is the field level which is
the pivot of our administration. If
at that level we do net have persons
of sufficient seniority and if all our
good officers come to the State level
or to the Centre, all our schemes
suffer greatly.

There is another problem which has
already been brought to the notice of
the Home Ministry through the report
of the plan projects committee on
backward classes and social welfare
in 1959. In tribal areas and in wel.
fare administration as a whole there
is great difficulty and that is the pre-
sence of those who know little of the
type of administration required or
have no knowledge of what they are
expected to do. I know that certain
re-orientation work is being done in
this respect. But a special cadre for
the backward classes such as tribals
has not been set up nor is accentua-
tion given to their training which is
required to have an understanding of
the problems of tribals. Very often
tribal blocks suffer very much because
the personnel do not understand what
they are supposed to do and unless
the objectives which inspire us here
are understood by those who imple-
ment our schemes, how are we going
to implement them in the right
manner?

It may be said that public under-
tekings do not come wunder this
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Ministry but the report mentions
about the Industrial Management
Pool. There is need for proper under-
standing of Dbusiness ways and
arrangements for training facilities .
for those who take up public under.
takings. I do not mean that those -
who have their loyalties to some busi-
ness concern would be the best people-
in a public undertaking; not that. But
those who are to undertake public
projects should be trained in actual
work either in the public sector or in
some fields in the private sector so
that they understand the work they
are doing, so that also the criticisms
that are brought against the public
sector, very much exaggerated by
those who do not believe in the public
sector, may be met. That is why I
suggest that those who are to man
them should be given proper training
before they actually take on any great
responsibility.

In this report there is a paragraph
about the infiltration of Pakistani
nationals into Assam. Two years ago
when the treatment of Bengalis in
Assam was considered in this House,
more than one Member pointed out
that there was a great deal of inflltra-
tion of Muslims from Pakistan going
on in the Assam border and that some
steps should be taken about it. At
that time not much notice was taken.
I am glad that the Home Ministry's
report has mentioned it and there
should also be adequate mcasures to
prevent it. I would request him,
when he replies, what these preven-
tive measures referred to in the report
are and whether they have been
implemented, to prevent inflitration
of Pakistanis, particularly on the scale
that they have been coming in recent
months.

There is reference to the border
problems and development of border
areas in certain States of Uttar Pra-
desh, Punjab, Jammu and Kashmir
and Himachal Pradesh and certain
money has been given by the Plan-
ning Commission. I am glad that
there is some recognition of the need
of the development of our borders.
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cannot understand why the eastern
‘border between us and China and
Pakistan, especially between the
borders of West Bengal and Tibet or
‘China border, should not receive some
more attention. It is not only neces.
sary from the military point of view;
from the point of the local population
also, proper measures should be taken.
“The propaganda that is done on our
‘borders goes on unchecked: there are
all kinds of propaganda among the
people who live in our borders and
we on our side do not counter them
in the proper way nor is the develop-
‘ment of the border taken up as it
should be. I am glad Home Ministry
is conscious of this and has taken
cognisance of this and I would ask
them to pay a little more attention.
I am talking of the Tibet-China
border which is very much more
important than even the border with
Pakistan which is after all a people
like our own. To check the kind of
propaganda that goes on there, a great
deal more has to be done not merely
by sending leaflets but by people
going round and explaining to them
what the real position is. Since they
are ignorant they are often led to
believe in things which are completely
untrue. Therefore, they are not able
to protect their borders or are inclined
to do it as they could. I do not say
that all are like this, but there are
ignorant people amongst whom some
kind of propaganda is still going on.

15 hrs.

I now turn to the next question
and that is the question of the wel-
fare of backward classes. There is
a constitutional guarantee regarding
the position of the backward classes.
It is the Home Ministry at the Centre
which is in charge of this matter.
‘There have been committees; there is
a plan projects committee with which
I was associated. There was the Elwin
‘Committee for the tribal blocks and

"last but not least, there was a Com-
mission under the chairmanship of
“Shri U. N. Dhebar All these com-
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mit.c28 have made certain reports, but
I do not think they have been taken
cognizance of in any particular way.

First of all, I should like to speak
something about what was suggested
sometime back and that was about
the administration at the Centre
regarding the Scheduled Castes and
Scheduled Tribes as well as the
tribals. I have spoken a little while
ago about the requirements of workers
in the field. Now, let me say about
the Centre. It is a sad commentary
on the administration when I say that
only a few pages are devoted to this
very important problem in this large
report of the Home Ministry. There
has been a suggestion earlier that
at least a separate department should
be set up, especially under the Home
Ministry, to look after this subject.
I have no objection to the subject
remaining in the Home Ministry pro.
vided there is a separate department
dealing with a matter of such urgent
importance to this country.

The other day, there was a non-
official resolution on the subject of
untouchability. I must say that a
good deal of what was said that day
is true. My own experience in rural
arcas is that even today, and even in
the States which are not so backward
in regard to untouchability, there are
places and areas where untouchability
is still practised. How can we tole-
rate this position when in our Con-
stitution we have laid down that it
is a crime against which there should
be punishment? I would like the
hon. Minister to supply the figures as
to what are the number of cases
where untouchability has been prac-
tised in the States and the nature of
punishment given to the offenders on
account of the practice of untouch-
ability.

Leave alone the question of
untouchability which is of course the
worst of all crimes and the question
as to how we should get rid of it
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Take, for instance, the Scavengers
Enquiry Committee. They have given
a report. Have the suggestions been
implemented? My information is that
the recommendations have not been
implemented so far. I hope that the
Home Ministry will soon implement
them because that will at least help
to some extent. If people have an
occupation which is unclean, then this
untouchability would continue all the
more; not that there is any justifica.
tion for it, but that is one of the
things which should be removed and
that is one of the means by which
perhaps we might get rid of this
untouchability also.

1 am glad that the report has men-
tioned something about which some
of us have been very anxious some=-
time back. I think the plan projects
committee also mentions it. The later
reports also have said that the crite-
rion for backwardness is gradually
becoming economic. But when there
are social stigmas which continue
against certain sections, which cannot
easily be removed, at least the crite-
rion of economic backwardness must
be implemented at present as within
a class. For instance, within the
Scheduled Castes, there are those who
have been educated, those who have
much better means of living. It is
not for them, who perhaps have a
better condition of living than even
many caste-Hindus, that these oppor.
tunitics are meant. Therefore, we
should be very careful. In the same
way, there are sections within the
tribals. Some people think that
among the tribals, there is no such
difference. But I know that among
them too this pernicious system has
come in. Naturally, there are those
who are better off, and are able and
alert, who have some kind of educa-
tion, are able to get all the advantage
and opportunities. Therefore, I am
glad that the Ministry has laid down
this criterion, and I hope that this
will be properly implemented. I
would like to have an answer here
@s to how it is going to be imple-
mented. The criterion for the people
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belonging to the Scheduled Castes,
Scheduled Tribes and the tribals or
for any other backward people should
be one of economic backwardness as
within that fold so that we can reach
a time when the economic criterion
will be the only criterion for citizens
as a whole. The social stigma that
still sticks to some sections of society
is a thing which is really sad; it is
sad that after so many years of
independence we still cannot get rid
of it. I do not blame the Govern-
ment altogether for this, because it
is not something that the Govern-
ment alone can achieve. The hon.
Members of this House—all of us
who are here—the people or the publie
in general, and particularly the people
in the rural areas, have got to under.
stand this. Unless this is understood,
all that we talk about has no mean-
ing. How can we get national inte-
gration, when we do not know how
to treat our own people who are kept
backward? Therefore, I suggest with
all respect that the Home Ministry
might put a little more focus on this
question; that it should have a sepa-
rate department and go through all
the recommendations and implement
them. Otherwise, what is the use of
these committees which have made
recommendations? There is no time
for me to particularise any of them,
but I have only mentioned them in
general in so far as the Government
can do, by which we can really bring
about improvement. I hope the Home
Ministry goes through those recom-
mendations with a view to improve
the situation.

I think the Planning Commission has
given—I do not remember the exact
amount—a sum of Rs. 114 crores for
the Centre and the States for the pur-
pose of improving the conditions of
backward groups. So, our general
desire is there. The Government's
desire is there. Therefore, when we
are to improve the condition we must
take into account all the suggestions
made by those persons and committeeg
who have been going round those
areas and who have perticularly
studied and given their whole atten.
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tion to these problems. dt is dis-
spiriting for them to find that in spite
of all that they have said things have
not moved.

Before I conclude, I would like to
touch upon one point and that is in
regard to Panchayati Raj. This
morning there was a question about
it, namely, the safeguards for tribals
and for the Scheduled Castes. Some-
one said, “women”. That is another
point and that can be attended to
rather more easily. So far as the
Scheduled Castes and the tribals are
concerned, there is no doubt that the
Panchayati Raj in many places is
not operating well. The plan projects
committee has gone into the details
and it has suggested that safeguards
should be provided. I do not know
how the functional committees are
working. I am not talking about
those who get votes and representa-
tion in the panchayats where the
majority are not Scheduled Castes or
tribes. I am talking about the others
who should get some kind of repre-
sentation in the functional councils,
and there should be some money set
apart for such work. I do not know
if that is being done. Perhaps it is
being done on theory, but I am talk-
ing of practice.

I want to say that I am glad that
the Home Ministry is taking more
interest in all these things than before
by having created a separate cell as
has been mentioned in the report, but
1 would request them to have a sepa-
rate department under one of the
Ministers. There are so many Minis-
ters in this Ministry, and surely one
of them can undertake to see that
things are done in the right way in
regard to this most urgent problem.
We talk of equal opportunity; we
talk of a socialist pattern of society.
But of what avail? A socialist pattern
of society can come only when equal
opportunities are afforded to all those
people who even today suffer from
social disabilities and economic back-
wardness.
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With these words, I support the
Demands for Grants for this Ministry..

Shri S. S. More (Poona): Mr..
Deputy-Speaker, Sir, I find that the
present Ministry of Home Affairs has.
become a sort of residuary Ministry.
We have an article in the Constitu--
tion wherein the powers which do not.
tind any mention in any of the three..

An Hon. Member: He is not audible..

Shri S. S. More: I am trying to-
adjust myself to this seat. I would
rajse the pitch of my voice if I am
not audible.

Shri Datar: Please come this side.

Shri S. 8. More: I do not want to
go there. I have developed a fascina-
tion for this seat. My submission is
that all matters which are not wanted
by any of the other Ministries are:
thrown on the shoulders of the Home
Ministry. Therefore, I would call it
a residuary Ministry. Powers which
are of a very disturbing character,
powers which concern matters which
are likely to give a sort of headache
to the Mtnister dealing with it, all
these powers are being thrown on
the Home Ministry. It has become a
sort of a bag where all odds and ends
have to be thtusted. My submission
is, asking the House to carry on &
searching probe about the affairs of
such a Ministry within the short span
of 8 hours is nothing less than, if I
may say so, a mockery.

An Hon. Member: 10 hours.

Shri 8. 8. More: All the matters
which are put under the Home Minis-
try are of so vital importance from:
the point of the public and so large
sections of people are affected in their
daily life by the use—right or wrong
use—of these powers; that longer
time ought to have been ullotted for
::ry discussion of this particular Min-
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Taking an overall picture of the
achievements of the Ministry, I may
express gratification to some extent,
but my gratification is tinged with
some concern and anxiety. There are
s0 many matters hanging on  the
hands of the Minister that he does
not find on occasions time enough to
deal with other matters which are of
some vital importance to home sectors
in the country. I will mention only
two matters so as to remain within
the allotment of time that you have
made. I will refer to the question of
disputes regarding borders, in which
some of us are very vitally interested.
This country is known as the country
of many rivers. But now we are
running the risk of this country being
known as the country of many dis-
putes. There are communa] disrutes,
language disputes, territorial disputes
and disputes regarding the distribu-
tion of water.

This barder dispute has assumed
vital importance. We completed the
reorganisation of the States by the end
of 1956. On those occasions, some of
us here did voice our fears that we
are reorganising the States in a very
hasty manner, without proper un-
derstanding of the difficulties, witheut
proper appreciation of the complaints
from different areas. But we were
in a hurry and we did somehow fina-
alised this reorganisation. But some-
how, though the major fire has burnt
down, there are some burning embers
which are giving out as great heat as
possible.

Take for example Bihar and Bengal.
There are some disputes. Between
Bihar and Origsa also, there are some
disputes. There are so nany. Com-
ing nearer home......

8Shei Raghunath Singh; Maharashtra
and Mysore. You are leaving your
own province.

8hri 8. 8. More: If my friends will
have some patience, they will reslise
that I am not forgetting my own
home. Take, for instance, the dispute
which Maharashtra has with Mysore.
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1 particularly feel awkward to men-
tion Mysore, when you, Mr. Deputy
Speaker, are sitting in the Chair. I
speaking from this quarter and you
sitting there are a sort of two parties
to a dispute, which is all along drift-

Shrimati Renuka Ray: The
cannot be any party.

Chair

Shri S. S. More: I thought ladies
are capable of understanding humour.
That was my impression. But I shall
disabuse my mind of that.

What has the Government lLeen do-
ing to solve the border dispute? It
is quite right to say that these are
manifestations of narrow regionalism.
It is very well to ride the high horse
saying it is a startling exhibition of
some parochial attitude. But I do not
view these matters, these disputes, in
that particular light. I feel that by
pleading for linguistic reconstruction
of States, the Congress has lighted in
the mind of our people—the flame for
demanding such reconstruction of re-
gional feelings, it will not lie in the
mouth of those who are ruling this
country to say, “Do not be soil paro-
chial; do not take such a narrow view
of the matter. Rather look at the
other man as your brothar”.

There is talk of national integration.
But I would tell those who are parti-
cipating in that movement that ser-
mons from the mount have teen
delivered from the beginning of the
world, but they have not done any-
thing to improve the quality of the
world. Human nature, after all, is
human nature. When brothers fall
out, the fight between brothers is more
devilish and more flerce than the fight
between two ordinary persons. Cain
murdered Abel. Why? Because noth-
ing was done to remove his ygrievance.
As long as you do not find & remedy
to attend to these grievances, as
long as you do not devise a machinery
which will try to settle that feud in
amicable impartiality, people are bound
to break brotherly bonds. They are
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bound to take the law into their own
hands, if' necessary.

Take, for instance, Maharashtra. I
was here in 1956 and I very stoutiy
protested with regard to some of the
Marathi-speaking areas which were
being given to Mysore. If the
Marathi-speaking people have to
come together, naturally, subject to
the rule of contiguity, every other
part, where Marathi-speaking people
are there, should be brought together,
like a family, which has been se-
parated for many reasons, coming
together after a long period of hard-
ship. But somehow, this was not
attended to. We were given certain
promises, in private of course, which
cannot be quoted, that our grievances
will be redressed. Our peonle have
been agitating peacefully, with all the
decencies of a quarrel, but somehew
their grievances have remained un-
attended to. This country is under a
democracy and you know that in a
democracy, the wil] of the people has
to be given the greatest atention. The
only effective way which democracy
has deviseq for expressing the will of
the people is election.

In 1957, some of the people from
Belgaum were hankering to go back
to their own State, They fought the
elections against those who were say-
ing that Belgaum ought to be an in-
tegral part of Mysore State. With
what result? They defeated all the
candidates who were standing for in-
tegrating Belgaum with Mysore. In
1962, the elections took place and again
with greater vengeance, they have
demonstrated that all of them stand
unequicocally to go back to Maha-
ragshtra. I do not want to speak on
these occasions in a militant mnod,
because aggression and militancy have
not helped any cause. I want to speok
with the greatest humbleness and
meekness, if I can muster those vir-
tues. I want to bring to the notice
of the House and of the hon. Minister
that this question will not tolerate any
long this policy of drifting. It is the
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Central Government which must take
courage into both hands and like an
impartial judge come to some conclus-
ion on the merits of the problem. 1
do not want to make any ex-parte de-
mand that whatever we have been
saying ought to be accepted as a bibli-
cal truth. There may e some other
side to the question. But who .s going
to discuss the merits of this question?
What machinery have Government de-
vised to enable the aggrieved party to
go to some agency and say: “Well, 1
come to you with my grievances, go
into those grievances and i? you find
that my grievances are well found
then give the verdict in my favour”.
Unfortunately, Mr. Deputy-Speaker,
this is a matter of the greatest wrong
which hag not been provided with any
remedy. Jurisprudence cf different
countries tell us that every wrong
must have a remedy. If any ccuntry
has no remedy for a wrong it may be
treated as a country which is far from
modern civilisation.

But what is the remedy provided
for those who feel that their patch of
land must go to a praticular pro-
vince? My sumission is that we have
no such remedy. Our people have
been afflicted, harassed and
hounded out of life. They have
been go'ng from door to door of those
who are in power and pleading on
their knees, but with no result. Cer-
tain grounds of convenience and expe-
d'ency are adduced. It is quite natu-
ral that an executive government
when it has to deal with a very deli-
cate problem is subjected to different
pulls and pressures. It cannot have
the ruthless impartiality of a judge
who without caring for the result may
do what is right and ay punish the
wrong-doer. Unfortunately, our
meekness has been interpreted as a
weakness, and if there hag to be any
punishment it is the poor Maharash-
trians who are to be pilloried and put
in the dock. I request the Home
Minister—I know he is a very kind
hearted person and my plea will have
some inffuence on him....

Shri Tyagi (Dehra Dun): That is
his weakness.
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Shri 8. 8. More: I agree with Shri
Tyagi, although such occasions of
agreement are very rare. Because he
i3 so kind hearted, Mr. Deputy-Spea-
ker, every Minister is shoving on
everything which is of a difficult
nature to his portfolio.

I was asking, what are the reme-
dies? One might say, why don’t you
negotiate; you are brothers, sit like
brothers and negotiate as to how the
family properly is to be distributed.
We have done that. The Mysore
Government appointed two persons as
their referee. The Maharasthra Gov-
ernment appointed two persons as their
referee. But these four persons were
like east and west; they never came
together, with the result that Shri
Pataskar and Shri Bhatt sumitted a
separate report and the two represen-
tatives of Mysore have, I believe sub-
mitted another report.

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): Not yet.

Shri S. S. More: Not yet? But I
am sure that it will be on its way
very shortly. So private negotiations
have gone, We are telling the Chinese
to settle our disputes by private nego-
tiations. On occasiongs we make an
apeal to Pakistan to settle our boun-
dary disputes or other disputes Ly
private settlement sitting across the
table or round the table, but we are
not prepared to carry this message so
that the Mysoreans will act on it or the
Maharashtrians will accept it. One is
looking east and the other is looking
west, and there is hardly any meeting
ground between the two.

Then, if private negotiations fail
there must be some other remedy.
Executive interference is the next
step. But as I have said, in this
matter at least the executive is follow-
ing a policy of drift. Postpone an

evil thing: /
qAET w1 g

They think, why displease the Myso-
rean Congressmen, why displease the
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Maharashtrian Congreemen, why dis-
please this great man who is of im-
mense use to us, why displease that
man etc. All such considerations are
of course, very natural with an exe-
cutive government. I can understand
their  difficulties. But the proper
course for them would have been to
cast the responsibility on some judi-
cial body.

There are instances. I really won-
der why the Boundary Commission—
though I had tabled an amendment to
that effect—suggestion was not accept-
ed. This is the only matter which is.
left out of the purview of judicial
commissions., Take, for instance, the
river disputes. The Inter-State Water
Disputes Act, 1956 says in one section
that if two or more States have some
dispute about water distribution then
they may make a reference to the
Central Government and the Central
Government will be pleased to appoint
a sort of a judicial tribunal. I need
not go into the details of it now.
Then, I am referring to another enact-
ment, this River Boards Act of 1956
also says the same thing. If there are
certain disputes regarding the decision
of Water Boards then a complaint has
to be made to the Central Government
and the Central Government in its
wisdom may appoint a judicial tribu-
nal of a man selected by the Chief
Judge of the Supreme Court. I fai)
to understand why such a provision,
why such a necessary outlet for the
grievances of the people was not
thought of by the Government. Sir,
steam is a useful commodity, steam
is a useful power, but you must have
safety valves through which the ex-
cess of steam can be let out. If you
in your considerations of convenience
do not put in those necessary safety
valves possibly the steam may assert,
may resist and may burst with the
greatest trouble to the man who tried
to avoid those safety valves.

Sir, in all humility, in all hum-
bleness, I want to bring to the notice
of the Home Minister the agitated
state of people’s minds I am moving
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among the people. For the purpose of
the last elections I had to go to the
people. If there is any burning ques-
tion in the minds of the Maharash-
trians and in the minds of the Maha-
rashtrians of Mysore, then it is the
question as to how Belgaum has to be
disposed of. There are some people
who talk about possession, of posses-
sion being the nine points of law. Some
Mysorean friends who are my best
friends said: “Mr. More, the property
has been in our possession for six
years”.

An Hon. Member: That is not the
ground.

Shri S. S. More: I am talking about
my friends; you may not be one of
my friends. They say, we are in pos-
session of this property. If we allow
this “possession” argument and the
“nine points of law’ to assert, to come
into the picture, then, Sir, I submit
that the Chinese will be perfectly
justified in saying that the chunk of
land which they have taken from
India is in their possession and Pakis-
tan may advance the same argu-
ment and say that Azad Kashmir
is in their possession. “Possession”
is a very deadly argument, and it is
best for the country that none of
us. ...

Mr. Deputy-Speaker: The hon.
Member's time is up.

Shri 8. 8. More: Sir, I do submit to
your order and close my speech, but
before I resume my seat I think. I
should make an earnest appeal to the
Home Minister—of course, there will
be many pulls and pressures, as I have
stated, preventing him from undertak-
ing some positive action by which this
long-standing dispute can be justly re-
solved—that it is time for him to shed
off the robe of meekness and assert in
the interest of justice, justice which
has been asked for by the Maharash-
trians, a large section of the Marathi
‘Speaking people for the last five or
slx years,
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Shri Bakar Ali Mirsa (Warangal):
Mr. Deputy-Speaker, the Home Minis-
try is considered to be a key Minis~
try and our Home Minister is a tran-
quil-minded Minister, the higher he
rises, the greater is his humility. He
is one who has tranquillity and law
and order of the whole country. . . .

Mr. Deputy-Speaker: He is not audi-
ble. So, he might come to one of the
front benches.

Shri Bakar Ali Mirza: This Minis-
try, in a way, is easy to handle; this
country also is one easy to administer,
because, though we have produced
dacoits and things of great distinction,
still, on the whole, we are a very
peace-loving people. But, on the other
hand, it is a very difficult country to
administer, because we have got pas-
sions, feeling and accumulated emo-
tions which get aroused without notice,
without warning, and the Home Min-
ister is faced all on a sudden with a
situation which is dynamic, which is
full of danger. Added to that, he has
also to take notice of what our great
neighbour Pakistan does inside and
outside the country. So, the Home
Minister has not only to vontrol the
exhibitions of these passions, but he
has also to prevent these passions
affecting the machinery of law and
order itself. It is because of the atti-
tude of our Home Minister and his
general approach of kindness, of un-
derstanding, that we find tranquillity
and peace in our country, which is
such a large country with such a com-
plex situation. The way, the tact,
and the wadministrative skill with
which our Home Minister handled the
situation in Cachar or the fast of Mas-
ter Tara Singh—I was in Kabul my-
self when Master Tara Singh was
fasting and we were all the time fear-
ing that any moment the whole of
Punjab would be set ablaze— . . .

Shri D. C. Sharma (Gurdaspur): No,
no. Do not give so much importance
to it.

Shri Bakar Ali Mirga: That is the

. feeling we had then. But the way in
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which our Home Minister handled
the situation and the understanding
that He has shown shows that he has
got a voice that soothes and a hand
that heals. We are really lucky to
have a Home Minister of such a cali-
bre.

A great deal has been said about
national integration. I would also
like to say a few words about that.
It is a very important question. Our
place in the world, apart from other
things, is also due to the size of our
country. We are 400 million people,
and the voice of 400 million, if they
are united and integrated, can change
the course of history. Therefore, it is
a very important question, no doubt.
But I have a little difference about
the approach to this question.

We have had Pakistan, and that
was due to the disintegration of the
country. When the Muslim League
lost in every election, all over the
country, we went on negotiating,
whether it was Punjab, North West
Frontier Province, Bengal or any
other State. So, ultimately, it is for
history to say who and where we
tumbled. Anyhow, we had that
division. The wounds of it are not
still healed and we see the effects of
it even today, We are talking a
great deal on the refugee problem;
that is the situation arising out of our
so-called division.

Today we have communal parties.
‘We have got even parties which
advocate cecession. What is our
attitude towards this problem? You
cannot talk of national integration
one side and allow parties which
generally create disintegration to
continue to function., When China or
any other country takes a bit of our
land, there is a hue and cry, and
quite rightly so, that armed action be
taken to throw out the aggressor. If
some of our own people ask, or
advocate, the division of this country
and taking a chunk of our country
away from us, why should they be
treated differently, T ask you. Beeause,
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if you want integration, we must be
quite definite that there should be
no compromise about where we stand.

On this question we all begin with
the talk about unity in diversity. To
my mind, it is a contradiction in
terms. Archemedis discovered the
law of buoyancy by sitting in a tub.
Newton discovered the law of gravi.
tation by seeing the falling of an
apple. The Curies laboured in
laboratories and discovered radium.
Would you call that unity in diver-
sity in silence? Or take the Upani-
shads, full of philosophy about life,
about the nature of reality behind
existence. Do you call that unity in
diversity? There cannot be any
diversity when the question is search
of truth. On that this country has
taken the stand; it is in the soil of
this country; you might search for
truth in one corner, I might from
another, but that does not divide us.
That search itself unites us. So, in
this country, every approach was
welcome, not just a formality, it has
a genuine feeling behind it. When
the Parsis came, they were welcomed
8o also the Muslims and Christians
before the emperors and empires
came. That is the genuine Indian
approach.

The other day I was standing near
the Catholic Church near Gole Dak
Khana. Some persons were walking
there. When I started talking to
them, they asked me whether they
could go in. I said “yes”; I led them
on, When one simple peasant saw
the statue of Mother Mary, without
any thought, he put his folded hands
up in obeisance. I was standing
there erect, without showing any
signs, because I am an educated
person. That person did not show
reverence for that particular Goddess;
that was not his Goddess. His obei.
sance came naturally because he
is of the soil of India. He was pay-
ing respect to other seekers of truth;
he was honouring another's image of
worship however different it might be
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to his own. It is that approach that
is fundamental to India, and any talk
of any other way will not survive in
this country.

After all, this communal question
is a question of the educated people.
I had never found an ordinary man
in this land who was really com-
munal or preaching that spirit. We
had blood-sheds and massacres all
over the country; Muslims and Hindus
were fighting like cats and dogs and
blood was running like water; there
was misery, feelings roused, passions
roused but, in spite of all that, no
communal party got elected in  this
country. No other country can bring
about such a situation. So, if you want
to integrate, you have to change your
approach. You start with the idea of
division and then you sit and labour
to bring them together and to attach
them to each other. My appeal to
this House and to the country is:
Accept unity as, the factor and then
remove the delusions and maya that
is around us. Unless you do that, you
will not solve this question.

For example, I am of the minority
community. You give me some sger-
vice. You give me ticket for the
election. You treat me very gener-
ously. Naturally, you expect that
we are coming closer together in the
sense that the feeling of difference is
not there. From that point of view
we do not come together and this is
not the way which will bring about
integration because in the very fact
of your generosity there is that ele-
ment of existence of difference and,
whatever you may do, I am conscious
and you are conscious as to what the
basis of that action fs. When we
have that, it cannot produce results
other than that particular action can
produce.

We had four Muslim candidates in
my Parliamentary constituency. Three
of us won. 85 per cent of the voters
were Hindus That was also a
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region where we had the Razakar
Government not long ago, But we
won. We never felt any handicap
because of the fact that we were
muslims. That is the sort of thing
that produces integration, that brings
us together and not giving so many
winisterships here and so many there;
one minister Muslim, one Harijan,
one woman, so many from this caste
and so on. This way you cannot
bring about integration, because how-
ever generous you might be, how
many more ministers you might make,
with that very generosity and special
treatment that you give, in the depth
our unconscious we are facing each
other not as equals, not even as
friends.

The Communist Party, I think, is
one of the few parties which have got
its approach at least in this matter
quite rational. But even among them
I was surprised to hear Shri
Mukerjee’s speech the other day when
he hegan to make a list of grievan-
ces of the number of Harijans in the
milk colony and so on and so forth
that made me feel that given the
opportunity he will also probably
take the same road.

Now, take for example the Sche-
duled Castes. You have given them
reservations. You are throwing
money like water for their welfare
work. All right. You have given
them representation in the legislature,
in Parliament and everywhere. But
what is the result? If you analyse
the votes of the Scheduled Castes,
you will find that majority of the
votes have been cast against the
Congress which has been struggling
sincerely and honestly for their
welfare. Why?

An Hon. Member: No, that is not
correct.

Shri Bakar Ali Mirza: That is the
impression I have. Whenever they
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start speaking they begin with “Je
accuse” that this has not been done
or that has not been done. That is
the subject of their song and of their
speeches in this House and outside
this House. Why is that?

Now we have included backward
classes and we are taking the same
road about them. I am afraid, we
are on the wrong road. Favours also
can divide, not injustice alone,
because in those very favours, there is
a non-recognition of the full stature
of others’ personality and emphasis
on inequality. We are surprised to
find that all these people for whom
we do s0 much do not come forward
and feel grateful. So, I suggest that
all these reservations and all these
favoured treatments to the minorities
should stop.

An Hon. Member: Forthwith?

Another Hon, Member: Immediate-
ly?

Shri Bakar All Mirza: Surely, forth-
with. If you mean national inte-
gration in all seriousness, this must
go because this does not bring us
together at all. Why should I not
be protected in the natural way as
a citizen of this country. Why
should these artificial props hold me
all the time? If you do not do this
and do not take the step in good time,
you will find that we will be far away
from our goal.

Shri Vasudevan Nair: So you want
the present backwardness to be
perpetuated?

Shri Bakar Al Mirza: It is not
perpetuation, but by this the back-
wardness will be removed. If I am
backward, that does not mean that
whole community is backward. If
you want to put a patient into the
hospital you do not put the whole
family inside the hospital.

If people are economically or for
any social reasons backward, it is a
different thing. Have economic rea.
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sons as the basis and go on that.
Now you are dividing the country
into bits. I am surp.ised when I read
the Mysore Public Service Commis-
sion’s Report—you, Sir, are connected
with Mysore—that there is a whole
list of communities. Every community
and sub-community is given there as.
also the number employed this year
and the number previous year. It looks
like a chart of the stock exchange
fluctuating all the time. When you
are conscious all the time about your
community, how can you bring about
integration?

Shri Umanath (Pudukkottai): When
you are tolerating the stock exchange,
why do pou not tolerate this also?

Shri Bakar Ali Mirza: The other
day my hon. friends, Shri Trivedi and
Shri Prakash Vir Shastri talked about
the conditions of refugees from Pakis-
tan. They felt very much concerned—
naturally, because of the conditions.
there. They wanted to extend their
help. We extend our help to the
Congo and to Algiers, then why not
the people from Pakistan? If you
want you can have a special tax to.
help the refugees, I am prepared for
that. I welcome that. But at the
same time both these hon. Members
said that as a solution let us have an
exchange of population. By that one
simple sentence they have reduced
me from a full citizen of India to
a second class citizen. I am a citizen
of India. I have got exactly the same
rights as Hon, Members, Shri Trivedi
or Shri Parkash Shastri. I expected
and am entitled to expect that these
hon. Members would stand up and say
that if for one citizen from the State
the whole population of another coun-
try is to be given in exchange, that
even if he were the biggest criminal
in the land, the whole population of
another country is not sufficient or
good enough for exchange with the
lowliest or the humblest of this land.
If you take that attitude then we
begin to integrate. You are dividing
all the time. You are thinking in
terms of division. How can you go on
like this much longer?
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Shri U. M. Trivedi (Mandsaur):
Unfortunately, the Congress is think-
‘ing that way.

Shri Tyagi:
eyes?

Shri U. M. Trivedi: That is what
T say.

Shri Bakar All Mirza: If you func-
tion on the basis of division, you can.
not get results which are contrary
to that. So, I insist that we change
the entire approach and recognise
‘the unity that is basic in India. We
educated people are the communal
problem. We form the thin film of
this land and we have to get nourish-
ment from the soil of India. Once
you break that link you will fade
.away and will be thrown away like
an autumn leaf before the storm
because the real India that I regard
as a contributor for the world is quite
different from what we are speaking

of.

©One last thing 1 would like to say,
and I say it with a great deal of reluc-
tance because 1 have great regard
for Shri Lal Bahadur Shastri And
that is about the Preventive Deten-
tion Act. I know that there are very
few detenus, hardly one hundred
.or two hundred or perhaps a thousand,
in a land of four hundred millions.
T4 might be twenty-four, it might be
ten. T know they are also very well
treated, there is an Advisory Board
and all that. But one fundamental
4hing in a democracy is that every
mperson should be tried in an open
court. It is fourteen years since we
:attained Independence. We have
‘mastered mapy crites and won the
‘prize. We have successtully solved
the refugee problem, the food pro-
blem and the States problem. Any
.country will be proud of these things.
And we have got leaders who have a
world stature. In spite of all these
things, after fourteen years of Inde.
‘pendence to have this Act on the
‘statute book is not a credit to our
democracy. So I appeal to the Home
‘Minister that he may kindly take
steps to see that this Act is removed
from the statute book.

Shall we shut our
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TF I A W g wg f )
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* gfay frd WX oY agF W
faermar aTq @fe ag @4 woAY <o
% W §AT w1 9T - ofr T W
L

¥ Y@ W T TAR FAT AEA G

Mr. Deputy-Speaker; Hon. Members
may now more their cut motions re-
lating to Demands under the Ministry
of Home Affairs subject to their being
otherwise admissible.

Discrimination in appointment to
Government jobs on the basis of
political views of candidates

Shri Vasudevan Nair: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced to Re. 1. (3).

Policy of refusing full representative
Government to the Union territories

Shri Vasudevan Nair: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced to Re. 1. (4).

Verification by police of candidates
selected by the Union Public Ser-
vice Commission

Shri Vasudevan Nair: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced to Re. 1. (8),

Need to put to an end to corruption

and favouritism
Shri Ram Sewak Yadav: I beg to

move:

That the Demand under the
head Ministry of Homne Affairs be
reduced by Rs, 100. (7).
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Failure to adopt Hindi and other
regional languages as official langu-
ages and a medium of academic and
competitive examinations for Gov-
ernment service

Shri Ram Sewak Yadav: I beg to
move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (8).

Failure to set up responsible Govern-
ment in Manipur, Tripura and Hima-
chal Pradesh

Shri Ram Sewak Yadav: [ beg to
move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (9).

Need to hold discussion in the House
on the report of the Backward
Classes Commission

Shri Ram Sewak Yadav: I beg to
move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (10).

Need for establishment of touring
courts in each group of Panchayat
villages

Shri Sivamurthi Swamy: I beg to
move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (11).

Failure to implement earlier com-
mitments regarding introduction of
‘Whitley Council system of settling
disputes with the Governmawt em-
ployees

Shri Nambiar: I beg to move:
That the Demand under the

head Ministry of Home Affairs be
reduced by Rs. 100. (12).
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Failure to re-instate all dismissed
employees who participated in the
General Strike

Shri Nambiar: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (13),.

Discrimination shown in the matter of
appointments and promotions in
Government services for holding
particular political views

Shri Nambiar: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (14).

Weight given to police reports regard-
ing verification of antecedents in the
matter of appointments to Govern-
ment services

Shri Nambiar: I beg to move:

That the Demand under the
head Ministry o Home Affairs be
reduced by Rs. 100. (15).

Need to provide necessary safeguards
and constitutional guarantees to the
people belonging to minority com-
munity of Tripura

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100, (16).

Brutality meted out by the Police to
the tribal refugees in the Sub-
Division of Amarpur, Tripura in
May, June and July, 1961.

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (17).

Need to provide shelter in Tripura or
elsewhere in India to the tribal
refugees who leave Pakistan

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (18).
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Need to evaluate the scheme of Tribal
Welfare

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100, (19).

Selection of I.A.S. officials from Sche-
duled Castes and backward com-
munitieg

Shri Sivamurthi Swamy: I beg to
move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (20)..

Failure to check Pakistani infiltration
into India

Shri R. Barua: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (21),

Need for better administrative vigi-
lance

Shri R. Barua: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs, 100. (22). .

Need for rationalisation of court-fee
to make justice less expensive

Shri R. Barua: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (23),

Need to maintain the efficiency of
Assistants in  the Secretariat by
holding annual Assistant Superin-
tendent’s ination

Shri Warlor: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (226).
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Need to provide for equal opportunity
to all Assistants for promotion to
the posts of Section Officers by hold-~
ing annual departmental examina-
tion

Shri Warlor: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (227).

Need to adopt a uniform basis for
promotion from Assistant-Section
Officers against future vacancies in
the Central Secretariat Service

Shri Warior: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (228).

Need to provide better scale of pay
for Assistants

Shri Warior: 1 beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (230).

Need for accelerating the work for
welfare of the tribals particularly
in education, health and communi-
cation in North and North East region
of India

Shri R. Barua: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (231).

Need for strengthening the Intelli=
gence Branch

Shri R. Barua: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (232).

Need for creating a department for
welfare of the scheduled castes,
scheduled tribes and tribal people
living in plains
Shri R. Barua: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (234).
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Need to expedite examination and
tendering of advice on Bills sub-
mitted by States for the assent of
the Present

Shri Warior: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (238).

Need for legislation to protect the
Press and Pressmen from the Exe-
cutive pressure

Shri Warior: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100, (241).

Need to amend the Laccadive Islands
and Minicoy Regulations to prevent
abuse of fundamental rights guar-
anteed by the Constitution

Shri A, V. Raghavan: I beg to move

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (252),

Need to extend Kerala Agrarian Rela-
tions Act to Laccadive, Minicoy and
Amindivi Islands

Shri A. V. Raghavan: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (253).

Need to extend debt laws to Lacca-
dive, Minicoy and Amindivi Islands

Shri A, V. Raghavan: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (254).

Need to appoint a full-time legal
adviser to advise the Administra-
tion of Laccadive, Minicoy and
Amindivi Islands on legal matters

Shri A, V. Raghavan: I beg to move:
That the Demand under the

head Ministry of Home Affairs be
reduced by Rs. 100. (253),
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Need for judicial reforme in Lacea~
dive, Minicoy and Amindivi Islands

8hri A, V. Raghavan: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (256).

Need to separate the Executive from
the Judiciary in Laccadive, Minicoy
and Amindivi Islands

Shri A. V. Raghavan: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (257).

Need to establish a training centre iw
Laccadive to train the islanders in
the maintenance of mechanised fish-
ing boats

Shri A. V. Raghavan: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (258).

Need to open more hospitals and dis-
pensaries in Laccadive, Minicoy and
Amindivi Islands

Shri A. V. Raghavan: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100, (259).

Need for more childrens’ parks in
Lacadive, Minicoy and Amindivi
Islands

8Shri A, V. Raghavan: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (260).

Need to improve water and road com-
ications in L dive, Minicoy
and Amindivi Islands

Shri A, V. Raghavan: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (261).
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Need for handloom and mat weaving
training centres in Laccadive, Mini-
coy and Amindivi Islands

Shri A, V. Raghavan: I beg to move:

That the Demand under the
head Ministry ot Home Affairs be
reduced by Rs. 100. (262).

Need to expedite the electrification of
Kavarathy Islands

Shri A, V. Raghavan: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (263).

Need to open girls’ High Schools in
Androth and Ameni

Shri A, V. Raghavan: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (264).

Need to improve postal facilities in
Laccadive, Minicoy and Amindivi
Islands

Shri A. V. Raghavan: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (265).

Need to construct an aerodrome in
any of the islands in Laccadive,
Minicoy and Amindivi Islands

Shri A, V. Raghavan: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (266).

Need to breeq Badagara bucks in
Laccadive, Minicoy and Amindivoi
Islands

Shri A, V. Raghavan: I bez to move:

That the Demand under the
head Ministry of Home Affaire be
reduced by Rs. 100, (267).

for Grants 8680

Need to construct tourist bungalows im
Lagcpdive, Miridoy \ and 'Amindivé
Islands

Shri A. V. Raghavan: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (268).

Need to take immediate steps for
integrating Manipur and Tripure
into All India socio-political pattern

Shri R. Barua: I beg to move:
That the Demand under the

head Ministry of Home Affairs be

reduced by Rs. 100. (307).

Unsatisfactory position of law and’
order in Delhi

Shri Lahri Singh: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (313),

Costly and over-complicated legal
procedure
Shri Lahri Singh: I beg to move:
That the Demand under the
head Ministry of Home Affairs be
reduced by Rs, 100. (314).

Political inter’erence in the adminis-
trative and judicial processes

Shri Lahri Singh: I beg to move:
That the Demand under the

head Ministry of Home Affairs be

reduced by Rs. 100. (315).

Failure to check gbuse of the provi-
sions of section 27 of the Indian
Evidence Act

Shri Lahri Singh: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs, 100. (316).

Failure to take proper steps to improve:
the economic condition of the back-
ward classes

Shri Lahri Singh: I beg to mave:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (317).
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Need to implement the suggestions
made by the Backward Classes
Commission for the uplift of back-
ward classes

Shri Lahri Singh: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100, (318).

Delay in implementing the advice ten-
dered by the UPSC in regard to
inst'tute of a panel of Assistants
who failed to obtain a place in the
merit lists announced by the UPSC

on the basis of 1960 and 1959 exa-
minations

‘Shri Warijor: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (319),

Need to withdraw the secret orders to

the States to conduct police verifl-
cation

Shri Warlor: I beg to mave:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (320).

Use of third degree methods in the
investigation of crime

Shri Warior: I beg to move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (321).

Need to have UPSC examination cen-
tres in all the district headquarters

Shri Warior: I beg to move:

That the Demand wunder the
head Ministry of Home Affairs be
reduced by Rs. 100. (322),

Failure to bring about national unity
and integration

Shri Sivamurthi Swami: I beg to
move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (32{‘.
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Failure to remove corruption, nepo-
tism and red tapism in administration

Shri Sivamurthi Swamy: I beg to
move:

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (3247

Delay in the formation of panel of all
qualified candidates of Assistant
Superintendent’s examination of
1959 and 1960 in the Central Secre-
tariat

Shri Sivamurthi Swamy: 1 beg to

That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100. (325).

Need for an all party Government to
meet the emergency situation af
home and on the borders of our land

Shn Sivamurthi Swamy: 1 beg to
move:

That the .Demand under the
head Cabinet be reduced by
Rs, 100. (326).

Neéd for creating a separate Tribal
Welfare Department in States

Shri R. Barua: I beg to move:

That the Demand under the
head Zonal Councils be reduced
by Rs. 100. (27).

Administration of laws in the country
Shri Wardor: I beg to move:

That the Demand under the
head Administration of Justice be
reduced to Re. 1. (272).

Recruitment to Bench from the Bar
Shri Warior: I beg to move:

That the Demand under the
head Administration of Justice be
reduced to Re. 1. (273).

Need to make justice less costly
Shri Warilor: I beg to move:
That the Demand under the

head Administration of Justice be
reduced by Rs. 100. (29).
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Need to recodity the Criminal Proce-
dure Code and Indian Penal Code

Shri Warior: I beg to move:

That the Demand under the
head Administration of Justice be
reduced by Rs. 100. (30).

Need to simplify court procedures
Shri Warior: 1 beg to move:

That the Demand under the
head Administration of Justice be
reduced by Rs. 100, (31).

High fees to be paid by the Trade
Unions for appealing to the Supreme

Court .

Shri Warior: I beg to move:

That the Demand under the
head Administration of Justice be
reduced by Rs. 100. (32).

Need for abolishing Court-fees for
appeals

Shri Warior: I beg to move.

That the Demand under the
head Administration of Justice be
reduced by Rs. 100. (33).

Neeq for reintroducing the Jury

system
Shri Warior: I beg to move:

That the Demand under the
head Administration of Justice be
reduced by Rs. 100. (34).

Need for complete separation of Judi-
ciary from the Executive

Shri Warior: I beg to move:

That the Demand under the
head Administration of Justice be
reduced by Rs. 100. (35).

Need to re-codify the Indian Penal
Code and the Code of Criminal
Procedure

Shri Warlor: I beg to move:

That the Demand under the
head Administration of Justice be
reduced by Rs. 100. (248).
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Need to decentralise the I.P.S, cadres
and give full powers to the State
Governments in the matter of pro-
motion, discipline and removal from
service without seeking the approv-
al of the Centre

Shri Nambiar: I beg move:

That the Demand under the
head Police be reduced by Rs. 100.
37).

Need for a fully representative Gov-
ernment for Delhi

Shri Vasudevan Nair: I beg to move:

That the Demand under the
head Delhi be reduced by Rs. 100.
(44).

Need for a fully representative Gov-
ernment for Himachal Pradesh

Shri Vasudevan Nair: I beg to move:

That the Demand under the
head Himachal Pradesh be reduc-
ed by Rs. 100. (45)

Need for special attention for im-
provement of Himachal Pradesh in
matters of Co ications, educa-
tion and health

Shri R. Barua: I beg to move:

That the Demand wunder the
head Himachal Pradesh be reduc-
ed by Rs. 100. (46)

Recent firing resulting in the death of
some P W.D. workers in Andaman
Islands

Shri Vasudevan Nair: I beg to move:

That the Demand under the
head Andaman and Nicobar
Islands be reduced by Rs. 100.
“4n.

Failure in meeting the just demands
of the P.W.D. workers in Andaman
Islands

Shri Vasudevan Nair: I beg to move:

That the Demand under the
head Andaman and Nicobar
Islands be reduced by Rs. 100.
(48).
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Failure in instituting proper judicial
enquiry into the recent firing on
P.W.D. workers

Shri Vasudevan Nair: I beg to move:

That the Demand under the
head Andaman and Nicobar
Islands be reduced by Rs. 100.
(49),

Need for settling in Andaman and
Nicobar Islands many more people
from thickly populated areas in
India

Shri Vasudevan Nair: I beg to move:

That the Demand under the
head Andaman and Nicobar
Islands be reduced by Rs. 100.
(50).

Failure to develop the
sources of the Islands

natural Te-

Shri Vasudevan Nair: I beg to move:

That the Demand under the
head Andaman ang Nicobar
Islands be reduced by Rs. 100.
(51).

Need to improve the contacts and com-
munications between the mainland
and the Islands

Shri Vasudevan Nair: I beg to move:

That the Demand under the
head Andaman angq Nicobar
Islands be reduced by Rs. 100.
(52).

Shooting of workers in Andaman on
10th April, 1962

Shri Nambiar: I beg move:

That the Demand under the
head Andaman and Nicobar
Islands be reduced by Rs. 100.
(53).

Need to increase the wages of workers
in Andamans and bring them on
par with Indian labour

Shri Nambiar: I beg move:
That the Demand under the
head Andaman and Nicobar

Islands be reduced by Rs. 100.
(54).
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Need for granting civil libertieg like
trade unions, freedom of association
to the people of Andamans

Shri Nambiar: I beg move:

That the Demand under the
head Amdaman and Nicobar
Islands be reduced by Rs. 100.
(55).

Top-heavy administration in Anda-
mans

Shri Nambiar: I beg to move:

That the Demand under the
head Andaman and Nicobar
Islands be reduced by Rs. 100.
(56).

Treatment meted out to the wictims of
Police action in Andamans

Shri Nambiar: I beg to move:

That the Demand under the
head Andaman and Nicobar
Islands be reduced by Rs. 100.
(57).

Need for a fully representative Gov-
ernment for Manipur

Shri Vasudevan Nair: I beg to move:

Thet the Demand under the
head Manipur be reduced by
(58).

Measures adopted to suppress the de-
mand for a popular government in
Manipur

Shri Vasudevan Nair:
move:

That the Demand under the
head Manipur be reduced by
Rs. 100. (59).

I beg to

Ned for special attention for improve~-
ment of Manipur in matters of com~
munications, technical education and
cottage industries

Shri R. Barua: I beg to move:

That the Demand under the
head Manipur be reduced by
Rs, 100. (60).
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Delay in enforcement of the provi-
sions of the Tripura (Land Revenue
and Land Reforms) Act, 1960

Shri Dasaratha Deb: I beg to 'move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (63).

Need to eradicate the scarcity of
drinking water in Tripura

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs, 100. (64)

Delay in holding of Agartala Munici-
pal Election in Tripura

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs, 100, (65).

Delay in the completion of the water
supply works at Agartala Town,
Tripura \

Shri Dasaratha Deb: I beg to move:

That the Demand wunder the
head Tripura be reduced by
Rs. 100. (66).

Failure to provide irrigation facilities
to the water-scarcity areas of Tri-
pura
Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (67)

Need to expedite the rehabilitation of
jhumias in Tripura

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs, 100. (68).

Demands  JYAISTHA 14, 1884 (SAKA)

for Grants 8688

Need to provide land and rehabilita-
tion aids to landless peasants of
Tripura

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100, (69).

Failure to settle the land dispute bet-
ween tribals gnd non-tribals at Le-
fonga North Sadar Tripura

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (71),

Failure to protect the eviction of tri-
bals from Garg’s Forest Reserve,
Tripura

Shri Dasaratha Deb: I beg to 'move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (72),

Need to allow jhum cultivation in the
areas where the jhumias reside until
they are rehabilitated on lands

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100, (78).

Need to constitute g separate Execu-
tive Committee under the Tripura
administration in carrying out tribal
welfare works

“Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100, (74).

Need to expedite the completion of the
residuary works for the rehabilita-
tion of displaced persons of Tripura

Shri Dasaraths Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (75).
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Need to write off agricultural and
other loans advanced to displaced
persons in Tripura
Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (77).

Need to make all weather roads from
Kanchanpur (Kamalpur Sub-Divi-
sion) to Raima Bazar

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs, 100. (80),

Failure to complete the construction
of motorable road from Mauri-cross-
ing to Chhamanu Bazar, Tripura

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (83).

Need to expedite the construction of
bridges over the rivers that lie on
the main road lines of Tripura

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (85).

Need for construction of High Schools
in the Tribal dominated areas in
Tripura

Shri Dasaratha Deb: I beg to move:

That the Demand wunder the
head Tripura be reduced by
Rs, 100, (86).

Need to remove the interference by
officials in the working of the Co-
operative Societies of Tripura

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (87).

Provision for the Damboor Hydro-

Electric Project Works to be under-
taken in Tripura

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (89).

Need to construct bridges on Juri

river at Tilthai Bazar and Dharma-
nagar in Tripura

Shri Dasaratha Deb: I beg to move:

That the Demand under the

head Tripura be reduced by
Rs, 100, (90).

Failure to undertake the flood protec-

tion measures in Sataramia Hauz,
Kailasahar, Tripura

Shri Dasaratha Deb: I beg to 'move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (91).

Need to expedite the embankment

and digging of canals for the protec-
tion of paddy in Khaurabil in Kail-
asahar Sub-Division in Tripura

Shri Dasaratha Deb: I beg to 'move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (92).

Postponement of registration of, and

allotment of lands to, Co-operative
Farming Societies till the land sur-
vey in Tripura is completed

Shri Dasaratha Deb: I beg to 'move:

That the Demand under the
head Tripura be reduced by
Rs. 100, (94).

Delay in disbursement of scholarships

to students belonging to Scheduled
Tribes and Scheduled Castes in Tri-
pura

Shri Dasaratha Deb: I beg to 'move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (95).
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Failure to provide any text books in
Tripura language in Tripura

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (96).

Need to provide hostel facilities to the
students belonging to Scheduled
Castes and Muslims

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs, 100. (100)

Grievances of the tribal Jhumias of
Attaramusa range in the aree known
as 42 and 83 mile-posts of A-A road
in Tripura arising out of forcible
occupation of Jhum field by the
Forest Staff

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100, (103).

Need to supply adequate quantity of
Steel, Iron gnd Cement for the cons-
truction work in Tripura

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (104).

Failure to open a hostel for tribal girl
students at Khowai Town, Tripura

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (112)

Need for postponement of the execu-
tion of the mew proposal for in-
crease of revenue in Tripura

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (115)
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Implementation of Home Ministry
directive to introduce West Bengal
Pay-scale for the employees of Tri-
pura Admiinstration

Shri Biren Dutta: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (116).

Non-recognition of the Tripura State
Employees Association by the Ad-
ministration
Shri Biren Dutta: I beg to move:

That the Demand under the

head Tripura be reduced by
Rs. 100. (117).

Wasteful expenditure in Janata Col-
lege

Shri Biren Dutta: I beg to move:

That the Demand under the

head Tripura be reduced by
Rs. 100. (118).

Shortage of qualified Professors in
Maharaja Bir Bikram College at
Agartala

Shri Biren Dutta: I beg to move:

That the Demand under the

head Tripura be reduced by
Rs. 100. (119).

Need to re-organise the Education
Department into a single establish-
ment.

Shri Biren Dutta: I beg to move:

That the Demand under the
head Tripura be reduced by
As. 100. (120).

Abolition, of the posts of Supervisors
in centres established for rehabilita-
tion work

Shri Biren Dutta: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (121).
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Need to re-organise the Public Works
Department in the Union Territory
of Tripura
Shri Biren Dutta: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (122).

Need to reduce the travelling allow-
ances.

Shri Biren Dutta: I beg to move:

That the Demand under the
heaq Tripura be reduced by
Rs. 100. (123).

Need to reduce the expenditure on
hire charge of aeroplanes

Shri Biren Dutta: 1 beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (124).

Need to extend Agartala Municipal
areas so as to include Bardwali,
Abhaynagar, Pratabgar, Ranjit-
nagar, Ramnagar and Jaynagar
West

Shri Biren Dutta: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (125).

Need to provide drainage system roads
and public latrines for Pratabgar
area of Agartala Municipality

Shri Biren Dutta: I beg to move:
That the Demand under the

heag Tripura be reduced by
Rs. 100. (126).
Need to start immediately water

works at Agartala for which money
had been sanctioned in Second Five
Year Plan

Shri Biren Dutta: I beg to move:

That the Demand under the
heaq Tripura be reduced by
Rs. 100. (127).
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Need for comstruction of pucca-draine-
age system in Agartala Town, Tri-
pura

Shri Biren Dutta: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (128)

Need for developing the markets at
Baltala, Durga-Chowmuny and Mat-
Chowmuny in Agartala

Shri Biren Dutta: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (129).

Failure to start any medium size in-
dustry to provide employment to
non-matric persons in Tirpura

Shri Biren Dutta: 1 beg to move:

That the Demand wunder the
head Tripura be reduced by
Rs. 100. (130).

Failure in the rehabilitation of tribal
people in Tripura

Shri Biren Dutta: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (131)

Need to reduce heavy administration
in Tripura
Shri Birep Dutta: I beg to move:
That the Demand under the
head Tripura be reduced by
Rs. 100. (132).

Malpractices in the Engineering Sec-
tions of Tripura Territorial Council
Shri Biren Dutta: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (133)

Failure to start the Hydro-electric
Project known as Domboroo Project
in Tripura
Shri Birep Dutta: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (134).
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Need for supply of steel, cement and
tin sheets for completion of Second
Five Year Plan projects in Tripura

Shri Biren Dutta: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (135).

Failure to provide jobs to persons
trained in I.TJ. at Agartala, Tripura

Shri Biren Dutta: I beg to move:

That the Demand wunder the
head Tripura be reduced by
Rs. 100. (136)

Need for providing money to fill up the
waterlogged areas within the area
of Agartala Municipality

Shri Biren Dutta: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (137).

Grant of industrial loans to persons
who have not at all started any in-
dustry in Tripura

Shri Biren Dutta: I beg to move:
-

That the Demand under the
head Tripura be reduced by
Rs. 100. (138).

Need for providing loans to the small
scale industries operating in Tripura

Shri Biren Dutta: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100. (139).

Association of Government officers
with the Cooperative Societies as
Presidents and Secretaries

Shri Biren Dutta: I beg to move:

That the Demand under the head
“Tripura be reduced by Rs. 100.
€140).
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Failure to stop cattle lifting in
Tripura by the criminal elements
of East Pakistan.

Shri Biren Dutta: I beg to move:
That the Demand under the head

Tripura be reduced by Rs. 100.
(141).

Wastage of money in Amarpur
Multi-purpose Project in Tripura

Shri Biren Dutta: I beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(142).

Need to appoint Tribal and Scheduled
Caste People as Panchayat Secre-
taries in Tripure

Shri Biren Dutta: I beg to move:
That the Demand under the head

Tripura be reduced by Rs. 100.
(143).

Withholding of Licence for construce
tion of an Air-conditioned Cinema

Hall at Agarthala
Shri Biren Dutta: I beg to move:
That the Demand under the head
Tripura be reduced by Rs. 100.
(144).

Permission given to import agencies
of Tripura to sell goods like steel,
corrugated iron sheet, cement in
the open market

Shri Biren Dutta: I beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(145).

Need for speedy disposal of cases
pending in Court in Tripura
Shri Biren Dutta: I beg to move:

That the Demand under the head
oripura be reduced by Rs. 100.
(146).
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Failure to check the malpractices
prevailing in all offices in Tripura

Shri Biren Dutta: I beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(147).

Malpractices in employment and trans-
fers in the education section of
Tripura Territorial Council

shri Biren Dutta: I beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(148).

Malpractices in all the departments
of Tripura Territorial Council
6hri Biren Dutta: I beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(149).

Conversion of primary schools to
basic schools leading to waste and
tnefficiency in education system
of Tripura

Shri Biren Dutta: I beg to move:
That the Demand under the head

Tripura be reduced by Rs. 100.
(150).

Failure of the adult education system
in Tripura
Shri Biren Dutta: I beg to move:
That the Demand under the head

Tripura be reduced by Rs. 100.
(151).

Failure to supply drinking water in
Tilla areas of Tripura
Shri Biren Dutta: I beg to move:
That the Demand under the head

Tripura be reduced by Rs. 100.
(152).

Need for adoption of a more scientific
system in place of the present Rig-
well and a Tube-well system of
water supply

Shri Biren Dutta: I beg to move:
That the Demand under the head

Tripura be reduced by Rs. 100.
(158).
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Failure to provide jobs to non-matric
persons belonging to tribal and
backward classes in Tripura

Shri Biren Dutta: I beg to move:

That the Demand under the head

Tripura be reduced by Rs. 100.
(154).

Need to start a medium sized industry

in Tripura so as to provide jobs to
unemployed

Shri Biren Dutta: I beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(155).

Failure to give special compensatory
allowance to Central Government
employees working in Tripura as
is given to other employees of
Tripura

Shri Biren Dutta: I beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(156).

Failure to provide adequate number
of quarters and office accommo-
dation to P. & T. workers in
Tripura n

Shri Biren Dutta: I beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(157).

Need for conmstruction of a Public
Theatre Hall in the Children
Park to encourage national the-
artical arts in Tripure

Shri Biren Dutta: I beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(158).

Need for writing off of the debts of
displaced persons in Tripura
Shri Biren Dutta: I beg to move:
That the Demand under the head

Tripura be reduced by Rs. 100.
(159).
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Need to provide more money for
sports, health and recreation
activities in Tripura

Shri Biren Dutta: I beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(160).

Need to construct a stadium at
Agartala, Tripura

Shri Biren Dutta: I beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(161).

Improper implementation of decision
of Government of India in matters

of pay scales of employees of
Tripura

Shri Biren Dutta: I beg to move: ‘

That the Demand under the head
Tripura be reduced by Rs. 100.
(162).

Need for probe in the functioning of
non-official  agencies  provided
with government aid for Rarijans’
upliftment, women welfare work
and khadi board of Tripura

Shri Biren Dutta: I beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(163).

Powers and functions of the Develop-
ment Commissioner in Tripura

Shri Biren Dutta: I beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(164).

Need to reduce the motor fare in
Tripura

Shri Biren Dutta: I beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(165).
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Need to provide more and regular
freighter services to airlift essen-
tial goods to Tripura

Shri Biren Dutta: I beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(166).

Need to introduce State-Transport
system in Tripura

Shri Biren Dutta: I beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(167).

Need for proper measures to check
motor accidents in Tripura

Shri Biren Dutta: I beg to move:
That the Demand under the head.

Tripura be reduced by Rs. 100.
(168).

Need to protect Charipar area of
Tripura from recurring floods in
every year

Shri Biren Dutta: I beg to move:

That the Demand under the head!
Tripura be reduced by Rs. 100.
(169).

Need to have better drainage system
for public latrine passages in
Pratabgar area of Agartala Munici-
pality
Shri Biren Dutta: I beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(170).

Failure to give aid to the students of
tribal community and scheduled
caste

Shri Biren Dutta: I beg to move:

That the Demand under the head

Tripura be reduced by Rs. 100.
(171).

Failure to provide accommodation tc
hawkers in Tripura
Shri Biren Dutta: I beg to move:
That the Demand under the head

Tripura be reduced by Rs. 100.
(172).
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Failure to give help to the land mort-
gagers to cover their land through
loan from the Land Mortgage
Bank in Tripura

Shri Biren Dutta: I beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(173).

.Need to stop service of eviction noti-
ces on unauthorised occupants
of agricultural land in Tripura

Shri Biren Dutta: I beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(174).

_Failure of co-operative department of
Tripura to check malpractices in
purchase of jute through co-ope-
rative societies

Shri Biren Dutta: I beg t» move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(175).

Failure to provide adequate agricul-
tural loan to primary co-opera-
tive societies in time of need

Shri Biren Dutta: 1 beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(176).

Need to write off all types of loans
advanced to tribals of Tripura

Shri Dasaratha Deb: I beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(178).

Need to start more veterinary hospi-
tals in hill areas
Shri Biren Dutta: I beg to move:

Thatthe Demand under the head
Tripura be reduced by Rs. 100.
(179).
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Need to establish a Teachers Train-
ing College at Agartala

Shri Biren Dutta: I beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(180),

Need for up-grading of schools and
opening more technical schools
in Tripura

Shri Biren Dutta: I beg to move:

That the Demand under the head
Tripura be reduced by Rs, 100.
(181).

Need to provide capital grant for
construction of teachers’ quarters
in rural areas of Tripura

Shri Biren Dutta: I beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(182).

Need to give loan to Rickshaw-pul-
llers’ co-operative Society

Shri Biren Dutta: I beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(183).

Need to provide opportunities to those
people who have un-earthed stone
quarries and to check mepotism
in this field

Shri Biren Dutta: I beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(184).

Need to provide aid to the umbrella
stick-workers  co-operative of
Tripura

Shri Biren Dutta: I beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(185).



8703 Demands  JYAISTHA 14, 1884 (SAKA)

Need for providing employment op-
portunities and higher education
outside Tripura to the trainees
of Industrial Training Institute of
Tripura

Shri Biren Dutta: I beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(186).

Need to create a School Board for
Tripura

Shri Biren Dutta: I beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(187).

Need for recognition to Tripura Tea-
chers’ Association by the Tripura
Administration

Shri Biren Dutta: I beg to move:

That the Demand under the head
Tripura be reduced by Rs. 100.
(188).

Need for withdrawal of the Teachers’
Discipline and Punishment Rules as
framed by the Tripura Administra-
tion,

Shri Biren Dutta: I beg to move:

“That the Demand under the
head Tripura be reduced by
Rs, 100. (189)”.

Need to provide 100 per cent grant-
in-aid instead of 90 per cent to the
privately managed schools in Tri-
pura.

Shri Biren Dutta: I beg to move:

“That the Demand under the
head Tripura be reduced by
Rs, 100. (190).”

Need to change teacher pupil ratio
from 1:40 to 1:30
Shri,Biren Dutta: I beg to move:

“That the Demand under the
head Tripura be reduced by
Rs. 100. (191)."

for Grants 8704

Need to re-organise the Engineering
and Health Directorates in Tripura.

Shri Biren Dutta: I beg to move:

“That the Demand under the
head Tripura be reduced by
Rs, 100. (184).”

Need to provide mid-day tiffiin to
school students in Tripura

Shri Dasaratha Deb: I beg to move:

“That the Demand under the
head Tripura be reduced by
Rs, 100. (196).”

Need to take over Nabin Thakur
Senior Basic School in Khowai Sub-
Division by the Government.

Shri Dasaratha Deb: I beg to move:

“That the Demand under the
head Tripura be reduced by
Rs, 100. (200).”

Need to constitute a Tribal Develop-
ment Board in Tripura with power
of execution of the tribal welfare
works.

Shri Dasaratha Deb: I beg to move:

“That the Demand under the
head Tripura be reduced by
Rs, 100. (201)."

Need to stop eviction of tribal Jhumias
settled ynder the Jhumia Rehabili-
tation Scheme on land which has
later on been included in the Juri
Forest Reserve in Tripura.

Shri Dasaratha Deb: I beg to move:

“That the Demand under the
head Tripura be reduced by
Rs. 100. (207)."

Need for fully representative govern-
ment for Tripura
Shri Vasudevan Nair: I beg to move:

“That the Demand under the
head Tripura be reduced by
Rs, 100. (215).”
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Need to construct ome permanent
bridge over Haura River near Chat-
urdash Debatabari (Old Agartala)

Shri Dasaratha Deb: I beg to move:

“That the Demand under the
head Tripura be reduced by
Rs. 100. (217).”

Desirability of Special Development
Councils at the centre and also at
State levels, to carry out special
economic, social and cultural pro-
grammes in such a way and on ¢
scale that after next ten years, the
Scheduled Castes and Scheduled
Tribes in India may not require
special reservation and privileges.

Shri H. C. Soy: I beg to move:

“That the Demand under the
head other Revenue Expenditure
of the Ministry of Home Affairs be
reduced by Rs. 100. (219).”

Mr, Deputy-Speaker: These cut
motions are now before the House.

16.00 hrs.

Shri Basumatari (Gopalan): Before
I participate in the discussion of the
Demands of the Home Ministry, at
the outset, I congratulate the House
Minister. The Home Ministry deals
with various subjects which are more
important and the Home Ministry has
got, in my opinion, little time just to
look after Tribal affairs. By saying
this, I do not mean to say that this
Ministry is not doing anything. When
we consider the speeches made by
hon. Members and also the conditions
facing the country, I do not know
whether the Home Ministry will have
sufficient time to look after these
affairs.

Shri Lal Bahadur Shastri:
prepared to give.

I am

Shri Basumatari: Considering the
backwardness of the Scheduled Caste
and Schedule Tribe people, the Cong-
ress Government and the leaders of
the country have extended the time
for Reservation for another ten years.
From that, it is clear that the tribal
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people and the Scheduled Caste peo-
ple have not been brought up to the
standard to which they wanted to
bring them, Therefore, I do not
understand when some Members here
raise the question why the Scheduled
Castes and Scheduled Tribe people
should have some special provisions.
This goes against the fundamental
rights granted under the Constitution.
Mahatma Gandhi wanted these pro-
visions for them, I rember our great
leader Sardar Vallabhbhai Patel say-
ing in the Constituent Assembly, Do
you want to keep the Tribals as they
are?”. He said again, unless these
backward people are brought to the
level of Shri Jaipal Singh, I do not
think they can be considered as deve-
loped. I do not know why this Cong-
ress organisation deviates from the
idea of Mahatma Gandhi, the Father
of the Nation. This feeling leads to
deterioration in the country,

Looking to the educational develop-
ment, many hon, Members said that
we have been brought up to the same
level with others. If you go into the
figures as regards educational deve-
lopment, you will find how misrable
the condition is. You know, as re-
gards literacy, the country has been
brought up to 40 per cent from 5 per
cent in 1946. In the case of the
Scheduled Castes and Scheduled Trib-
es, it has been brought to 3 to 5 per
cent. Even then, the question is ask-
ed why there should be special pro-
visions and reservation. Look at the
figures one after another. I collected
these figures from the Ministry and
also from the Secretariat of our Par-
liment. We find up till now:

Scheduled Castes Scheduled
and Scheduled Tribes No.
Tribes. No.
B.A./B.S. 686 240
B.Com. 56 20
BSc. Agri. 23 5
Medicine M.B.B.S. 24 5
L.L.B./B.L. 39 15
B.Ed./B.T. 41 10
Total 869 200

Looking at the figures about educa-
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tional development, how do you say
that the Tribal people have been
brought to the level and the extent
that we want?

As regards services, the position is
very disappointing, Shrimati Renuka
Ray said that there should be some
economic criteria, What is the eco-
nomic criteria? When they have not
‘been brought up to the level of the
others, how can there be any criteria?
The position in the services was:

Permanent No. of S.T.
Class 1. 1957 4
1958 14
Class II. 1957 4
1958 15
Temporary
Class 1. 1957 2
1958 13
Class II. 1957 52
1958 87

This is in the whole of the country.
You can see how miserable the condi-
tion is, Do you think that the Tribal
people have been sanctioned a very
large sum of money?

Shri Bakar Ali Mirza said that
money was pouring like water. I
admit, money was pouring like water.
But, I want to ask the question whe-
ther money has been properly utilis-
ed or not. If you go to the field, you
will find that the money has not been
so utilised, I will give you the figur-
es, Only 25 per cent of the money
goes to the pockets of the Tribal peo-
ple for development. All the rest
goes to the others. I am sorry to
inform the House that even Ministers
themselves sometimes say, we have
done 3 lot, they are not satisfied, they
are not happy, they are not contended.
This is very detrimental if the Minis-
ters themselves say like this. This it-
self is a damage to the process that
we want to see fulfilled. Therefore,
we should be very particular when
we say that the Scheduled Castes and
the Scheduled Tribes have been
‘brought up. Nothing has been done,
if you look at the figures. :
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When we ask questions about the
services, many times it is said that if
you do this, if you do that, the P.S.C.
and the U.P.S.C. will not agree, 1
want to ask, who is the P.S.C. who
is the U.P.S.C. UP.S.C. is constituted .
by the Government of India and
the P.S.C. is constituted by the States.
The rules and regulations are laid
down. by the Government, When they
are subordinate bodies of the Govern-
ment I do not understand what
right they have got to oppose some
special provisions and some weight-
age. If there is no weightage, I do
not think even in 100 years they can
be brought up to the level of the
others in the matter of education and
in the matter of services.

One thing, I must tell you. When-
ever we ask about the position in
services, they say, there is no suitable
candidate, What is ‘suitable candi-
date’? A suitable candidate may diff-
er from person to person. I may
think one is suitable. Another may
think that he is not suitable. Suitable
candidate is a word employed just to
brush aside the claims of the Schedul-
ed Caste and Scheduled Tribe candi-
dates—just to avoid Tribals.

Coming to the economic conditions,
if you go to the fleld, especially in
South India,—I am not quoting here
from my figures; this is the figure
supplied by the State Governments
themselves for the southern zone
(Madras, Kerala, Andhra and Mysore)
—you will see that 80 per cent of the
tribals have no land. They take shelt-
er under the banks of rivers, under
the banks of tanks, under the trees,
even now. People say that these tri-
bals are so backward that they can-
not maintain land. If you go into the
history of these people, you will see
that they were the land owners. But,
due to the emergence of the advanced
community and money-landing com-
munity, they have lost land and they
have to take shelter under the hills
and they have become landless. It is
said that they are born not to have
lands and so they have to go to the
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forest, If you go to the forest, the
position is amazing, People living in
the forests are taken as floating popu-
lation. They are not taken even as
human beings. They do not get any
oil; they do not get any facility from
the present Government. Why? Be-
cause they have no land. They have to
shift according to the plans and pro-
grammes of the Forest Department. If
they do forestry somewhere, if they
are staying in some hill top some-
where, they have to shift there after
one year., Therefore, they get no
wells, no schools and nothing of that
sort. I am not exaggerating at all.
If Government want, I can give them
the figures in respect of all the States,
which have been supplied by the State
Governments themselves.

Indebtedness among the tribals is
simply horrible, In this free country,
in this republican and democratic
country, still, there is the system of
bondage. This bondage exists in diff-
erent States under different names such
as Sagri, Gothi, Hali and Vetty. Sagri
and Gothi are such that sometimes if
somebody comes and pays the out-
standing debt, then the tribals are to
go to that other family. For ages to-
gether this system of bondage known
as Sagri and Gothi has been there in
the Southern Zone. Still, the hon.
Ministers come forward and say ‘We
do not know why the tribals are still
not happy’. I do not understand why
they say like that, without having any
figures at their disposal. Of course,
I cannot blame them for saying so,
because they have got no statistics.
They have got the Scheduled Castes
and Scheduled Tribes Commission and
also the commission in respect of the
backward classes, but they have no
machinery by which they cin find out
the figures in regard to the Scheduled
Tribes. If we ask for figures in res-
pect of education, they cannot give .
If we agk for some other figure, they
cannot give it, I do not quite under-
stand what the use is of maintaining
an office here with Rs, 3 crores of ex-
penditure. The other day, I asked for
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figures of education; Government
could not give that figure. Again, 1
asked for information about how many
people from among the Scheduled
Tribes had passed the IAS examina-
tion; again, Government could not
give the figure, I wanted to know
how many Scheduled Tribes were
there in the services; they could not
give that figure also. Because they
have got no statistics, and they have
no basis for the information, they are
not able to give the figures. I do not
know why Government are spending
money in that manner without any
definite aim.

We are glad that they have got some
extension projects, We are also glad
that that they have opened some tri-
bal blocks on which they are spending
some money. But these tribal blocks
are located in such a way, and the
percentage of tribals residing in g cer-
tain area is taken in such a way that
these blocks cannot be enjoyed by the
plains tribals or the other tribals.
The criterion is that 66 per cent of
the tribals should be there, a condi-
tion which can be fulfilled only in the
Autonomous Districts of Assam and
some of the areas specified in the
Sixth Secretariat in the Constitution.
But what about the tribals who are
scattered? So, I want to suggest that
instead of 66 per cent of the tribals,
the percentage should be 30 to 41 per
cent, so that the tribals in the plains
also can enjoy the benefit of these
tribal blocks,

But mere creation of blocks alone
would be of no use. We have to see
that the benefits of these blocks act-
ually reach the tribal population. I
have had occasion to visit all the tri-
bal blocks in all the tribals areas, but
I find that only 25 per cent of the
benefits go to the tribals. For
instance, money is lent on a co-opera-
tive basis, but the tribal people have
no land, and, therefore. thev cannot
get land under the present rules and
regulations, So, they can only enjoy
the benefit of the schools and the
roads,
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So far as the schools are concerned, it
is not as if only the tribals go to those
schools. In every school, you will
find that only 25 to 30 per cent of the
students are tribals. As for the roads,
you know very well that it is only
the advanced people who are able to
enjoy the roads. Of course, we do
not ming their enjoying the roads.
But we have to see that the benefit
goes to the people at the lower level.
Sometimes, the question is asked:
‘We have allotted money for the
development of the tribals; roads
have been constructed; schools have
been opened and so on. And why are
the tribals not happy?’ and so on.
That is not the question to be put.
We have to see how many tnere are
among the tribals who are actually
enjoying the benefits of these things.

There is also 3 new thing which has
been emerging. We have established
many industries, both big and small.
But if we go to the details about the
places in which industry has been
established, we shall find that lots of
tribal people have been uprooted, and
they have again been forced to go to
distant places. We do not say that
industry should not be there. Indus-
try should be there, but along with
the scheme for the establishment of
industries, there should also be a
scheme for the payment of compensa-
tion for the tribals, in the form of
land for land, house for house and so
on. But what I have seen in my State
is,—and I have visited all the areas—
that the tribals have been uprooted,
but there is no question of giving any
land for them or giving any compen-
sation for them. Of course, they are
not vocal. They cannot go to the
district authorities or any other
authority. So, they do not go and
demand compensation, The other
day, an hon. friend of mine from
Bihar was saying that thousands of
people had been uprooted in Hatia in
Bihar. But in that same area, while
other people have been paid compen-
sation at the rate of Rs. 1000 to Rs.
1300 per acre, the tribal people are
paid only Rs. 45 per acre. This is the
condition in regard to payment of
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compensation for the tribals. Since
they are not vocal enough to demand
compensation, I submit that Govern-
ment should themselves come forward
and give them compensation.

In conclusion, I would like to say
something about infiltration in Assam.
You know, Sir, that infiltration in
Assam is a very big problem. This
is, in fact, a very controversial matter.
The infiltration of Muslims into
Assam is not a thing which has start-
ad only recently, but it started as
early as 1921 itself. When Sir,
Syedullah was the Prime Minister of
Assam, he wanted to include Assam
in Pakistan, and, therefore, he
brought a number of Muslims into
Assam, and the tribals had to leave-
their homes and hearths for this pur-
pose. I can give you the figures in
this connection., In 1911, the number
of Muslims in Assam was 3,55,320; in
1921, the number rose up to 5,85,955;
in 1931, it was 9,43,252; in 1941, it
was 13,05,902 and so on, In this way,
the number went on increasing like
anything. You will be surprised to-
learn that the Muslims have been
settled there on 20 lakhs bighas of
land; out of these 20 lakhs bighas, 10
lakhs bighas had been taken away
from the tribal villages. And do you
know how these lands were taken
away from the tribal people? When
the Muslims come to a village and
they settle on the land, they would
slaughter the cows there. The tribal
people being so emotional would not
be able to stand it. Therefore, they
would go away from that area. In
this way, thousands and thousands of~
villages have been taken away from
the tribals and converteq into Muslim
villages. Of course, we should not
blame anybody for this purpose. The
persons who are there are encourag-
ing other people just to go there.

I had occasion to discuss this with
the Chief Minister of Assam, because
inflitration is still there, and he was:
saying that Muslims were pouring in-
like anything, and the problem was:
how to check it. The hon. Minister
of Home Affairs knows about it very
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well. So, I would not like to say any-
thing further about it in the House.

But in conclusion, I would urge one
important thing. So far as the tribals
and their problems are concerned, I
think that the tribal people know
them better. I do not understand
why the Ministry should not have a
body of tribals to advise them on
tribal problems, and to help them in
collecting the necessary fifures.
Unless Government take steps to take
into confidence the tribals, all our
attempts at national integration will
not be of any avail. At a time when
we are talking of national integration
in a big way, if such sections of the
people are treated in this manner, I
do not know how it is possible to have
rea] national integration. If a large
section of the people fee] frustrated
that they are not being looked after
properly and they have to go without
anything, I do not understand how
national integration would be possible
in respect of these people. Unless
these people also are assured of their
right to equality along with the other
people, I do not think integration is
possible. I submit that this is a
matter on which Government should
bestow their attention.

10.18 hrs.

STATEMENT RE: RAILWAY
ACCIDENT NEAR HUBLI

Mr. Deputy-Speaker: There has
been a serious railway accident. The
Deputy Minister of Railways, Shri
S. V. Ramaswamy, will make a state-
ment.

The Deputy Minister in the Minis-
iry of Railways (Shri S. V. Rama-
swamy): With deep regret, I have to
inform the House that this morning
at about 6 hours, No. 204 Down
Poona-Bangalore Express met with an
accident.

. While the train was running at Mile
11/10 between Kundgol and Saunshi
on the Hubli-Harihar Metre Gauge
single line section, the tender of the

Demands 8714
for Grants

engine derailed, the following bogie
was smashed, the next two bogies
capsized, the fourth canted, and the
fifth and sixth bogies derailed. The
engine of the train itself came to a
stop on bridge No. 16. The remaining
four bogies of the train remained on
the track.

According to the information
received, three dead bodies were
found in the wreckage. 28 persons
received grievous injuries and 35
received simple injuries.

The medical relief van from Hubli
was rushed to the site, and the Divi-
sional Superintendent and the Divie
sional Medical Officer, Hubli, reached
the site of accident immediately after-
wards. The injured persons were
sent to the Hubli hospital for further
treatment. One of the injured
cxpired on the way to the hospital.

The General Manager and other
senior officers of the Southern Rail-
way have flown to Belgaum on the
way to Hubli and the site of the
accident. The Deputy Minister of
Railways, Shri Shahnawaz Khan, and
the Chairman, Railway Board, have
also left for Belgaum by air.

The District Magistrate and the
Deputy Superintendent of Police,
Dharwar, have inspected the site.

The Additional Commissioner of
Railway Safety will be holding am
enquiry into the cause of the accident.

DEMANDS FOR GRANTS—contd.
MiNISTRY OF HOME AFFAIRS—contd.

Shri Mohsin (Dharwar South):
While supporting the Demands for
Grants of the Ministry of Home
Affairs, I wish to make some observa.
tions.

Today, national integration and
emotional integration are the two
vital matters weighing on the mind of
every Indian. Rightly our Prime
Minister and the Home Minister are
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busy in promoting national integra-
tion and to this end they are busy also
in meeting leaders of all political
parties. Many speakers have already
spoken about national integration. I
might say that with all the sincere
efforts of the Home Minister, it has
not been possible to bring about
security and law and order in some
parts of India. Of course, it pains me
to see that even after 15 years of
independence, some communa] trou-
bles occur here and there; after we
had forgotten the sad events of the
partition, came the Jabalpur events.
the Aligarh and Meerut disturbances
angq thereafter the Malda trouble.
These remind us again of the mass-
acres which took place at the time of
partition. Looking at all these events,
one begins to think that we will not
achieve national and emotional inte-
gration in the near future.

I am not making any aspersions on
the officiency of the administration.
But there is something else to do. By
mere enforcement of law, by strict
administration, we cannot achieve
national unity. It must emerge from
the hearts of the masses. We must
inspire in them the thought that
Indians are one. The idea of Nation-
al unity should inspire the people.
Then only we can achieve this goal.

There are some communal organi-
sations and fissiparous groups which
are disturbing the unity of the nation.
There are not only communal distur-
bances, but some border disputes and
language troubles are there. We have
heard about the Assam language
troubles also. All these together pose
a great danger to the unity of India.
It is time that we seriously thought
about a permanent remedy to these
ailments.

Of course, many people think that
the minorities are quite happy here,
and they speak about the security
provided to the minorities here and
there. In the same way, after the
communal troubles in  Rajshahi
district in Pakistan, one Hindu leader
there also came out with a statement
that the Hindus are very happy in
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Pakistan. One should not take these
things so seriously. I feel that espe-
cially in northern India, the minorities
are feeling a sense of insecurity at
certain places. I went to Jumma
Masjid. Every ten feet there is a
policemen. We have had the Malda
affair. These are instances which
show that the minorities which show
that the minorities are not as happy
as they should have been.

However, I must congratulate the
Home Minister on taking very effec-
tive steps to bring about good admini-
stration and see that these regrettable
incidents do not occur. Yet I have to
say that he should think of better
means to bring about amity between
communities. The Home Ministry has
always thought about this. The
Sampurnanand Committee was set up.
It has submitted a preliminary report.
It has suggested certain measures to
bring about national integration and
emotional integration. This can be
done effectively only through educa-
tion. Our young boys and girls could
be trained that way. The text-books
should be so written as to create an
atmosphere of national unity and non-
communal outlook. I have been read-
ing in history books that have been
written that Aurangzeb did this and
that, he demolished idols, massacred
Hindus and so on, In the same way,
scme history text-books give promi-
nent place to communal clashes here
and there. This should not be the
approach. If the young mind is
approached this way, a communal out-
look will be created and the spirit of
revenge will naturally enter the
young mind. Of course, depiction of
these events may sometimes be
depiction of true  history. But
in order to forge national unity,
let us for the moment not give
such a prominent place to these
aspects of history. There are good
instances of people who have worked
for promotion of communal harmony.
Let the history of those great national
heroes of India be given more publi-
city. Let us not colour communal
incidents and let us not give them so
much publicity. We should also apply
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other positive methods to remove
Communalism. In this direction
the department of publicity could
play a great role to achieve national
unity and emotional integration to a
great extent.

I may say that this is the time tq
ban all communal organisations. Then
only we can see a non-communal and
national outlook spreading in the
country. Of course, there are some
communal parties here. Our Home
Minister once thought of banning
these political organisations, but now
it seems that he is not keen on that.
He thinks that it will, in a way, not
lead to national integration. I do not
know how this is so. I feel it is high
time that we should ban these com-
muna] political organisations, Shri
Mohammed Ismail, with all respect to
him, is the President of the Muslim
League. Now he is thinking of
bringing his Muslim League intc
my State also. That is what I read
in the papers about what he proposes
to do in regard to Mysore.

Shri Koya (Kozhikode): Is that
State the hon. Member’s monopoly?

Shri Mohsin: If he is really sinccre
about doing good to Muslims, let him
winday the Muslim League. If he
does that, we can say that India will
head towards national unity. Then
our Hindus brethern may algo think
that the Muslim League, which sowed
the seeds of communalism, has been
abolished and they should also do
likewise with regard to their com-
munal organisation. Let us think like
brethern about this matter. So I
appeal not only to the Muslim League
President but also to the other com-
munal organisations to dissolve their
organisations. Of course, the Jan
Sangh does not admit that it is a
communal organisation. Stil] it is. So
are the RSS anq the Hindu Mahasa-
bha, In the name of national unity, I
appeal to these organisations to wind
up their organisations and think of
national well-being and national
unity.

Now I pass on to a border dispute.
My senior friend, Shri S. S. More,
spoke eloquently about the border
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dispute between Maharashtra and
Mpysore. His arguments were quite
gimilar to the ones advanced by
Mr. Jinnah who advocated the parti-
tion of India. He was speaking very
vehemently about the inclusion of
some parts of Mysore State 1n
Mgharashtra, He said that on grounas
of language and culture, those areas
should go to Maharashtra. These werc
the exact words used by Mr. Jinnah.
1t is a matter of regret that a nationa-
list-minded leader, a seasoned man
like Shri S. S. More should go to this
extent in advocating these smaler
instincts like those pertaining w
border disputes. He compared this
dispute to tth India-China border dis-
pute and Kashmir dispute. After all,
wherever these areas might be,
they  will remain in India.
As long as they remain in India, why
should we think of this State and
that State? They are not going out
of India. Even if Belgaum remains in
Mysore it will remain a part of India.
The reorganisation of States did not
take place or a linguistic basis alone.
There were some other considerations.
Geographical and administrative con-
venience was also as important as the
linguistic basis, and on all these con-
siderations Belgaum was included in
Mysore, and rightly so. There might,
however, be some other areas which
were not properly included in Mysore
State, but I do not say that they
should be brought back to My-
sore. Sometime ago, there was
a statement by the Home Minis-
ter that by agreement of adjoining
States, minor adjustments could be
made. This was a clue for Mahatash-
tra, and trey raised a hue and cry.
Now it has got out of the hands of
their leaders. Even Shri Chavan is in
a fix. He cannot keep silent. Pressure
has been brought on him, and every-
body is making a statement. These
border disputes should be put an end
to, After all, we are remaing in one
country, and administrative con-
venience is the foremost considera-
tion, So, looking to all this, I request
the Home Minister to make a state-
ment, a categorical statement, that no
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more changes will be made in the
'Bdrder areas of any State. Other-
wise, I feel that these border disputes
will continue, and may even result in
assaults of one against the other,
bringing more worry for the Home
Minister. So, this is the time when he
should make such a categorical state-
ment, eliminating all speculations
about any adjustments.

However, if the States concerned un-
gnimously decide about some minor
adjustments, without arbitration by
the Centre, it can be permitted, but it
should not be done by force.

1 may pass on to the third subject,
the language issue, After the forma-
tion of linguistic States, the protec-
tion of the linguistic minorities has
become a problem. In every State
one language is predominant and is
the State language, byt there are so
many other languages which are
spoken by the minorities. For ex-
ample, in Mysore, Telugu, Tamil,
nalayalam and Urdu are all minority
languages, and Marathi too, and due
protection must be given to them. If
proper protection to the minority
languages is given, I do not think the
Maharashtrians; would be bothered to
any extent. The only thing they
should demand is proper protection of
the linguistic minorities. Urdu is
such that though it is widely spoken
in every State, it has no State of its
own. About four crores of Muslims
speak Urdu, yet it has no State of its
own. In every State there are suffi-
cient people who speak Urdy,
but it is not the language of
the Muslims alone. - I know that some
of mv Punjabi friends and U.P. friends
speak better Urdu than Muslims of
South India, This is not a communal
issue. Urdu was born and bred up in
India, and it is flourishing in India.
Many of the writers in Urdu are non-
Muslims, So, we do not have to look
at this questlon on a communal basis.
But strangely enough, the only pro-
tection given to Urdu is by giving
facilities to learnt it up to the
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primary stage. Then, what about
the secondary stage? After having

their education up to the primary
stage, should the Urdu students
leave it and go to their homes?

What about the secondary stage? They
have not got the organisation to build

‘'up secondary and college institutions.

The State has to take up the burden.
I am not advocating for Urdu alone,
but for all the minority languages.
The Centre should take the initiative
and see that sufficient opportunities
and facilities are extended to these
minority groups.

My Jana Sangh friends try to find
a solution to these communal distur-
bances by exchange of population,
which pains me very much, a; if we
are making a barter deal, exporting
coal and importing cotton, It is not
like that. We are not cominodities to
be bartered away in that way. We are
born Indians and we have not been
imported from Arabia or any other
country, Our ancestors were born in
India, and I have got the same right
as my hon, friend Shri U. M. Trivedi
there has got. If the time comes, every
Muslim is ready to die for his country.
We have many instances like that of
Brig. Usman. These four crores
of people cannot be packed away to
some other country, and four crores
of persons got from there. Even
when a few lakhs of refugees came, it
created a huge problem for our Re-
hebilitation Minister. If crores come,
what will be the state of affairs? Be-
sides, such statements only tend to
create more disturbance, and feeling of
insecurity among the minorities. 1
think the Home Ministry should think
seriously about such things and make
such statements penal.

I will be failing in my duty if I
do not pay a tribute to the way in
which South India has maintained
communal harmony. It has maintain-
ed communal harmony in such a way
that every State in North India should
learn g lesson from it.

Shri Surendranath Dwivedy (Ken-
drapara): We have sent Shri Ajit
Prasad Jain there.
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Shri Mohsin: However, 1 am as-
hamed of the slogan of Dravidastan
which is a slur on our face. It is high
time we thought in terms of national
unity, of one nation, and tried to
bring about all-rounq development by
creating unity amongst us and among
all the communities.

Dr, M. S, Aney (Nagpur): The
Debate on the Demands of the Minis-
try of Home Affairs was really taken
to a very high level by some of the
speeches today, and I have great ad-
miration for them although I do not
agree with the principles enunciated
by Shri More and others.

I find that in the course of the de-
bate, instead of concentrating on other
points which are covered by the Min-
istry of Home Affairs, the main point
that is under discussion is national
intergration, It seem that there is
a sense present in the minds of the
people not only outside but of those
who are in this House that there is
something wrong with our nationa-
lism, that our national unity seems to
be undergoing cracks. It seems like
that, and therefore efforts are made
outside by holding some conferences
and conventions; inside also, when
the Demands are under consideration
here, of all questions, this question
is given the greatest importance in the
discussion. I want to know why we
who under British rule managed to
bring together the whole country
under one flag and won our freedom
from a very powerful foreign Power,
should, after having got our indepen-
dence and having claimed that we
have successfully run this democracy
for a period of about fifteen years,
feel during the last few months that
our unity is not what it should be.
This requires to be looked after and
some remedy found. That seems to
be the main question, I feel we are
deceiving ourzelves. Are we really
facing the facts? My own idea is
this. The whole question has assum-
ed this form because we the people
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of India allowed the idea of language
to grow strong and yielded to the de-
mand for linguistic States at a very
really wrong time, That is the thing.
Once it caught the imagination of the
people of this country, it created units
which began to think more in terms
of regional territories than in terms
of the whole of India. That is the
very reason why there are disputes
even with regard to position of a few
villages, whether they should be on
this side or that side, between Bom-
bay and Mysore. I say, speaking a
particular language, ‘that it is my
right that those people speaking that
language chould be under one con-
trol, and not under the control of
people speaking another different
language, even though it it may be
one of the 14 national languages in the
Constitution, It is regarded by us
that any other arrangement is taking
away something from our particular
territory. We think the others that
is people speaking another language
occupy a secondary  position in
linguistic State.

Supposing there are some Maha-
rashtrians living in some other parts.
What is the idea? The grievance is
that the are not under the control of
the Maharashtrians, not being part of
Maharashtra, They are according to
the linguists under the control of non-
Mahrattas who form the majority
there. They very idea of linguism is
this. There should be a State of a
particular language; those people who
speak that language become the ruling
race in that State. The whole trouble
is this, All others become secondary
citizens, and something in the nature
of people who are being ruled. The
feeling of ruling people and the ruled
people grows there This is the great-
est evil and danger to the Indian
Nationalism and democracy.

In India, the Mohammedans as a
class though there was Mohammedan
Badshah,were not regarded as rulers.
The idea of State territorialism and
linguism has come from the West. It
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is from England, France and America,
etc. If we study history we will find
that the Britishers brought their own
staff to rule over us. They were a rul-
ing race, Gradually this idea grew up
in India My friend. Shri Khadilkar,
who is a student of history and current
events, will, I think, know that.

When the Britishers came here, the
king was not the only sovereign in
England. The British people also
were the sovereign. They regarded
the British people themselves as the
sovereign people. Those who came
here came as members of the ruling
race, came herewith the idea of re-
presenting that Government. Then
they began to feel that they were the
persons in importance in India. Was
India conquered by the Britishers
from the Mohomedans? No. It was
conquered by us. It is we who fought
against them. We were the rulers of
India, From the status of being the
rulers of India at one time, we have
come to this. The British conquest
grew in that way. If we read our
historic literature we will find that it
has grown this way.

We wanted all that sectarian patri-
atism to go. We thought we were go-
ing to give battle to all that when we
were fighting the battle for freedom.
In those days, people like Justice
Ranade, Lokamanya Tilak, and Shri
Gokhale, never thought in terms of
Mahrattas; they thought not in terms
of Bombay or Poona; they thought in
terms of the whole of India. (Inter-
ruption). We were fighting the battle
under their influence; and later days,
we were under the influence of Maha-
tma Gandhi, who thought in terms of
the whole world. That was the posi-
tion. So, with that great influence we
were working and carrying on the
battle, with the idea of getting free-
dom. The work of those great men
who were carrying on our work, who
were writing books of history and
others, wag done like this. This little
vice of language was not heard.
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Immediately we got independence,
we sat down to write our Consitu-
tion. We thought of creating a fede-
ral India, a federal State of India.
There were really no units which were
to come together. But to create Fede-
ration new kingdoms or new States
bad to be created and they were to be
accepted as units. It was the duty
of the Constitution makers at that
time to see what should be the princi-
ple by which the States should be
created and what should be the area
of those States.

They took it for granted that the
States which existeq before under the
British rule should be taken as the
units. They took it for granted and
made their proposals for giving or
taking away something from the Pro-
vinces. That was the picture then.
They were going to create a new fede-
ration in this country. And, they had
to create new units which did not
exist at that time in this country.

In America, there were indepen=-
dent States and they had to come
together for the sake of a common
danger; and, ultimately, the Ameri-
can Federation was formed. Even
there, civil war had to be fought in
the case of certain new States. That
feeling was there in America. But, in
India, there was nothing of that kind.

But in certain moments of idealism,
in the Congress resolutions regard-
ing linguistic provinces was passed.
That was taken as the lead of a great
force and improved by some of the
patriotic workers there in India; and
particularly by the Andhra friends
who were very keen about it. They
pursued it all the time and they made
great sacrifices and Potti Shri Ramulu
died, a thing which unnervedq our
Prime Minister. Here I deliberately
use that word. Only a few days be-
fore his death, astatementhaq been
made by Pandit Jawahalal Nehru that
we shall not allow these flsiparous
forces, these disintegrating forces to
grow, After that, this big tragedy
took place. Somehow he made a
statement that the matter had to. be
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looked into. Once he said that, all
those who had those ideas which were
latent and which were moving up
even in British days, all those people
began to think in terms of language
and they also thought of becoming
antonomous States on grounds of lin-
guism. The vidarbhites were vic-
tims af this. Our Maharashtrians
thought that if this principle is to be
accepted, then, everybody who speaks
the Marathi language must come under
one State. That was a natura] pro-
position. Noty only that. Even
before the State wa: obtained there
was another current of thought that
was working, Even before this idea
was taken up by the Congress the de-
mand was made for a Brihan Maha-
rashtra. Do you know what it is?
It is Greater Maharashtra. Even be-
fore Maharashtra was created a State,
the question of Brihan Maharashtra
was taken up, It was really in an
intelligent way that they brought it.
Vidarbha State was a art of the Bri-
han Maharashtra State and not of
Maharashtra. The idea grew up like
this,

You can appreciate how the idea
came in. Some of you may have read
the book of that famous imperialist
historical writer, Lecky. He started
this idea of imperialism that all other
colonies occupied by England should
become Great England. From
that ‘Greater England’, we bor-
rowed ‘Greater Maharashtra’.
We are victims, not to actualities, but
to ideas imported by others which
we regard as our own and which do
not do us good. When the movement
Independence started, the people be-
lieved: we are governed at present
according to the ideas of the western
people and if we become indepen-
dent, we shall have our Government
according to our genius. I want to
ask all friends: have we ever thought
of what is our real genius in this
matter forming States? I was go-
ing through the old story, Sir, If you
read old books, there were 56 States;
& tils country was a big ciltural
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unity and it recognised at times some-
body as paramount and he used to
perform Aswamedha yagam. There
were 56 small States and we were
one of them. Vidarbha is one of the
States one of the very ancient States,
from the time of the Vedas to this
day. We lived like that. We are
maintaining our cultural identity. We
were prepared to make sacrifices for
the sake ofr the whole of India and
we have our loyalties to to great
leaders of Maharashira, for whatever
knowledge we were getting from
them.

When this idea of linguistic pro-
vinces came and caught hold of the
minds of our friends the Maharash-
trians, what happened? Our friends
in Maharashtra are more in number
than we, they are more resourcetul
and are in a way more bigoted.

Shri Tyagi: More vigorous.

Dr. M. S. Aney: You may call it
anything you like; Qut this word sug-
gested itself to me. In that way the
thing goes on. Committees and Com-
missions were appointed.  Threé
commissions have decided. They de-
cided that the eight districts of
Vidarbha should form a separate pro-
vince. We do not say that it should
be a ground for dropping the idea of
a Maharashtra state. There was the
Dhar Committee report first. Then
there was another committee called
the VJP Committee Vallabhai Patel,
Jawaharlal Nehry and Pattabhi Sita-
ramayya. That was appointed by the
working committee of the Congress.
They also prepared a report. They
said that if the Maharashtra friends
wanted to have a State based on lin-
guistic unity, let them have it but
whether the people of Vidarbha
should go into it or not is a matter to
be decided after that, separately, by
the pedple of Vidarbha themselves. I
showed it to the hon. Prime Minis-
ter on a previous occasion; I said
that it was our charter. Somehow,
after that there was another wave of
linguism in this country and we
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found that our people were again
agitated over it.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri Tyagi: There must be some
consideration for the seniority of
Members.

Shri Raghunath Singh...... includ-
ing yourself.

Dr. M. S. Aney: I shall finish in
two or three minutes. Another com-
mittee was appointed: Fazl Ali, H. N.
Kunzru and K. M. Panikkar. When
it was announced the whole of India
applauded that it was a committee of
very eminent men and great experts
and everybody thought that they
were the proper persons to tackle
that question. At that time, when
the committee was doing its work, I
was lying ill at my sick bed at
Poona. I made a statement before
them and also gave a memorandum
to them. To the astonishment of all
our Maharashtrian friends, they
found that its decision was that the
eight districts of Vidarbha should
form a unit by itself. All sorts of
things were said in Maharashtra
about these three persons being not
competent to decide on the question
of Maharashtra and so on and I do
not want to go into them because I
promised not to take more than two
or three minutes. The result was
that the Government of India also
began to feel that something must be
done because these people joined the
hands of communists and others in
Bombay under the leadership of Shri
Dange and others. An agitation was
started and in the streets of Bom-
bay more or less 100 people were
killed and blood was spilt. All these
things had some effect on the mind
of the Government at the Centre.
There were resignations from Minis-
ters. The bilingual formula was
brought. The leaders of Vidarbha
movement were brought together and
some kind of negotiations went on with
them. They were told: you were not
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losing anything and these persons
agreed in a moment of weakness.

Shri Tyagi: Do they not speak
Marathi? There language is the
same.

Dr. M. S. Aney: At that time,
Vidarbha, Maharashtra and Gujarat
were there. Our leaders, good or
bad, they succumbed to these things.
I was there in the hospital and when
I was told, I said to them: if you had
all agreed, what can I do? I am sick.
Then came the time when the bilin-
gual Bombay was again divided and
Maharashtra become a unilingual
State. Little knowing the realities or
the will of the people, the persons
here in charge of the affairs, they
pushed forward this idea. In this
way, things have changed and we
have been the victims and we found
ourselves part of the Maharashtra
State. That is why the Samiti has
been carrying on its agitation. In a
matter of this kind, what should be
the rule? A rule should be made that
the opinion, not of the Maharashtrian
people as to whether we should form
part of Maharashtra, but of us who
are going to be affected; must pre-
vail. We have been asking them to
take a referendum. So, this Is the
question. If that goes against us we
shall not talk of it again. But do
not try to utter any experiences
after the results of the general elec-
tion or a bye-election. Shri Chavan
stated at the beginning of the last
election that the question of reorga-
nisation of States is not before us
and not an issue. He made a state-
ment after the result that there was
no doubt that the people of Vidarbha
were in favour of Maharashtra. So,
this sort of jugglery takes place.

17 hrs.

What I want is that this House and
the hon. Members of this House
should give some time to understand
this question properly and formulate
a policy by which not only the States
will get autonomy but big and un-
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wieldy States could be split up and
made into smaller units. For ins-
tance, they have not been able to
deal with the problem of dacoity in
Uttar Pradesh, because they say it
is a big thing. They have got their
own argument, I say that these big
States should be bifurcated and
made smaller units. You go to any
foreign country. You will find that
the components of any country are
smaller. On the other hand, you
will find that some States here which
are component parts of India, are ‘as
big as France, for instance.

Mr. Deputy-Speaker: It is time
that the hon. Member ended his
speech.

Dr. M. S. Aney: So, I appeal to this
House to give more atention to this
question,—the question of Vidarbha
and Maharashtra—by giving it a dis-
passionate view. It should be con-
sidered from a dispassionate point of
view, ang then a solution should be
arrived at, by which Vidarbha will
be in its own place and Maharashtra
will be in its own place; and we shall
live in future as good old friends as
we were before.

Shri J. B, S. Bist (Almora): Mr,
Deputy-Speaker, Sir, during the dis-
cussion on the budget demands of the
Home Ministry, I would like to focus
attention cn the problems ©f a part
of India about which not much is often
heard. I refer to the border areas
adjoining the Indo-Tibetar border.
There are frequent references of what
the Chinese are doing or have done,
but not much is heard about what is
happening on our side of the border
gud of the problems, the hopes and the
leurs of the people who will be the
first victims of aggression or active
military operations when thcy take
place.

The problems vf the area can be
summed up under-five heads. First
afid foremost is the administrative
aspect. The Centre has made substan-
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tial allocations for the development of
these areas, but somehow or other,
the pattern of administration evolved
has not been able to ensure the
effective utilisation of the mcney. It
is true that an attempt has been made
to cut down red-tape and routine by
piacing these areas directly under the
Chief M.nisters and the Chiet
Secretaries 'of the States concerned.
But they are so overburdened with
their other responsibilities that these
areas can only claim a fraction of
their attention and time. The officials
posted there consider themselves so
far removed from the seats of authorily
that they tend to develop an attitude
of going their own way.

Secondly, since the money 1s allo-
cated by the Centre and spent by the
States, there is a tendency nci to be
very particular as to how 1t 1s to
be utilised. There is need to have a
central evaluation to see that funds
have been spent properly and spent for
the purpose for which they were meant
or provided.

17.04 hrs.
|MR. SPEAKER in the Chair]

Thirdly, there is no arrangement
for sharing of experiences of patterns
of development in various regions.
Despite their being administratively
divided into d'fferent States, lLacy have
a common terrain, climate and a
more or less ethnically common stork
of people inhabiting them. Despite
this, experiments in development made
in one area, I doubt, are shared by
another area. I request the hon.
Minister to have a kind of Central
Board at which States which have
these border regions should be repre-
sented and common problems and
their solutions should be periodically
discussed.

I would also recommend to the
Home Minister to have an advisory
committee of the Members of Parlia-
ment representing these areas. Let
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us be hig ears and eyes to judge and
tell him of what is happening in
those areas and let him, on his part,
ghare with us the official thinking on
various aspects of development of the
area to whatever extent he likes.

The fourth point to which I would
like to invite his attention is that
there is slow progress in various
projects, particularly the roads, in
those areas. I may mention here that
these roads are being built so com-
placently that the people concerned
do not seem to realise that these
roads form a very important and vital
part of the country, if something goes
wrong in the country and especially
when the Chinese make their aggres-
sion. Despite the sum of Rs. 422 lakhs
provided for development of these
areas in the current budget, the prog-
ress so far has not been satisfactory.
T have visited some of these areas in
my constituency and fourd that the
road construction programme is nct
up to schedule.

Lastly, I would like to say a few
words about the feeling of frustration
which seems to prevail among the
border people. Their hopes and espi-
rations have been arouseq by official
pronouncements, but the achievements
made so far have not fulfilled them.
Maybe they expected more than they
ought to have, but the psychological
effect of this feeling should be kept in
view.

The people who are going to lose
their main source of livelihood as a
result of the cessation of trade with
Tibet and the lapsing of thc agree-
ment of 1954 must be told what they
are expected to have in future. The
process of providing them with alter-
native employment should be
hastened.

From here, I would like {o go t>
the problem of Union territory of
Himachal Pradesh. The hon, Home
Mirister made a bold announcement in
the House sometime ago. He said that
the Government’s intention wasg to
transfer all development departments
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to the people’s representatives. He
announced the appointment of « com-
mittee under the chairmanship bf the
Minister of Law to decide tae distri-
bution of departments. From what I
have heard, it appears that the new
scheme might not come into force tiil
August this year, Meanhwile, the
elections to the Territorial Councils
have been completed and the uew
members are cooling their heels.

In this connection, I would like to
Place certain points for consideration
of the Home Minister and request him
to throw some light on them if he
possibly can. First and foremost 1s
the status of the Territorial Council
or the representative assembly, what-
ever you may call it. Would it
continue to be a body corporate cr
would it become a Part of the
administration—the deliberative part?

The present experience of the
Territorial Council has been rather
unhappy, with itg powers severly

hemmed in, by the restrictions under
which it functions. Second!y, would
the Executive Councillors be responsi-
ble to the Territorial Counc:1? Weould
they exercise full powers in respect of
subjects assignedq to them?® Thiidly,
what would be their role vis-a-vis the
Lt. Governor? Would they act as his
advisers in matters which are under
this jurisdiction? I could g0 on multi-
plying these questions for the whole
affair is in such a nebulous state that
people are confused. I wowd like to
know what hurdles stand in the way
of having a full-fledged pooular set-
up for Himachal Pradesh, shorn of
trappings of a full-fledged State? Any
decision that the Government might
take must keep in view the fact ihat
the area is a part of our sensitive
border with China. I hope the decision
will be arrived at soon.

Shri Gauri Shamker (Fatehpur):
Sir, even rising as a Member of the
Opposition, I am tempteq 1o congra-
tulate the Home Ministry. I may sub-
mit with respect that this Ministry
has been very lucky in getting such
persong like Sardar Vallabhai Patel
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‘who was able to tackle the problems
‘with an iron hand and then Pandit
Pant, who had a giant mind and who
was able to tackle the problems
successfully and then at present we
have Shastriji, who is quite able to
tackle the problems. Without any
‘hesitation, I can say that he is able
to enjoy the popularity of ali of us,
not only inside the House, but
outside. But then, there are certain
fundamental shortcomings with regard
to the Home Ministry and I should
like to mention some of them hcre.

Coming to the functioning of law
rcourts, I have to say that even after
15 years of independence, we have
not been able to ensure cheap aud
speedy justice. In our law courts. we
find that only such persons who are
men of means can have justice done
in their favour, be it civil or criminal
justice. I am conscious that if tere
has been enhancement in court fee,
that would be a provincia! subject.
‘But still there is a limit. I can quote
the example bf U.P. where during the
last 15 years, there haz been an
.enhancement of 18 to 20 per cent in
court fee. You can imagine how a
poor man could afford to go to these
courtg to get his grievances redressed
or to have justice done in his favour.

Even if we see the moral side of
the functioning of justice in court
room, we find that even after 15
years, we have not been able to shake
off that demoralisation. Still we have
instances in our rural areas where
people say, “Why don’t you speak the
truth here? This is not a law court”.
So, we find that we have not been
able to give speedy and cheap justice
and so there are a great number of
persons who are still hesitant in
having full confidence and faith in
the law courts. If that continues any
longer, I can say ther> is great
apprehension about the implementation
of democracy in our country, because
we are giving a chance to the people
t0 doubt or have any suspicion
towards ‘these courts of justice.
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Then, coming to the government
servants, especially those employed at
the district level and who are dealing
with executive and other work, I have
to point out that in our district we
find that the District Officer and the
Superintendent of Police are not
generally able to do their work
independently. There is much inter-
ference in their day to day work by
our leaders belonging to the ruling
party. Sometimes, even the subordi-
nates under those District officers
find it difficult to work in an
independent manner. They are in a
clique with this leader or that leader
with the result that there are
instances of insubordination at the
district level and even at the pro-
vincial level. These things are
happening every day. There are not
one or two instances but quite a
number of them. If we encourage
such things it will only lead us to

anarchy and not to a socialistic
pattern of economy. In this respect,
Sir, I have to make a suggestion.

There should be some strict code for
the political parties to follow. At least
they should not be allowed to inter-
fere in the day to day administration,
in the work of those government
servants. I have come across certain
District Officers where even if they
want to work in an independent way
they are not allowed to do that
Such things will not prove congenial
in the interests of democracy.

Again, coming to law and order
question, I have to say that we are
passing through a stage when the
life and property of a human being
whether inside his own house or
travelling in a train or going to the
market are not safe. There are
chances of trouble being created, and
we are coming ahead to such a stage
where we can say that might has
become the right or there is jungle
rule in rural areas, Therefore, we
have to deal with the problem with
an iron hand. There are instances in
certain districts of Uttar Pradegh
where the condition of law ‘and order
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‘has deteriorated to such an etxent
that there is no peace, there is no
normal life prevailing in that area.
In this respect too, therefore, the
Home Minister has to take a very
keen interest, and all those provincial
governments or district officers who
are not able to deal with the problem
have got to be severely dealt with.

A word about the general elections.
I am not opposed to giving certain
privileges to Scheduled Castes and
Backward Classes. But we have
noticed that there is a creation of a
privileged class, and especially during
the general elections there is an open
parade on behalf of the ruling party.
They would come out with this
guarantee that they have got the
minority votes in one pocket of their
coats and they have got ithe votes of
Scheduled Castes and Backward
Classes in the other pocket. I have
come across certain people saying like
that openly in public meetings
(Interruption). It is because of the
fact that you allow them to feel that
they are suffering from some sort of
defeatist mentality. It is because of
the fact that you are actually having
a control over them and they are at
your beck and call. I say that this
idea of saying that they are at our
beck and call is not a healthy sign.
The Scheduleq Caste, backward and
minority people should have bzen
permitted or allowed ....

ot fraergwr (aieY) . wewe
TRET, SART F Q9T G § | q@h
a3 A Fed AT F g gedfreare
FTHET HTT § | I T QET HE T@TH
g
Shri Gauri Shanker: I know it

Then, we have not been able to root
out the social evil prevailing amongst
us. There has been recent legislation,
1 am conscious, to root out communal
hatred and other things. We have
section 153A of the IPC, we have
certain provisions in our election law
and we have certain legislatioh
against untouchability. But I can dare
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say that there have not been instances
— I would say, in UP there have not
been any such instances—of prose-
cution under any of these leigslations.
Will that show that there are no cases
to be launched? It would simply show
that these are huge problems, it is
not possible to cope up with them
under these legislations and hence
there are no prosecutions launched
under any of these legislations. I
would be happy if prosecutions are
launched under these legislations, For
example, during the general election
there was absolutely no prosecution.

Mr. Speaker: Is he a lawyer?

Shri Gauri Shanker: Of cqurse, I
am. But I am not suggesting this for
getting more work for the lawyers.
That would create a healthy sign. I
am only mentioning what I am witnes-
sing every day. Now such legislation
are only in paper and they are nbt
being implemented. I am quite sure
that the social evil among the
scheduled castes and backward
classes cannot be rooted out by
legislating in this manner unless we
have propaganda in the villages where
they are living. So, unless we do that
on the spot, we cannot succeed in
rooting out these evils.

The problem of Scheduled Castes
is a very complex problem., We have
been accused, the high class people
have been accused, of not giving due
treatment to the Scheduled Castes. I
may tell you that the problem is
there to a small extent in the urban
areas and to a great extent in the
rural areas. We make no discrimina-
tion; we give equal treatment to all
But what about the Scheduled Castes
themselves? They have untouchability
among themselves. In my own State,
I have seen that certain classes of
Scheduled Castes would be reluctant
to dine with Passis, Chamars and so
on and so forth. Now the high class
people have no hesitation to mix up
and dine with them. But, at the same
time, within the Scheduled Castes,
they do not do it. So, that evil which



8737 Demands

{Shri Gauri Shankar]
is prevailing among the Scheduled
Castes has got to be rooted out. Unless
that is done, there cannot be any
unity among themselves end then how
can they expect unity as a lot with
high class people? The evil is ceep
rooted and, in spite of the efforts by
Mahatma Gandhi and non-official
bodies, it is still prevailing. It has
got to be looked into a very serious
manner and rooted out.

Coming to appointment of judges to
the High Courts, there have been
instances where some such appoint-
ments were made on partisan lines,
which is not a very healthy sign.
Appointments of the various Govern-
ment Counsels are also made in the
same spirit.  That is not congenial.
‘We have to make efforts to show that
we are doing justice and real justice
will have to be done.

Coming to the problems of high
dignitaries like Ministers, Deputy
Ministers and Parliamentary Secre-

taries, I have to suggest one thing.
Whenever they make visits to various
parts of the country, they ought to do
that without giving prior intimation of
their programme.

I am conscious that that will cause
great inconvenience to them in the
matter of having good receptions and
sumptuous feasts, but that will im-
prove the position. If they visit the
places without giving prior intimation,
they can see the realities themselves.
A week or fortnight earlier an intima-
tion is received that a certain hon.
Minister is visiting. That is of no use.
Everything is made in order and he
cannot find the realities on the spot.

Again, I have to make one more
suggestion. T know that that will
cause still more inconvenience to
them, but it is bound to improve the
situation.  If they sometimes visit
certain localities incognito, that also
would handle the problem and im-
prove the position. I know many
instances when our late lamented
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Rafi Ahmed Kidwai used to go
incognito, At times he used to reach
the spot earlier than the district
officer actually reached there. If that
step is taken, they can actually find
out the reality and that will go to
improve the situation to a very great
extent.  But, naturally, that will
cause very much inconvenience to the
hon. Minister thinking of doing that.
But then we have to see the masses
and improve our position. So, I
suggest that this thing should also be
kept in view.

Mr. Speaker: Ministers must be
there to receive the District Magis-
trates!

Shri Gauri Shanker: That would be
very proper.

Shri Prabhat Kar: But it is difficult
for Shastriji to go incognito. He
cannot do that.

Mr. Speaker: The hon. Member
suggests that without giving prior
notice the hon. Minister should go
and nobody should be there. They
should stand there and come back.

Shri Gauri Shanker: It is not a
question of standing there and coming
back.

Mr. Speaker: If without prior notice
hon. Ministers reach there, the authori-
ties and others whom they have to
contact may have gone on their own
work.

Shri Gauri Shanker: They can
contact them afterwards, But they can
see the real situation in the district.
They can see the development works
and other works. They can go to the
Police Station and find out the posi-
tion there. Such things can be done
without approaching the district
authorities. They can contact them
afterwards. That will solve this
problem. There is, of course, no
objection if they visit all these places
and see what a common man has te
face in going to the Police Station for
getting his report registered.
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I have to say one word about the
Police force. Still, there are reports
not being registered at the Police
‘Stations. Still, corruption is prevail-
ing at that level. All this is due to
carelessness and negligence. Some-
times, as I have said, those persons are
-actually the pets bf certain persons
‘who are in the ruling party.

In the end I have to submit that
‘the Ministry of Home Affairs has got
enormous work to do. All these
things which I have sugegsted are
only a part of this Ministry. If these
things are tackled properly, I am sure
some improvement can easily be

expected.

Shri R. Barua (Jorhat): Mr.
Speaker, Sir, it is the primary
responsibility of the Ministry of Home
Affairs to look to the maintenance of
peace and tranquility in the country
and in that sense it is occupying a very
key position in our Government as it
ought to. In the present context of
things we find that potential forces are
growing or are appearing both within
the country and without to disturb
our political growth and our demo-
cratic set-up. In that context I feel
that the responsibility of the Ministry
of Home Affairs has grown. Therefore
1 would just come to one aspect.

If you just look at the map of India,
you will see that the northen frontier,
north-east frontier — particularly,
Manipur ang Tripura, Tribal belt in
Assam are of a very vital importance
so far ag the Home Ministry is
concerned.

First of all I shall deal with the
Scheduled Tribes and the Scheduled
Castes living in those areas. In Assam
particularly these people were neglect-
ed for a long time, and as a result of
this they are still in extreme poverty.
And the communications in these areas
are very much neglected. After
independence, rightly, the Central
Ministry took the responsibility, and
something is being done for their im-
provement. But in spite bf the things
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that are done or the money that is
spent, it is not in proportion to the
targets achieved in the rest of the
country. I feel that in matters of
health, education and communications
very little in done in these areas, and
these people naturally feel that they
are not treated equally with the
people of the other classes. That
feeling of discontent is gradually
growing in these areas.

The welfare of the Scheduled Tribes
is generally entrusted to the Welfare
Department of the States, and conse-
quently no special interest is given to
these areas. Towards the closing
monthg of the financial year, money
is spent in order to show that some-
thing is done. But that sort of
spending leads to some amount of
extravagance and, I should say, to
improper utilisation also. Therefore,
inspite of so many years of our effort
we find that these tribal! people are
still neglected.

JIf you look at the Mikirs and Miris
of Assam and also the Cacharis you
will be simply horrified to see the
squalor and the state of poverty in
which they iive. And their econbmic
structure is practically tottering.

On top of it we find that there is
a new onslaught on their fundamental
economy. These people generally live
on land and their economy is depen-
dent on the forest areas nearabout.
They have certain privileges of getting
fuel from the reserved area; they
have also got the privilege of grazing
their cattle there. But as time passed,
all these people have been very much
exploited by the money-lenders and
also by the greedy landholders. They
have therefore been pushed out from
very many important areas.

Now, on top of all these things,
there has been infiltration into these
areag from East Bengal. This matter
is very important in the sense that
this inflitration in large numbers is
having a very serious impact on the
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economy of these tribal people parti-
cularly in the districts of Goalpara,
Kamrup, Darang and Nowgong,
because there ig ample land in-
between the tribal area and other
places in which these land-hungry
people can go and settle. These people,
after they go in hordes, gradually
push out the tribal people from their
original homelands. In fact, this
process is not a new thing. It was
going on from years past. But nobody
took care of it and nobody thought
that this question of the tribals would
ever crop up in any seriousness.
People take it in some other light. I
feel that this infiltration is having a
direct impact on the economy of
these people. Village after village is
being occupied by these infiltrations.
Reserve lands are being illegally
occupied. I am not concerned whether
these land-hungry people get land or
not. I am concerned with the economy
of the people. The peculiar psychology
that is being created in these pockets
is rather very important to these
people. On the one hand, we have got
our neighbour just across the
MacMahon line which is not far away
from this border. On the ther hand,
the tribals are being pushed out of
their lands. Therefore, some sort of
resentment is growing in these pockets.
Some agents provocateur are getting
into these pockets to rouse their senti-
ment against India or what we call,
against welfare of India. To ,these
pockets, it is not possible for the white-
collared intelligentsia to get in or for
the officials of the Home Ministry, or
for the matter of that, of the State
Government to go and see how things
are going on, how matters are moving
inside these areas. If anybody has
got to go to these areas, there was got
to be prior notice. @ Nobody can
negotiate these areas whether b©n
bicycle or bullock cart, not to speak
of motor cars. The communications
position is absolutely worse. In view
of these, I submit that the Home
Ministry should take special note of
the position and tackle the problem.
For years past, we were very much
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complacent about what is happening.
in those areas. If you look at the
Mikir hills in the map of India, you
will see a few miles off as the crow
flies there, are the Chinese soldiers.
Bhutan border almost touches and is.
continuous to Kamrup. Things are not
going on well in that area also.
Therefore, when the welfare of the
Tribals and of the Scheduleq castes is
a matter for the Home Ministry to
tackle I submit that this question
should be looked at from a special
angle because we are having rather
unfriendly neighbours both on the
north and on the other side.

In view of that the tribal people,
particularly the Plain tribals who live
in these areas, form a very large
population. When poverty prevails,
when squalor prevails, it becomes
easy to utilise the situation as a good
breeding ground for encouraging
divided minds and what not. I am
drawing the attention of the Home
Ministry to this aspect of the question.

Then, I come to the question of
Manipur and Tripura. They are
territories directly under the control
of the Home Ministry. Many years
have passed after Independence, But
we have not been able to bring these
States to the political pattern of India.
They have not got responsible Govern-
ment. I am not advocating that at
the present moment, because there
are other things to be considered. So
far as these two patches are concerned,
the officers there ought to be not mere
good gentlemen functioning, just
catering to the normal needs; they
must be people with some amount of
imagination and patriotism to see and
to grapple with the problems of .these
people I am sorry to say that that
is not happening in these areas. If I
am correct, the Minister in charge of
these Affairs also very seldom goes
to these areas to see how things are
being done. Therefore, naturally, the
people in these areas feel that the
officers sitting there, either in Manipur:
or Tripura are their lords. They are
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smarting under some sort of inferiority
complex. That is not good for us.
Development projects that are being
done in these areas are not sufficient.
1 would rather submit, let
there be more grants for
the improvement of these areas,
because they are in a very strategic
position of India. These two patches
of territory should be so improved
that they fit in well with the rest of
India.

So far as communications are con-
cerned, even from Assam, we cannot
go to Tripura. That is the state of
affairs even after 15 years. If some-
body has got to go to Tripura, he will
have to go by air. In the rains, he
cannot go by air also. This is what
is happening in Tripura. So far as
economy is concerned, they are still in
their original state. No industry has
developed in that area. There may be
a few hospitals and a few schools.
That does not mean improvement in
the sense I am just trying to impress
upon the hon. Home Minister.

So far as Manipur is concerned, it is
all the more neglected. Long long ago,
there wag a road connecting Manipur
with Assam, namely the Dimarpur-
Imphal road, which is a very strategic
road. Now, it has got to pass through
the Naga Hills. But beyond that, no
attempt has been made to connect
Manipur either by railway or by
roadway with the rest of India. It is
not only that, the Dimarpur-Imphal
road which was in existence from
the time of the British people is not
being improved as yet. It is still
there in the original condition. I feel
that this road ought to have been
improved to fit in with the modern
needs of India, particularly, the
defence needs of India, but that is
not being done.

Manipur is known for its cottage
industry. It is also known for its
other industries. But we know about
Manipur more only in respect of her
dances and songs here. It is time
that we should also look to the
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economic needs of Manipur, Dance is
something which we can see some time
after. For, we have just got a very
critical border there.

So far ag the Manipuris are concern-
ed, they are yet educationally where
they were. We do not find any
technical education being imparted to
them in that area worth the name.
There might have been a few engineers
here or there. I am not concerned
with that. Bui so far as technblogical
skill at the lower level is concerned,.
that is not being imparted to them.
And this should be done very quickly,
and if necessary, more money should
be given to take these people upward.

Having said so much about Manipur
and Tripura, I would say that the:
earliest opportunity should be taken,
and no attempt should be spared to
integrate these two territories into the
rest of India.

With regard to Himachal Pradesh,.
some of my hon. friends here have
ind.cted that there is scope for anti-
State activities in those areas. And
why is that so? It is so because the
people have not been brought up to a
higher level; there 1is no proper
administration in that area; no proper
education is imparted.

Before 1 deal with Himachal Pra-
desh further, I would like to invite
the attention of the hon. Minister to
how development programes are being
carried out in Manipur. Manipur was
to have its Imphal Water Works
schme, and this project was sanc-
tioned during the First Plan period.
But that was not done in the First
Plan; in the Second Plan period also,
it was not done. So far as the Third
Plan period is concerned, only the other
day the Health Mnister informed us.
that the pipes have been prepared,
and the plans have been prepared, and
the water works will be constructed
during the Third Plan period. It is a
very sad state of affairs. This does
not redound to the credit of anybody,.
particularly at a time when we are
surrounded by ‘our unfriendly-
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neighbours on two sides, more so
‘because this is a strategic area.

With regard to Himachal Pradesh, 1
do not have so much of information,
but from the very little information
that trickled down, I feel that
there is enough to be done in that
area.

So far as Delhi and Himachal
‘Pradesh are concerned, you can just
visualise the poverty of these people.
If in Delhi, anybody wants a domestic
servant, or wants somebody to do
some menial work at home, he will
immediately fall back upon a man
coming from Himachal Pradesh. This
indicates the state of affairs prevailing
in Himachal Pradesh. After all,
"Himachal Pradesh is not far ray
from Delhi, and it is directly under

the administrative control of the
Centre. Therefore, something must
be done, and that too on a war

footing to improve the lot of the
‘people of Himachal Pradesh. Unless
we take steps in due time, it may be
too late in the day, because there are
froces  creating  disruption from
within and without, who are trying to
exploit the situation, who are trying
to exploit the vulnerable position in
the north, in the east, and in the
north-east area. So, I would once
again appeal to the Home Minister to
see that matters are improved in
these areas. If the officers there at
present are found to be lacking in
initiative or found to be lacking in
patriotism, or found to be lacking in
promptitude, they should be transfer-
red, and they should be replaceq by
officers from other States. Let officers
go from Delhi or from Bombay or
from other places. Let Delhi suffer,
and let Bombay suffer, and let
‘Shillong suffer, but these people must
-not suffer at any cost, at least at the
Jpresent juncture.

Then, I come to a very minor point,
‘in regard to the administrative organi-
:sation, which is the responsibility of
the Home Ministry. The question of

JUNE 4, 1962

for Grants 8746

corruption hag agitateq the minas oi

" many people both inside the Pariia-
"ment and outside. But one thing that
' worries me most is that the man at
“the top does not take it as seriously
as he should. I was listening to the
reply of the Prime Minister to the
debate on the President’s Address. He
said that corruption in our country
was the lowest in comparison with
other countries. He went on to say
that if we went on talking about
corruption, it would create an atmos-
phere of corruption. Therefore, the
natural conclusion is that we should
not talk about corruption, and
secondly, there is no corruption in the
country. If this be the attitude of the
person at the top, you can just visua-
lise. what may happen. Either the
‘people who are talking about
.corruption must be wrong or some-
"thing is rotten in the State of
Denmark. The former cannot be so.

1 was very much pleased to find a
few days later that the Prime
‘Minister was also worried about the
corruption prevailing in the administ-
ration. Wisdom dawned. In order to
tackle this problem, the ¥ome
Minister has got a special department.
I was just looking trhough a!ll those
laws. The laws might be quite all
right, but the organisation set up is
absolutely inadequate for a country
like India to tackle this problem
which has assumed very serious pro-
portions. Living in the centrz, the
Government may not feel this way, But
things are getting worse in out-of-the
way places. Therefore, the organisa-
tion to deal with anti-corruptisn
measures, the vigilance depariment,
should be strengthened. More muncy
should be spent and better and efi-
cient people should be drafted into this
department so that things can be
properly dealt with.

Then there is a tendency among
people responsible for dealing with
corruption to go to the court of law.
Everybody is eager to have scme
legislation to deal with corruption, I
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do not approve of this approach,
because in order to deal with their
own administration, they must have
rules suited for the purpose s¢ thal
the people concerned can be dealt
with properly and swiftly ang the
administration purged of undesirable
persons. Therefore, instead of rushing
to court, instead of citing statistics to
show that so many people have bacn
charge-sheeted to be tried in court,
let us have better rules in the depart-
ment, let us have departmental
action for dealing with the problem
of corruption.

st faeirmrar (aTeneT @)
T weew, fgd o gAEt §
ST 3 ATAR AT S 9% q9T &Y
g &1 faag e & =ed
& AT a1 i eRT 3 aeETaE
A wfafFrmay gt o f5a e
§ e g1 TG ATHT TIqT A A&,
Q< & {@A wY 7Y faen § 1 79t T
FE T4 Y T T AT IIANT F
qrar war 5 fo= v qd amar s
e a1 7% AR whrwfat T g0
aTE 18 o Ad) faar | 3w A awar
& faeg T1ez aiz 7q MR wrafasTs
W fog T | 7gT AT R Ty e F
Y AR T FAT A A7 uferrg w7 F
AT TF F7 TS | § ATIHT T8 WY
aATT =Tgdr § fF awaw & o Q¥
e 8% & foF 91 aga wmafaems §
AR I 1 W7 TEFR AT WAT g A
w7 ATMET | IR gF FX JgET B
W, TS ART 33T WHGT T F
fa forasr g5 o &y i ovd &
o § f s e faae § a)
wiadT rEre d | 7 9 fead s g g
qIL 9 gFg § AaSa) ®1 &«
& T YT AT AAT | IT qTH A
TITEA Y AAGT T F a9 TH 7
ST 7E) 9§ qEaT | FI Y T § o<
A& wrar feeg wee &) WRR e ST
870 (Ai) LSD—10.

JYAISTHA 14, 1884 (SAKA)

for Grants 8748

AT greafan WR sfafwmErd
af¥eat agdt a1 <y & | & wrdt g fe
ITH! ITAT ALY Y o WA | WAy
THRAT F GATE 17 & g gt
®T AT ATHR FF ¥ & %77 6L
qAT AE T T A T & ) oF WK
TAMET 7 30 fq Qe aeat w1 a9 w A
7 7EAq § W gl A gfae S
93 AT T w1y § i forewr
Tg fewmr 7t |

it 3T Y W T R AT
T FILT Y Y gfer ST T qa Ay
o g ATfed AT & | 99 WEQA T
7g 3Td #1 7 frear AfFr @ g
o FGT T 9T I A T qUAT
7{T FAAT I HATA FT § AR
et #Y IT T FIAT gE T AT
& gferarel ST qOTA & 9 g §
T S EoSIaRTT HIEHT § | A 9F @
g & gfem s s ¥ar adi T
FAFET &, /I AR A WY gty
7 78 afer w8 gooraaTT wrafAal
Lacil

3w H o ER N s
frer @t & 6 qfv@ wwafed ¥
firef g% & #I T #T W a| W
faame wr wfgq fF Far weor e
¥R gU T AWt ¥ A o dw
FUIIT FTH §T qF qA TG G
W AR ¥ & 75 WE AT gl
g S fF A T AR ST
feafr %1 ar ¥ w1 7y &C-
T # gEd whdr Y g & vy
2, o 7@ T & i g

“FT ¥ owHE el )T
qeg %G et 7 2w A fored
qfere faamr ¥ FTA @wE AW

Y § aur W S & d Al

a § @ feY T Ow & g



8749 Demands

[ e farfrmr |

¥ qwg ag A 491¢ gAT H a7
WE I AT AN R w7 F
g frfafas womm fomr @ -

TF a§ 99 TgE WA § I
qear & | w18 freeare agY gar |
fﬁﬁﬁqﬂﬁQﬂ"aoiﬂoq‘Bﬁﬂ"
wgo $o o fyfasw v afew
{9FRT IFAET F JAT AT oA
¥ faq adwEr T ow F )
T A qRF qTEEFAT T |
affw Az g EagA A TF A T
TR, FIA qAT A F IFT A
T 9T | I3 IS FY 1§ 7
qEATY 1 THo o o fem, THo
Ho Mo fofamw aE wa
TGAT & | T & uh faw qF oy e
afd aTgT 7eE AR o § ARE
faed & AR amgsl ¥ w2F & i
qEs % T2 91 a1 f5 s
937 F7 3T & gafAC 47 of @Tw
TAIR A 7% feq qgat qgifeT
LA FT AR W A fgar av qur
Hwes § qr wifs 12 F @aae
FT JEARAT T F 9T @Y gL
a1 | 7TE ¥ TAQ FT AT Wi A
I T TREY TF A g S
el ¥ A WA AT T
TEN § FE AT 7T AT T

W fwg & gRA) qav Soar &
tF AT ¥ gfee soafyat ¥ fash
g

W g 7 & fF @i ¥
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I g Y N N Y1 TR
F1 qg Fdey ¢ fr Twiar ¥ giomt
R mfgafaat A T gETA w7
TqA X | oMt F1 Fad Al §
T 3T W T T | S a'@
t AW ¥ S Sfed oM feew
Mgk wamgrg@dm g e
g Foae W gfoml @ S
Ifaa e 7 faem § 1 49 @ fawg
¥ O (8% HUF gETE @ 9T
e f5 S At ggaAr ARt g
fF wiw for & gfom SR
AR & Feamr & fag oF afafa s
# g fawst gegw e @
TATHTT FTH T AV 56 1 HT I9&T
3 & gHAT

@R A A 97 Geqrai wy
HAIA AT & IT 9% A 791 3 @y
g | < uar gar & fw oS @
IF geqmil F1 &7 AT & SHY Wi AL
#IE BEI AGY AT FAT I TEATH
FT BT FAT § AT IAHT AU
Tar § 1

W A AT A g @ T §
Fferw atfger e sl o o g€ &)
TR 3T Y TXHFT FTH FT F WY
Hadt # ar & ) A ¥ g war
fr [ F wawg Wi AR A FEaEl
¥ T T A9 § a7 ) 9 quE
aFd T 1 gAR FHa T 3 s
F YT @ § | I T99 faoelt F &
afFT IawT 7w faemaa & @@
S AT AT A HASH ST TR FS
§ o g Y wrm A wwd E e @
T g AT A s & sk
TR I FA H e B agrEn
& 1w F st 5@ g & s
TR AW ¥ a3 93 wed Wk A §
foalt geafa o or @ & F
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W A A FeN oA U
HTST FT SATRT § SYIRT FAK AT A
g =TfEe o

# T arq A o A €0 G A
# mrEeer qrfge Y a1 B ST A0C
# | g o et wfger agan o <1
21 TF AT a g fheq A v &
afer F1 T 7 W & AR gE AR
T AP F qifged ® geqr Igar qv
W g 189 T AT A AF AMAT
arfey #4165 39 T I4T I qEAS
@t & | qF W § fF g9 wE w0
st afga et ) fawar € 9w
9T g HIT AF JOay |

g &1 gmEE & fag 20
A A qfw g geEmRER JE
T OEd g9 Fdls Qe & fAn
t 139 ufe o) A o # gt
T FAEE FAR H SRR
afg ¥ g T 7 @ F s
Sfaq aagidt | et gxar #1237 ¥
a o oform faeaar & fF s
I F74T § AR ghml #ik wfe-
FifqaY # F1$ GrEET TG AT | wfy
g gfam  #R miart gm-
G # AT QT q ATRT qaqT I
fF g faardff smadl w1 At Shea
g w3  foer am@ wX @ OE

Frafasmt & gfwat #iR
aiffedt & fag 307 aEEER
AR TGy w@r g SE faw
# st § gad o0 dad S 7k
A Foit F @0 B A Fagfe e
g vax faq s afafy amh sg
oifs ST AT T @Y, Ay Qv
o wrat § 5w AR A ¥ ey
Ffusd oo A aO@FTE AR
IERT  qgAM 0} ™ FY | gEfAQ
ag A 9T AG THOT A I

ITg qE FI AW F AT § 1 F AW
FWHEIRE
18 hrs,

Tg qAem @ 9@ o @ 9ad
faar & f& T wfafs &
94T 7 & fawif £ § fF =
AR T g A9d FEFfEl &
faq fasre qfcfeafqai § aaqam #v
mfaq Nfyg §% 1 ama=h afafq
T ag 315 ) fawifr & § e
R INT FO4 & fau #w gEF
gax & fau farm @ &
sfgFft M wrenfase & wfy-
Fifeat #1 Sfaa ua &3 g
g o 3@ § fF 3@ &1 991 3=
frdar & fag o § anady @
TR § 39 T F A9 ]G R aT
a3 T A A aAr g g ) e
I T £ § agT SARTANT & @I 8
AAEY FAT TF W 09 g1 T
afe gAY AoreHeTT w7 & fT
TF TN A fFa S g AR ag @
feag fooe &1 wavT | w® @&
M F s ¥ 4 dEr @
T AT FY TG I ANT THFT GGNT
wE ¥ 5@ § R W foR
T IR 9T § fF a8 feqx fomm
qESAT 9% A1t &1 N7 FY faea It
2| "I THHT FGL Q@ F FI T
4T 93AT & | AXFTX FT 39 G A
&1 TIfRQ |

T g9 auf § & gt w1 w0
& g ¥ faqfad w1 gwaw & qe=
] { FAT T E IR R AT ah
faaram &Y <& & | AT 891 WHEW T
FT O TE FT W | g W)
T4 T F FHACE W @t F fag
Tw gfiaAT #1 15 741 7 & | q@fag
7 gam g fF R § ddar aEny
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[y fareteran]
# gfoat &1 ww wfafafo o @=e
WA i1 A1fed | T AT A AR
¥qd AN F AFY A F qA A
it §f fm # degwr gfom
¥ |- qO I &) W@ AR |
frrat, saiy F TS, FTCETEH
fom, @Y FToEEAt o deAt #
WY et AT =gE A AT F fag
@A g9 miaw & & )
tar @9 ¥ i, fuard gy AR
TaE mfs sReA 7 fafwaal

———
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F Aare § gfeadl 7 et ag) gei
FamFA g AR AN AGRE gEE
fad % 39 oz "= AgEE 31 WgE-
wfqgds faare fear w@ar

Mr. Speaker: Shri Banarsi Prasad

Sinha—absent. The House stands
adjourned.

18.02 hrs.

The Lok Sabha then adjourned till
Fleven of the Clock on Tuesday June
5, 1962| Jyaistha 15, 1884 (Saka)
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floods. : . . 8533-34 2487 Tungabhadra Project  8551—53
2458 Idukky Project . 8534 2488 Ghataprabha Left Bank
2459 Private forest land in Canal in Mysore State 8553
erala - - 853435 2489 Linking of Garo hills
2460 Di}misnl of convicted 4 by Railway line . . 8553-54
railway employees 8535-36 2490 Jorhat and Iorhat town
2461 Members ?xf Legmll:tuées' stations ., . 8554
voting rights in the Sa-
mmsgimd8 Zila Parishads 8536 :‘:g: }[{::lo: :;’wéico 't R . 8554-55
i nu (]
2462 ?fmflon';':nm Apglg:::%xll‘t:\?:anl search Station 8555
Research Institute 8536-37 2493 Granté to Y.M.C.As. and 5
2463 Latur-Miraj section on . 555-56
Central Railway . 8537-38 2494 Elictﬁc supply in Delh:
2464 Mango production 8538-39 2495 ;ltlreet all;elt:ts in Narela BssssT
2465 Rai'lway Wor!mhops 8539 49 (Delhi) g X . . 8557-s8
2466 Swmc efever in U.P. 8539-40 2496 Telephone cail charges 8558-59
2467 Irrigation and P’°’°°t’ g 2497 Sleeping accommodation
in 540-41 in Janta Express 8559
2468 Chandupur vnllnge 8541-42 2498 Bugus Railway tickets  8559-60
2469 Kosi canal . 8542 2499 Irrigation Schemes in
2470 Postal facdmes at Afza- Mysore State 8560-61
Igarh 8542-43 2500 Survey regarding Minor
2471 Wagons for Korba-Chn- Irrigation Projects in
mpa line 8543-44 Mysore . . 8561
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q. Subject
Noo d

2501 Power plant at‘Smgrauh
in U.P. .
Western Imuna Canal
Scheme

Floods in Na)afgarh area
Power supply in Bihar .
Delhi Milk Supply
Scheme .

Delhi Water Supply
Spurious drugs .
Food testing laboratory
in Delhi .
Adulteration of mllk in
Delhi

Class IT Officers in Ranl-
ways .

2502

2503
2504
2505

2506
2507
2508
2509

2510

PAPERS LAID ON THE
TABLE

A copy each of the following
were laid on the Table

(i) Audit Report (Civil), 1962
under article 151(1) of the
Constitution; and

(i) Appropriation Accounts
(Civil), 1960-61

GMGIPND—LS I1—870 (Ai) LS—20-6-62—900

[DAwy DrcesT]

CoLuMNs

8561-62

8562
8563
8563-64

8564-65

8565
856566
8566-67
8567-68

8568-69

8569

Y]
STATEMENT BY MNIS-
TER

(&) The Prime Minister and
Minister of External Affairs
and Minister of Atomic Ene-
rgy (Shri Jawaharlal Nehgu)
made a statement regarding
Disturbances in East Pakistan
and subsequent migrations.

(#) The Deputy Minister in the
Ministry of Railways (Shri
S. V. Ramaswamy) made a
statement regarding Railway
accident near Hubli

8760

CoLumMNs

8569—75

DEMANDS FOR GRANTS 8575—8754

Further discussion on Demands
ands for Grants in respect
of the Ministry of Works,
Housing and Supply conti-
nued. The discussion was
concluded. The Demands
were voted in full

Discussion on Demands for
Grants in respect of Minis-
try of Home Affairs was
commenced. The discussion
was not concluded .

AGENDA FOR TUESDAY,
JUNE 5, :1962/JYAISTHA
15, 1884 (SAKA)

Further discusssion on De-

mands for Grants in respect
of Ministry of Home Affairs.

8755—60
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